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LOK SABHA 
Thursday, 30th September, 1954

The Lok Sabha met at Eleven of the 
Clock,

[M r . S pe a k e r  in the Chair] 

ORAL ANSWERS TO QUESTIONS

R ailw ay  P orters

*1508. Shri D. C. Sharma: Will the
Minister of Railways be pleased to 
state:

(a) the rate of wages per head­
load of luggage that the porters on 
the Northern Railway Station plat­
forms are permitted to charge at pre­
sent; and

(b) whether any representation has 
been received for enhancing these 
charges?

The Parliamentary Secretary to the 
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) The 
authorised porterage rate which licen­
sed porters are allowed to charge from 
passengers for carrying their luggage 
is three annas per trip at some stations 
and two annas per trip  at others, on 
the Northern Railway.

(b) Yes.

Shri D. C. Sharma: May I know If 
any scheme known by the name of 
'De-casualisation Scheme' was intro­
duced by the Ministry and what were 
its main features?

Shfl Shahnawas Khan: The scheme
w ai introduced in May, 1947, on the 
recommendation of the Ministry of 
Labour. The main features of the 
scheme are that it gives security of 
427 LSD.

1896

service to the porters and it gives free 
medtcal aid. They have to pay R s.4 /-a  
month as licence fee in lieu of which 
they get two pairs of uniforms free 
of cost.

Sliri D. C. Sharma: May I know if 
the hon. Minister has any statistics 
with regard to the number of porters 
who have made use of this free medi­
cal aid?

Shri Siiahnawaz Klian: We do not
have any statistics with us. But, from 
the enquiries I have made personally, 
the medical aid that has been given 
has not been of a very si/bstantial 
nature.

Shri D. C. Slharma: May I know 
whether this three annas per load has 
any reference to the living index 
which is applicable in India and if it 
is below that, will the Government con­
sider any proposal tto increase this 
rate?

S&iri Shahnawas Khan; This rate 
has been fixed after very carefully 
considering the cost of living and other 
factors.

T r ain  Services

*1510. Shri Dabhi: Will the Minis­
ter of Railways be pleased to state:

(a) whether it is a fact that the 
Railway Engines used on the Metre 
Gauge Line of the Western Railway 
between Delhi and Ahmedabad fre­
quently break down and cause great 
hardship and inconvenience to the 
passengers;

(b) if so, the reasons for such 
break downs; and

(c) what steps Government have 
taken in the matter?
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The Parliamcntry Secretary to the 
Minister ot Railways and Transport 
(Shri Shalinawai Khan): (a) Yes» 
there have been a few cases of break­
down.

(b) Mechanical failure of engines.
(c) The steps taEen to minimise 

break-downs due to engine failures 
to the maximum possible extent, 
are:—

(i) Improvement in the standard 
of examination of engines in 
loco sheds;

(iiT tightening up of examination 
of engines by drivers before 
they leave the sheds;

(iii) training of drivers in the 
handling of engines; and

(iv) detailed examination of 
engine failure at various levels 
viz District Offices, Regional 
Offices and the Headquarters 
office with a view to deter­
mining the cause and method 
of avoiding such failures in 
future.

Sbri Dabhi: May I know how far 
m atters have improved as a result of 
the action taken by the Government?

S h r i Shahnawaz Khan: There has 
been very marked improvement recent­
ly.

Shri Dabhl: Will the hon. Minister 
give some figures to show that there 
were less break-dowtis, delays, etc.?

Shri Shahnawaz Khan: Yes, Sir. I 
have got detailed figures, month by 
month. I would like to infcfrm the 
hon. Member that in January, 1952, 
the number of break-downs was 102, 
in 1953, 80 and in 1954, 42. Similarly, 
there has been a continuous decline 
in the number of break-downs.

Shri P. C. Bose: May I know how 
old these engines were and were they 

in a position to be further repaired?

Shri Shahnawaz Khan: Generally,
the life of a locomotive is about forty 
yeans; and, we keep in service such 
of the over-age engines as are capable 
of rendering satisfactory service.

International  P harmacopoeia 
Conference

♦1511. Shri S. N. Das: Will the
Minister of Healtli be pleased to 
state:

(a) whether India participated in 
the Conference on International P h ar­
macopoeia held in Geneva recently; 
and

(b) w hether any report of the dis­
cussion has been received?

The Minister of Health (Rajkumari 
Amrit Ka'ur): (a) No representative 
of the Government of India participat­
ed in the Conference; Dr. B. Mukerji, 
Director, Central Drug Research Insti­
tute, Lucknow, however, attended the 
Conference on the invitation of the 
World Health Organisation, as an ex­
pert.

(b) No report has so far been re ­
ceived.

Shri S. N. Das: May I know whether 
it is a fact that it was for the first 
time that India was represented at such 
conference?

Rajkumari Amrit Kaur: Sir, I may 
say that the invitations to attend the 
Conference were not country-wise and,' 
therefore, India was not officially a 
participant. But Dr. Mukerji and 
Dr. Chopra have been made membex^ 
of the Committee as experts.

Shri S. N. Das: May I know whether 
any number of Indian drugs have been 
accepted to be included in the Phar­
macopoeia and, if so what are their 
names?

Rajkumari Amrit Kaur: Eleven
drugs, I hope , have been accepted. I 
do not think it will be any good my 
reading them out.

Ghee A d u lte r a t io n

•1512. Shri Jhulan Slnha: Will the
Minister of Food and Agriculture be
pleased to refer to the reply to part
(b) of starred question No. 326 
asked on the 14th November, 1952
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regarding analysis of adulterated ghee 
and state:

(a) the extent to which the adulte­
ration ot ghee in the various States 
has increased or decreased since 
1952; and

fb) the number of Agmark samples 
analysed during the period from 1952 
onward and the extent of adultera­
tion detected therein?

Hie Minister of Agrlcultitrc (Dr. F. 
S. Deshnmkh): (a) A statement con­
taining State-wise information for the 

period January, 1953, to June 1954, is 
placed on the Table of the House. 
[See Appendix IX, annexure No. 1].

(b) Out of a total number of 7,601 
samples of AGMARK ghee analysed 
by the Directorate of Marketing dur­
ing the period from J a n u a ry ,  1953, to 
May. 1954. 182 samples were found 
adulterated. The pecentage of adul­
terated samples was 2 3 per cent.

Shri Jhulan Sinha: What I wanted 
to know was the percentage increase 
or decrease from the previous analysis 
revealed in a previous question. For 
that there was no answer here. May 
I know whether Government is in a 
position to state here and now if the 
percentage of adulteration has increas­
ed since the last analysis or not?

Dr. P. S. Deshmukh: I could not
follow the last part of the question.

Mr. Speaker: He wants to know the 
percentage of increase or decrease. 
He says the hon. Minister has not 
given a percentage increase or dec­
rease. The answer says merely that 
some samples were examined.

Dr. P. S'. Deshmukh: The number 
of samples is numerous enough to give 
us a sufficiently correct idea of the 
position. I am prepared to admit that 
the percentage has really gone up, 
but I am afraid, our intelligence has 
not been able to keep pace with the 
adulterators.

Sliri Jhulan SInha: In view of the 
adulteration in the AGMARK samples, 
has Government taken any stepe to  

prevent it even though they cannot 
prevent other adulterations?

Dr. P. S. Deslunukh: We are always
trying our best to prevent adultera­
tion.

Shri Dabhi: May I know whether
vannspati is the greatest adulterant 
of ghee?

Mr. Speaker: Order, order.

Pandit D. N. Tlwary: May I know
whether recently xyanaspati has been 
analysed and, if so, what harmful pro­
perties have been found there?

Dr. P. S. Deshmukh: The question
refers to ghee and not to vanaspati.

H omoeopathy

*1513. Sbrl Krishnacharya Joshlr
Will the Minister of Health be pleas­
ed to slate whether Government pro­
pose to introduce necessary legisla­
tion for the regulation of the practice 
of Homoeopathy as recommended by 
Homoeopathic Enquiry Committee in 
their Report of 1948?

The Minister of Health (Rajkumarl 
Amrlt Kaur): The m atter is under 
consideration in consultation with the 
Central Health Council.

Shri Krishnacharya Joshi: May I
know what are the main recommenda­
tions of this Enquiry Committee?

Rajkumarl Amrlt Kaur: I have nol 
got the main recommendations here 
but the Enquiry Committee Report has 
been placed on the Table of the Houses

Shri Krishnacharya Joshl: May I
know whether homoeopathy has been 
recognised as a scientific method o t 
treatment?

Rajkumarl Amrlt Kaur: Legislation 
has been enacted by the Governments 
of several States in regard to homeo­
pathy and its practice.
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' Shrl Thimmaiah: May I know whe­
ther homeopathic treatm ent is cheaper 
than other methods of treatm ent?

Rajkumarl Amrit Kaur: That is
their claim.

A ustralian Sheep Expert

*1516. Th. Lakshman Singh Charak:
Will the Minister of Food and Afri- 
^ I tu re  be pleased to state:

(a) whether it is a fact that the 
Kashmir State Government have re­
quisitioned the services of an Aus­
tralian sheep expert to advise them 
on the development of wool industry;

(b) whether the report of the 
Australian expert has been approved 
toy both the Governments; and

(c) whether any specific instructions 
toave been laid down in the report 
about the implementation of the 
Plan?

The Minister of Agrlcalture (Dr. 
P. S. Deshmukh): (a) Yes.

(b) Yes, in principle.

(c) It has been suggested to the 
Jam m u and Kashmir Government tha t 
they should implement the scheme 
prepared by Mr. Upward, which 
is based on the utilisation of Polwarth 
breed of sheep, side by side with an­
other sheep research and development 
scheme already being run in the State 
by the Indian Council of Agricultural 
Research. Government of India are 
also initiating action for soil analysis 
of some grazing areas in Kashmir as 
recommended by Mr. Upward.

Th. Lakshman Singh Charak: May I
know if the views of the present ex­
pert differ from the advice given by 
th e  previous expert tw en ty  years ago?

Dr. P. S. Deshmukh: I am sorry, we 
have not entered into a comparison 
w ith  the views of the previous expert 
which are so old.

Th. Lakshman Singh Charak: May
1 know if the present expert approves 
o f the scheme which was being work­
ed by the Kashmir Government so 
far?

Dr. P. S. Deshmakh: In one parti­
cular aspect it does appear that the 
expert does not know the activities of 
the ICAR in certain fields.

Th. Lakshman Singh Charak: May I
know what is the opinion of the ex­
pert regarding marino breed in 
Kashmir?

Dr. P. S. Deslimiikh: I must ask for
notice of the question, Sir.

Shri Tliimmaiah: May I know whe­
ther the expert has been invited un­
der the Colombo Plan?

Dr. P. S. Desimiukh; He was a
F.A.O. man.

afh n r

fim  : WTITW 
?n?T ffftr 9RTR ;

( ^ )  W  9TVR: ^  ^

;

^  vnrf-

(»t) ^  ftrirr
srnjnr ?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) Yes.

(b) A scheme for the multiplication, 
distribution and trial of improved 
agricultural implements is in opera­
tion at the Indian Agricultural Re­
search Institute since 3rd October.
1953.

(c) Does not arise.

to ^  ^  he ^
^  wfhr ^

?rni! #  w^rr  ̂ am#
f  I «nf7TT hs
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^  ^  

wo ^^(n;cr: *h^  w * r  5rf
fTOP#̂  f  ^  it «jf»

5rt ?^r <r t W  f ’irW ,
« t f«l! f»f? flWTT ^  ^  ^  I

: 9T *n ^  WT'lt ^
f w j f W ^  ^  hn j ijnnTf 3inJ I
^  *1? 'JHHI ^lyni C[ 
fsnernf ^  f W  ^
?W3 ? I 7 ^  ^  iHR«r ^  7^  #  ?

iro «fto inro ; #  yf, ^  «rf
f  ^  ^  v W w  ^
?Tf5f ^  ^  ^

>r/k #  n # r  hmanr w ir  i

qfrw ^ 0  ^ 0  : anft 3jhVw5t

fsr^iT^ 5IPT*t ?5Pnd » i ^  
f V 9 H  «IW I *}*' ^  5tFRI

gilTtT ^  f«i) ^  <fnm> 5tnW, t ^ -  
TTV WT̂ T WT̂  ®IT *1?^ ?

fTo ^0 IfVo ^V*psr ; IRTVT «M'4 ?rf
*5^  ^  5TT ?R>Tn, ^
M «w W d aift ^  ^  #  I ?HV^ 
r>iTA vWvsr ^  r*r ^  ^  

^  w*n«f aift fsnEmti* ^  f  1

Diwan Raghavendra Rao: Are Gov­
ernment aware that Mr. K herdekar of 
Madhya Pradesh, an expert in this 
respect, who was deputed to the Pusa 
Institute had to go back to his home 
State for want of proper encourage­
ment, and if this is so, have Govern­
ment found out the reasons for that?

Dr. P. S. Deshmukh: I think my hon.
friend will be thoroughly satisfied if I 
tell him that he has come back to 
Delhi and is more or less in the Pusa 
Inaiitttte.

Bogus M oney O rders

*1520. Swrdar A. S. Saigal: Will th e  
Minister of Commiinlcaiions be pleas­
ed to state:

(a) whether it is a fact that a la rg r  
amount of money has been fraudu­
lently received at Ratlam by bogus^ 
money orders or otherwise by duping 
the post office;

(b) the amount that was involved 
in this fraud; and

(c) the steps that are being taken 
to prevent such frauds at various 
places?

The Deputy Minister of Commnnl- 
cations (Shri Raj Bahadur):(a) R e p lr  
is in the negative.

(b) Does not arise.

(c) No special measure is called for. 
The existing rules provide for ade­
quate safeguards against any decep­
tion being practised on the Post Office.

O ilseeds

*1522. Pandit Mnniahwar Datt Upa- 
dhyay: Will the Minister of Food and« 
Agricultare be pleased to state:

(a) what are the restrictions and 
duties on the export of oil-seeds a t 
present;

(b) what was the effect of the re­
moval of the excise duty and the in­
troduction of marketing facilities in 
the preceding years; and

(c) what assistance the Central 
Government have so far given for 
the production and marketing of the 
oil-seeds in the States?

The Minister of Agriculture (Dr.
P. S. Deshmuldi): (a) Exports of oil­
seeds are not generally allowed. Small 
quantities of some seeds, which are 
likely to be consumed as such, are 
allowed to be exported. The present 
rate of export duty on linseed is 
Rs. 25/- per ton and that on other 
major oil-seeds and niger and kardii 
seeds is Rs. 150/- per ton.
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(b) No excise duty has been impos­
ed  on oil-seeds during the past few 
years. In the States of Bombay, 
Madras, Madhya Pradesh, Madhya 
Bharat, Mysore, Hyderabad, Punjab 
and P.E.P.S.U. regulated m arkets have 
been established for the m arketing of 
«£ricultural commodities, including 
oil-seeds. This has helped in ensuring 
B fair re turn  to the cultivators, re ­
m oving the mal-practices and improv­
in g  marketing conditions in general.

tc ) For the production and m arket­
ing of oil-seeds the Indian Central 
d l-seeds Committee have, during the 
last five years, given grants to the ex­
tent of Rs. 9.8 lakhs to the State Gov­
ernments and Rs. 2.5 lakhs to Central 
Institutes and Universities.

* .Pandit Munlshwar Datt U padhyaj:
May I know what is the amount that 
was given to U.P.?

Dr. P. S* Deshmukh: I must ask for 
notice; I have not got the break-up 
for each State.

Pandit Munlshwar Datt Upadhyay:
What was the acreage of cultivation 
of oil-seeds in the last year, year be­
fore last and in the current year?

Dr. P, S. Deshmukh: 1 would sub­
m it that the supplementary question 
does not arise out of this. The origi­
nal question is more concerned with 
the cess, duty and so on.

Pandit Munlshwar Datt Upadhyay:
Is  the hon. Minister in a position to 
tell me what is the production this 
year and what it was last year?

Dr. P. S. Deshmukh: I must ask for 
Jiotice of the question.

.“S hrl N. B. Chowdhury: May I know 
w hether the Government propose to 
extend the m arketing facilities to the 
remaining States? The hon. Minister 
stated  that in certain States these 
facilities exist. I want to know whe­
th e r  the same facilities will be ex­
tended to the remaining States as 
w ell? .

Dr. P. S. Dedunnkh: It is not for
118 to extend the facilities. This is a

m atter entirely resting w ith State 
Governments. They establish regulat­
ed m arkets and we always recommend 
that regulated m arkets should be 
established.

T blb- com m unications R bsearch 
C bntre

*1SZ3. Shri Bahadur Singh: Will the 
Minister of Gommunlcations be pleas­
ed to state:

(a) whether the proposed Tele* 
communications Research Centre has 
been established; and

(b) if so, at which place and at 
what cost?

The Deputy Minister of Communi­
cations (Shri Raj B ahadur): (a) Not
as yet.

(b) Does not arise.

Shri Bahadur S jigh: May I know 
the difficulties that have stood in the 
way?

Shri Raj Bahadur: The availability 
of a really experienced and suitable 
Tele-communications Research Officer.

Shri Bahadur Singh: May I know 
the estimated cost?

Shri Raj Bahadur: The estimated
cost is Rs. 4,40,000 non-recurring;
Rs. 2,35,723, Rs. 3,10,553 and Rs. 
3,34,572 respectively, recurring ex­
penditure for the first three years.

Incrbasb in  B ook-post R ates

•1526. Pandit D. N. Tiwary: Will 
the Minister ot Commnnications be 
pleased to state:

(a) whether it Is a fact that the 
Increase in postage on book-packets 
has resulted in fall of revenue in 
1953-54;

(b) if so, to what extent; and
(c) the total income derived from 

postage on book-packets in 1952-53 and 
1953-54?

The D eva tj Minister of Comnranl- 
cations (Shri Raj Bahadur): (a) to (c). 
Separate accounts of revenue derived
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from  book-packets alone are not m ain­
tained. The estimated revenue on all 
packets during 1953-54 was Rs. 213 
lakhs as compared to Kb. 1S9 lakhs 
during 1952-53, thus showing an ap­
proxim ate gain of Rs. 74 lakhs in 
1953-54.

Pandit D. N. Tiwary: Have Govern­
m ent any idea of the num ber of book- 
packets handled, if not the revenue, in 
1953-54 and the percentage compared 
to 1952-53?

Shri Raj Bahadur: I have got the 
figures here. Unregistered packets— 
252 million in 1952-53 and 244 miUion 
in 1953-54; registered packets—4:4 
million in the 1952-53 and 4*7 million 
in  1953-54; V. P. packets—2 million in
1952-53 and 1*9 million in 1953-54.

Pandit D. N. Tiwary: This shows
that there is a regular decrease in the 
num ber of packets. May I know whe­
ther Government are taking any steps 
to increase it?

Shri Raj Bahador: There is no ap­
preciable decrease as the hon. Mem­
ber suggests. As a m atter of fact, 
while we increased the postage rates 
we anticipated a decline of 10 to 20 
per cent, in the traffic, but actually it 
has not happened; it is much less than 
that.

Pandit D. N. Tiwary; Have Govern­
ment received any representation 
from Gita Press, Gorakhpur, and other 
publishing concerns about their hard- 
ahip due to the postage being more 
than the value of the books?

Shri Raj Bahadur: A number of 
representations have been received 
and they have all received our most 
sympathetic consideration. We have 
gone into detailed calculations about 
the ra te  and we find that the increase 
In the price of books themselves has 
been much more in proportion than 
the increase in the postage rates.

P roduction of T obacco

♦1527. Shri Gidwani: Will the Minis­
te r of Food and Agricultore be oleas- 
•d  to state:

(a) whether it is a fact that tba
quantity of tobacco produc. d in the

country is priore than what if consum­
ed; and

(b) if so. whether Government pro­
pose to adopt any measures to re­
duce its production?

The Minister of Affriooltnre (Dr. 
P. S. Deshmukh): (a) Yes.

(b) A suggestion has been made by 
the Government of India to the 
Andhra Government that tobacco ac­
reage in that State may be reduced by 
25 per cent. The m atter is still under 
correspondence.

Shri GIdwanI: May I know if the 
tobacco produced in India can be 
utilised for cigarette m anufacture as 
we are importing large quantities of 
cigarettes from outside?

Dr. P. S. Deshmnkh: The trouble 
with our production of tobacco is 
tha t we have too much of the lower 
grade tobacco. Some portion is u ti­
lised for cigarette manufacture also, 
but I think the hon. Member knows 
the position of cigarette manufacture.

Shri Raghuramaiah: May I know
whether the question is not really 
one of stepping up of our exports be­
cause this brings us a good lot of 
foreign exchange?

Dr. P. S. Deshmukh: We are in
thorough agreement with my friend 
that it is also a question of increas­
ing our exports. Various means to 
step up our exports have been sug­
gested and are under consideration; 
some of them have already been 
given effect to also,

Shri T. N. Singh: May I know,
since the tobacco cultivation itself is 
under licence from the Central Gov­
ernment, whether there is any neces­
sity of gefJting theconcuffPencepflthe 
Andhra Government or whether their 
suggestions must come first?

Dr. P. S. Deshmukh: We want to
give the State Government every op­
portunity to represent their views; we 
do not want to force ansrthing against 
their wishes.
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VxLLAOB R oads

ns29. Shrl N. M. LiBgam: WiU the 
Minister of Transport be pleased to 
state:

(a) whether the Roads Wing of the 
M ini^ry of Transport has formulated 
any scheme on a co-operative basis 
for the development of village roads; 
and

(b) if so, the details of the SchemeT

The ParUamenAary SecreUry to  the
Minister of Railways and Transport 
(Shrl Shahnawas K han): (a) and (b). 
The development of village roads is 
the responsibility of the State Gov­
ernments. The Roads Wing of the 
Ministry of Transport prepared a 
model “Village Road Development 
Co-operative Scheme” and circulated 
it for the guidance of the State Gov­
ernments in February, 1952. A copy 
of the Model Scheme is laid on the 
Table of the Sabha. [5ee Appendix 
IX, annexure No. 2].

Shrl N. M. Llngam: May I know if 
any scheme on the model suggested 
by the Government has been put into 
operation by any of th6 State Gov­
ernments? If so, w hat are those 
States?

Shrl Shahnawaz Khan: We have
received 320 schemes from various 
States, which have been approved by 
the Ministry.

Shrl S. N. Das: May I know whe­
ther any amount has so far been 
spent on this scheme, and if so, what 
is the Centre’s share of it?

Shrl Shahnawaz Khan: The Centre 
has agreed to pay Rs. 60 lakhs uptill 
the end of the year 1954-55. During 
the year 1953-54, Rs. 20 lakhs were 
oflPered to the State Governments.

Shrl N. M. Llngam: In view of the 
fact that the principle underlying the 
sdheme is the same as that imder 
the community development projects, 
may I toow  how Government pro­
pose to integrate these two schemes 
foi  ̂ the development of communica • 
tloos?

The Depaty M inister of Railways 
Transport (Shrl Alagesan): 

These schemes are in charge of State 
Governments and it is for them to 
integrate and to have them  in areas 
which are not covered by community 
project development areas.

Slb bp in o  C ars in  Jama T r a in s

•15S0. Shrl Bhagwat Jha Asad: Will 
the Minister of Railways be pleased 
to state:

(a) whether Government propose to 
introduce sleeping cars in Janta trains; 
and

(b) if so, from what date?

The Parliam entary Secretary to the 
Minister of Railways and Transport 
(Shrl Shahnawas K han): (a) and (b). 
The m atter is under examination.

Shrl Bhagwat Jh a  Azad: May 1
know how long this consideration will 
continue?

Shri Shahnawaz BLhan: As lung as
it is necessary.

Shri Bhagwat Jha Asad: May I
know whether, for providing such 
facilities,* any reference has been 
made to the committee or the officer 
concerned in the m atter, whether 
any conditions will be imposed on 
such travel if it is given to the public?

Mr. Speaker: The question is not 
clear to me. He refers to some 
officer___

Shri Shahnawaz Khan: The Mem­
ber for Transport, Shri Vasist, led a 
delegation to Russia and he has re­
turned and submitted an interim re­
port. I presume the hon. Member is 
referring to that report.

Mr. Speaker: The question is not 
clear.

Shri Bhagwat Jha Azad: I want to  
know whether, when the m atter is 
being considered, any reference has 
been made to the man or to the officer 
who is considering the report of the 
conditions that are to be imposed for 
such traveL
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Shrl Shahnawas Khan: 1 do not
quite understand what the hon. Mem­
ber means by ‘reference*. The oflflcer- 
in-charge made certain recommenda­
tions and we have sent those recom­
mendations to the various Railways 

^ for their remarks.

Mr. Speaker: The point is that
when accommodation is to be given in 
sleeping cars, certainly there will be 
some condition w ith regard to pay-^ 
ment.

The D ^ t y  Mlnliter of Railways 
and Transport (Shrl Alagesan): There 
will be an extra levy and that is un- 

4 der consideration.

C anal from the G anges to  B rahma­
putra

*1531. Shrl K. P. Tripathl: Will
the Minister of Transport be pleased 
to state:

(a) whether there is any plan to 
connect the Ganges with the Brahma-

 ̂ putra by a canal through Indian 
territory for the purpose of naviga­
tion; and

(b) if so, whether it will be includ­
ed in the Second Five Year Plan?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan): (a)
No, Sir.

4
(b) Does not arise.

Shrl K. P. Tripathl: May I know 
whether this proposal was consider­
ed at any stage, and if so, why it has 
been dropped?

Shrl Alagesan: There were some
consultations regarding this, but they 
did not reach a very ripe stage and 

^the whole thing is under the consi­
deration of the Planning Commission. 
There were only some preliminary 
consultations on this and it has not 
reached any definite stage.

Shrl K. P. Tripathl: May I know, 
therefore, tha t it is not dropped, and 
it is still under the stage of considera­
tion?

Shri Alagesan: If that will give
some satisfaction to the hon. Member, 
I have no objection.

Mr. Speaker: Under the considera­
tion of the Planning Commission.

Shri K. P. Tripathl: May I know if 
the technical part of it has been consi­
dered and technically it is considered 
feasible?

Shri Alagesan: It is too early to ans­
wer that, because it has not been exa­
mined in such thorough detail yet.

(*p) WT t  ’nmsft

i m

(?r) JTft ft, 5Tt fq r kttot 
% 3l?nff % SiTTTR ^  ^TT JHTR
TOT t  ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
No. Sir. All Shipping Companies, 
which are members of the Conference, 
be they Japanese* Indian or any other 
nationality, charge the same Con­
ference rates.

(b) Does not arise.

f tr i  : ^  w m
p r  ^  grf wiTOi? 5}^ ^

M V ir vm iV vT  ^  it ?

Shri Alegasan: On the India-Japan
run, it is the Eastern Shipping Cor­
poration tha t runs a vessel.

ift n p n v  f t i i  8 W m *  vm iiViR
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Shrl Alaceaan: It is mostly held by 
the Government.

P in  5 'oimi'ft « iimh aif?

ircnsft h  h  ^  w m  f ,  ^
VTTW MTT̂ fhr ^  ?fftr h  

it, ^  ^  

w  ^  ?

Shrl Alagewan; The rates are regu­
lated by the Conference concerned 
and all the members have to charge 
the same rates; they cannot undercut 
one another.

f t j i : 5iNFft n̂fTsr 
<1̂ Ht?r, ^iHrar a rts  5^
^  f  3tfi 5 1 ^  4

^  t  ?

I think I haveShrl Alag< 
answered that.

Mr. Speaker: The rates are settled 
by the Conference and they are the 
same for all.

B, C. G . Vaccine L aboratory, G u in d y

*1533. MuUa AbdaUabhal: Will the
Minister of Health be pleased to sta^^:

(a) the quantity and value of B.C.G 
vaccine exported to foreign countries 
in 1953-54;

(b) the Installed capacity of the
plant for manufacturing this vaccine 
at Guindy;

(c) whether tubercuUne also Is be­
ing prepared at Guindy; and

(d) if so, how much?

The Minister of Health (Bajknmari 
A m rlt K anr): (a) 4,27,085 c.ca., cost­
ing Rs. 42,708/8/-.

(b) 60,000 c.cs. (5,00.000 doses), per 
week.

(c) No.
(d) Does not arise.

CONFBRBNCB OF STAnON MASTBRS

nS35. Shrl Sanganna: Will th f
Minister of Railways be pleased to
sUte:

(a) whether copies of the resolutions 
passed by the Conference of Station 
Masters and Assistant Station Masters 
held at Delhi on the 16th May, 1954 
in respect of service conditions and 
promotions have been received by 
Government;

(b) if so, whether any of these reso­
lutions have been taken up for consi­
deration; and

(c) the decision, if any, taken on 
them?

The Parliam entary Secretary to the 
M inister of Railways and Transport 
(Shrl Shahnawaa K han): (a) Yes.

(b) and (c). The resolutions have 
been considered but it was decided 
that no action was called for on them.

Shri Sanganna: May I know whe­
ther one of the resolutions is for the 
implementation of the Central Pay 
Commission’s recommendations, and, 
if so why they were not implemented 
so far?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): The
C.P.C. recommendations have all been 
implemented. In addition, whatever 
the Joint Advisory Committee had to 
say on those recommendations have 
also been given effect to.

Shrl T. B. Vittal Rao: May I know 
w hether in view of the representa­
tions from the station masters for the 
revision of their scales of pay. Gov­
ernm ent propose to increase the num ­
ber in the higher grade w ith a view 
to providing higher salaries to the 
senior station masters?

Shri Alagesan: The grades have
been fixed already, and a percentage 
of the total is in the higher grade, 
which has been fixed already. There 
is no proposal to increase this per­
centage.
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8h fl Sangaima: May I know whe­
ther the Government are aware tha t 
there is difference of pay and also in 
the m atter of other facilities among 
the station masters and the assistant 
station masters working in the sta­
tions on the Raipur-Waltair line?

Shrl Alagesan: If it relates to station 
masters and assistant station masters, 
certainly there will be differences of 
pay scales.

COMMODITy COMMiniBS

*1537. S4iri T. Subrahmanyam: Will 
the Minister of Food and Agriciiltiire
be pleased to state:

(a) whether Government ihave de­
cided to start commodity committees 
for jowar, hajra and pulses; and

(b) the steps that have been taken 
to give technical assistance to the 
growers of these foodgrains?

The Minister of Agriculture (Dr. 
F. S. Deshmukh): (a) No.

(b) The Indian Council of Agricul­
tu ral Research has been promoting 
and co-ordinating agricultural re ­
search, among other things, on these 
commodities. It sponsors research 
schemes in conjunction with the State 
Governments which are responsible 
for conveying the results of research 
to the farmers, through demonstra­
tion and by disseminating such results 
through agricultural information llt- 
terature

Shrl T. Subrahmanyam: What States 
have agricultural research stations 
carrying on research to improve the 
seed both for resisting disease and 
producing better type of grain?

Dr. P. S. Deshmukh: These ex­
periments in these directions are 
made in almost every State; they also 
evolve better seeds so fa r as these 
commodities are concerned.

Ifto ifto : W?

WW <|ft ff’TT

(V ) "RT JIf t  ’TTTW ^

^  ^  f :

(?r) irf t ^  ^  ^

aftr ^  TT winfwTT: w r

5 ^ ;  

(*r) fVwH

(*r) w r  

TT tW t ^
7 ^  ?

The Minister of Affricultare (Dr. 
P. S. Deslimukli): (a) Yes.

(b) These are under consideration.

(c) By getting their soils tested and 
obtaining expert advice regarding the 
kind and dosages of fertilisers to be 
applied to crops to obtain best results.

(d) This has not been decided yet.

c;
srf 8̂ ^  5IT r r

HITtr H TW f ^

»ro inro jJll'q/nfW

ajnJnr if

HI? ^  I

W est CoAsr R oad

*1539. Shri Kottnkappally: Will the 
Minister of Transport be pleased to 
state:

(a) which portions of National 
Highway between Caf^e Comorin 
and Bombay have yet to be completed;

(b) when the construction of this 
National Highway will be completed; 
and

(c) the names of the important 
places through which this Highway 

will pass?
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The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shrl Shahnawas Khan): (a) and (b). 
The National Highway route from 
Bombay to Cape Comorin ria  Poona 
Bangalore has no missing links. The 
alternative route which for a major 
part of its length runs along the West 
Coast Road, includes three streches of 
National Highway sections of a total 
length of 375 miles where there are 
no missing links. A few river cross­
ings have to be bridged over the re ­
maining State highway portions of 
the Road.

(c) A statem ent is laid on the Table
of the Sahha. [5cc Appendix IX, 
annexure No. 3.]

Shri Kottnkappally: May I know
when the construction of the Alwaye 
and Cheruvattur bridges on this high­
way will be completed?

The Depnty Mtetoter of Railwajs
and Transport (Shri Alagesan): This 
is a general question and I should like 
to have particular notice. I can in­
form  the hon. Member, however, that 
the progress on the Alwaye bridge 
will be expedited.

Shri Kottukappally: Will the Gov­
ernm ent meanwhile please make a r­
rangements w ith the railway authori­
ties for the use of the railway bridges 
at Alwaye and Cheruvattur for road 
traffic as in certain other cases?

Shri Alagesan: I do not know how 
far that suggestion will be feasible 
but I may inform the House that we 
have appointed a Committee of techni­
cal officers who are going into this 
question of decking railway bridges 
for road traffic and we are awaiting 
their recommendations.

Shri A. M. Thomas: May I know 
whether large amounts set apart for 
the construction of m ajor bridges in 
the 1953-54 Budget have lapsed and is 
it likely that still larger amounts set 
apart in 1954-55 will also lapse?

Shri Alagesan: The work of bridge 
construction is not a thing in which 
money can be spent so easily as the 
hon. Member imagines. There are

technical details involved and the 
rivers on the west coast are very 
treacherous, if I may say so, and they 
are very slippery. We have not been 
able to find the place w here the foun- 

;dations can rest. A lternate borings 
had to be undertaken and all these 
things come in.

Shrl Velayudhan: May I know w hat 
percentage of the total expenditure 
for this national highway in the 
Travancore-Cochin State is hom e by 
the State Government?

Shrl Alagesan: All expenditure on 
the national highway works are 
entirely borne by the Central Gov­
ernment.

Regoonitxoh of G overnment Employees 
U n io n

nS40. Shri Tushar Chatterjea: Will 
the Minister of Labour be pleased to 
state:

(a) whether any rules have been 
framed for the recognition of Unions 
of the Government employees;

(b) whether recognition of any
Union has been withdrawn during 
the years 1951 to 1954;

(c) if so, their number;

(d) whether recognition of the
Bengal Income-Tax Association has 
also been withdrawn; and

(e) if so, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Government have 
issued certain instructions regarding 
the recognition of associations of its 
non-industrial employees. A separate 
set of instructions has also been fram ­
ed for the guidance of Central Gov­
ernment departments in the m atter of 
recognition of unions of industrial em­
ployees of Government.

(b) and (c). The information is be­
ing collected.

(d) and (e). Yes. The recognition 
accorded to the Association was re­
cently w ithdrawn as it would not 
amend its constitution in conformity
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with the general conditions prescrib­
ed for recognition of service associa­
tions.

Shrl Tashar Chatterjea: May I
know whether the rules of the Union 
lay down any condition by which tha 
employees cannot make any appeal to 
higher authorities without reference 
to their immediate authorities?

Shri Abid All: I could not follow 
the latter portion of the question.

Mr. Speaker: Is there any rule
which says that a representation shall 
not be made to the higher authori­
ties unless it is sent through the 
immediate superior authorities?

Shri Abld All: That is the practice.

Shri N. B. Chowdhury: With re­
gard to (b) and (c), the hon. Minis­
ter said that the information is being 
collected. May I know whether the 
information will be placed on the 
Table?

Shri Abid All: Of course.

Shri Tushar Chatterjea: The hon.
Minister stated that without reference 
to the immediate authorities, no re­
presentation can be made to the higher 
authorities. May I know how the 
Gk)vernment propose to grant the 
right of the employees to make an 
appeal in case the immediate au­
thority does some injustice?

Shrl Abid Alt: Generally, these re­
presentations are forwarded to higher 
authorities.

D rugs and M agic Remedies (O bjection­
able Advertisements) Act

*1541. Shrt C. R. Naraaimhan: Will 
the Minister of Health be pleased to 
state:

(a) when the rules under the Drugs 
and Magic Remedies (Objectionable 
Advertisements) Act, 1954 are pro­
posed to be framed;

(b) whether the attention of Gov­
ernment has been drawn to the re­
marks contained in paragraphs 270 to 
282 of the Press Commission’s Report; 
iind

(c) if so, what consideration Gov­
ernm ent are giving to the m atter?

The Minister of Healtli (Rajknmaii 
Amrft K aur): (a) D raft Rules under 
the Drugs and Magic Remedies (Ob­
jectionable Advertisements) Act, 1954, 
were published in the Gazette of India 
for inviting objections and suggestions 
by the 28th November 1954. The 
Rules will be finalised after Uking 
into consideration the objections and 
suggestions that may be received by 
the specified date.

(b) Yes.
(c) The suggestions and observa­

tions made by the Press Commission 
are being examined. They will be 
taking into consideration before 
finalising the Rules under the Drugs 
and Magic Remedies (Objectionable 
Advertisements) Act, 1954.

Shri C. R. Narasimhan: Will these 
rules cover advertisements regarding 
the following four categories ( 1) 
Talisman, (2) false diagnosis and 
treatm ent by correspondence or post, 
(3 ) dangerous and habit-forming 
drugs and (4) unethical products or 
proprietary remedies?

Rajkumari Amrit Kaur; I think the 
suggestions that have been made by 
the Press Commission which the hon. 
Member has quoted are being examin­
ed. I am aware that treatm ent by 
correspondence is not Unduded in the 
Bill but whatever can come within 
the scope of the Bill and which we 
consider reasonable will be included 
in the rules.

Shri C. R. Narashnhan: Has Gov­
ernment's attention been drawn to the 
suggestions of the Indian Medical 
Association urging the banning of ad­
vertisements of cures for the diseases 
such as cancer, diabetes, cataract and 
tuberculosis which have no cures of 
therapeutic value owing to which 
reason the m arket is flooded by false 
cures?

Rajknmaii Amrit Kanr: We have
seen the recommendations of the 
Indian Medical Association and as far 
as we can see these objections are 
covered by the rules of the Act.
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Shiimatl Jayashri: May 1 know
whether any action is taken against 
any person for breaking this Act after 
it has come into force?

Rajkumari Amrit Kanr; Not Yet.

C orruption  amongest Railway 
Employees

*1542. Shrl Brajeshwar Prasad:
Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact tha t Gov­
ernm ent had set up an Enquiry Com­
mittee to investigate into the conduct 
of certain officials of the Eac-Sau- 
rashtra Railways;

(b) if so, whether the committee 
has submitted its report; and

(c) whether Government propose to 
lay a copy of the Report on the Table 
of the House?

The Deputy Minister of Railways 
and Transport (Sliri Alagesan): (a)
and (b). Yes.

(c) No, it is not the practice to 
place copies of such Reports on the 
Table of the House.

Shri Brajeshwar Prasad: May I
know w hether there was any charge 
of misappropriation of money against 
these officers?

Shrl Alagesan: Yes, Sir.

Shri Brajeshwar Prasad: What are 
the amounts involved?

Shrl Alagesan: Roughly between
Rs, 13-14 lakhs.

Shri B. S. Murthy: May I know
whether any interim report has been 
submitted by this Committee?

Sliri Alagesan: The final report has 
been submitted; that is my reply; it 
was submitted in July.

Shri T. B. Vittal Eao: May I
know ..............

Mr. Speaker: We will go to the
next question.

E xtension  T raining  Centres

*1543. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the num ber of Pilot Develop­
ment Projects, Extension Wings and 
Extension Training Centres that have 
been opened upto date w ith the Ford 
Foundation gift in the Punjab; and

(b) the amount spent on them so 
far?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Two Extension
Training Centres have been started 
in Punjab with partial financial assis­
tance from the Ford Foundation. An 
Extension Wing for the Punjab Agri­
cultural College, Ludhiana has been 
sanctioned but it has not yet started 
functioning. No Pilot Development 
Project was sanctioned for Punjab.

(b) An expenditure of about 
Rs. 5,43,900 was incurred on the two 
Extension Training Centres upto the 
31st March, 1954.

Shrl D. C. Sharma: How many such 
Centres have been established in the 
different States of India?

Dr. P. S. Deshmukh: Thirty-four
Extension Training Centres in the 
whole of India.

Shri D. C. Sharma: May I know
how much money has been allocated 
to the Punjab Agricultural College, 
Ludhiana and if any other scheme 
for grant has been submitted to the 
Ministry for the opening of another 
college in Punjab?

Dr. P. S. Deshmukh: This is done
on the same scale as in the case of 
other colleges. I have not got the 
exact amount that will be spent, but 
It is likely to be in the neighbourhood 
of three quarters of a lakh of rupees 
from the Ford Foundation and about 
a lakh and a half of rupees from 
the Punjab Government.

Shrimati Sushama Sen: May I know
if such Pilot Development Projects,
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Extension Wings and Extension Train­
ing Centres have been opened in 
any other States?

Dr. P. S. DeshmiiUi: Yes.

Shrl L. N. Mishra: May I know 
whether it is a fact that the progress 
in the agricultural sector of the Plan 
bas been held up because of want of 
trained village level workers; if so, 
do Government propose to take spe­
cial steps for the trainhig of village 
level workers?

Dr. P. S. Deshmukh: We have taken 
very many special steps to increase 
the training of village level workers. 
We have sanctioned a number of 
basic agricultural schools and we are 
doing our very best to increase their 
training.

Shrimati Jayashri: May I know
whether any women are to be trained 
In home sciences?

Dr, P. S. Deshmukh: Yes, Sir, we
are about to send twenty-five young 
ladies to* Japan and Honolulu for 
home economics training.

T apb-relay System

•1544. Shri Krishnacharya Joshi:
Will the Minister of Communications
be pleased to state:

(a) whether Government have 
decided to introduce the tape-relay 
system in Delhi and other important 
cities for reducing delays in transm is­
sion of telegrams; and

(b) if so, when will this new sys­
tem be introduced?

The Deputy Minister of Commntiica- 
lions (Shri RaJ Bahadur): (a) Not
as vet. Government, however, hope 
to modernise as speedily as possible, 
methods of handling telegrams in 
order to reduce delays In transmission 
Inherent in the current system, after 
studying the various aspects involved 
In introducing such changes.

(h) Does not arise.

Rhrl Kiishnaeharya Joahl: May I
know whether Government will have

to incur extra expenditure for thia 
new system

Shri Rai Bahadur: Of course if we 
require extra equipment, for that we 
will have to incur extra expenditure.

Shri Krisbnacharya Joshi: What are 
the defects in the old system and 
what will be the improvement in the 
new one?

Shri Raj Bahadur: Obviously delays 
which are so well-known.

ARTinciAL Insemination Centres

<̂ 1545. Pandit M unidiwar D att Upa- 
dhyay: Will the Minister of Food and 
Agriculture be pleased to state:

(a) how many artificial insemina­
tion centres are working in India at 
present and in what States; and

(b) in how many centres the ‘Key 
Village Scheme* for cattle develop­
ment has been introduced so far and 
with what results?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) and (b). Under
the All India Key Village Scheme, 134 
Artificial Insemination Centres with 
435 Key Villages are working in all 
States except Andamans. The results 
for the year 1953-54 are contained in 
the Annual Report of the Scheme, 
copies of which are available in the 
Library of the House.

Pandit Munishwar Datt Upadhyay:
May I know whe;her it is the con­
cern of the Central Government or 
the State Government to maintain 
these centres and, if they are main­
tained by the Central Government, 
whether any contribution is made by 
the State Government?

Dr. P. S. Deshmukh: P art of the
expenditure is to be borne by the 
States. The non-recurring expendi­
ture is contributed in a certain pro­
portion by the Centre.

9

WJ : WT liW T
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<ivflroT 3IW fl*w< *ffl <ikRi
it ?it flnr ?n5 ?n5 <ihRT 

m nfrtr srnhft ?

fTo tfto ^ 0  t iTT-^n?!?
4 f i r  %Ho viii?dTy» vi»i r^ ’E f M v ’r 

w n r  s t r t  ^nn# it r̂i*? T*r *f 
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Pandit Munishwar Datt Upadhyay:
May I know whether under this Key 
Village Scheme agricultural imple­
ments workshops are also being esta­
blished, or whether it is a different 
scheme?

Dr. P. S. Deshmukh: That is a diffe­
rent scheme

ftci : ^
fTTT f  ^  ^  WTT ^

f  ^  ^  m

^  ^srfW 4  ^  iTFm
t 7

ITo ^0  V[Wo ^  ^  ^  ^

^  ^  WOT ^fsrrf f

Sugarcane Price

*1546. Shrl Bibhuti M ishn: WUl
the Minister of Food and Agriculture
be pleased to refer to the reply to 
starred question No. 864 asked on the 
11th December, 1953 and state:

(a) w hether a formula for pa3rment 
of sugarcane price on recovery basis 
has been evolved; and

(b) if not, the reasons therefor?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) and (b). No. The 
Question of fixing cane prices on the 
basis of recovery, was referred to the 
Development Council for Sugar In­
dustry set up under the Industries

(Development and Regulation) Act, 
1951. The Council considered the 
matter at its meeting held on the 9th 
August, 1954, and recommended the 
setting up of a committee consisting 
of the representatives of the industry 
and the cane growers to examine the 
question in detail. A Committee has 
been set up and its report is aw ait­
ed-

^  frarsrVi «(5 g n n  ?5»n ^  
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Mr. Speaker: What time will they
take’

Dr. P. S. Deshmukh: 1 could not
say, Sir. I think the report will be 
ready by the time the next meeting of 
the Development Council is held, 
which would be in November, 1954.

Pandit D. N. Tiwary: When the re­
port of the Committee Is ready, will 
the Government take into considera­
tion the low price paid to the culti­
vators in the 1953-54 season and gua­
rantee payment?

Dr. P. S. Deshmukh: I could not
hold out any promise to give retros­
pective effect to the recommendations.

Mr. Speaker: At this stage the
question will be hypothetical.

Pandit D. N. Tiwary: It was prom­
ised in the House.

Mr. Speaker: But unless the report 
comes how can there be any question 
as to what the committee will say?

Pandit D. N. Tiwary: I want to
know whether the promise given to
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the House by the Minister of Agricul­
ture will hold good after the publica­
tion of the report, whether it is in 
favour or otherwise.

Mr. Speaker: Even for that pur- 
 ̂ pose let the report come.

Shri Shivananjappa: May I know
whether cane price is paid on the 
basis of the Sisma Formula to the 
cane growers of South India?

Dr. P. S. Deshmukh: In South
India it is being paid according to 
the Sisma Formula.

In lan d  F isheries T raining  Centre,
* B arragk pore

*1541. Shii S. N. Dat: Will the
Minister of Food Agriculture be
pleased to state:

(a) whether persons other than 
State nominees are trained at the 
Central Inland Fisheries Research 
Station, Barrackpore at their own 
cost;

(b) if so, w hether there is any 
guarantee given or facilities provided 
for their absorption in the different 
State services after they complete 
their training;

(c) whether any complaints or re­
presentations as to untrained persons 
having been appointed by any State

iin  preference to trained persons have 
been received by Government; and

(d) if so, whether any action has 
been taken in the matter?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Yes.

(b) No guarantee is given by the 
^the Central Government.

(c) No. This concerns the State 
Governments.

(d) Does not arise.

Shri S. N. Das: May I know the
total number of persons, both State 
nominees and others, so far trained 
by this Centre?

427 LSD.

Dr. P. S. Deshmukh: From 1948-49 
to 1953-54 the number is flfty-seven.

Shri S. N. Das: May I know whe­
ther any efforts have been made by 
the Central Government with a view 
to ascertain whether those private per­
sons who are trained are employed or 
whether they remain unemployed?

Dr. P. S. Deshmukh: I do not
know how many are employed and 
how many unemployed. But, the 
scheme is worked on such a basis 
as to see that there are not many 
people without employment. We are 
also trying to help as far as possible.

Shri S. N. Das: May I know whe­
ther the number of private applicants 
is decreasing or increasing?

Dr. P. S. Deshmukh: I have not
got figures of the number of applica­
tions. The strength of the class is in­
creasing from .year to year. In 1948-49, 
we had 9 trainees. It went up to 12 
in 1953-54. The present strength is 
20.

Dr. Rama Rao: May I know if it
is a fact that the amount, about 
Rs. 35 lakhs, allotted for fisheries 
development in Andhra, was diverted?

Dr. P. S. Deshmukh: I should like
to have notice of the question.

R oads in  A ndamans

*1548. Shri N. M. Lingam: Will the 
Minister of Transport be pleased to 
state:

(a) the amount spent so far for the 
development of roads in the Anda­
mans during the Five Year Plan 
period;

(b) the mileage of roads newly 
opened, the number of bridges cons­
tructed and the mileage improved; 
and

(c) the targets fixed for the Plan 
period?

The Parliamentary Secretary to the 
Minister of Railways and Transport (Shri
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Shahnawai Kluui): (a) Rs. 18,01,880 
upto the 17th September, 1954.

(b) 51 bridges and 62 miles of roads 
improved.

(c) A copy of the Five Year Plan 
for roads in the Andamans i^ laid on 
the Table of the Sabha. [See Appen­
dix IX, annexure No. 4.]

Shri N. M. Lingam: May I know
the reasons for the slow progress in 
the execution of the works in view of 
the fact that the Plan contemplates a 
total outlay of nearly Rs. 1 crore for 
works in Andamans?

Shri Shahnawaz Khan: Although,
so far, admittedly, progress has been 
rather slow, we have taken steps to 
expedite the progress.

Shri N. M. Lingam: In view of the 
importance of the place for colonisa­
tion, may I know if a permanent Engi* 
neering Division is stationed there and 
all facilities are given?

The Deputy Minister of Railways 
and Tramsport (Shri Alagresan): These 
works are being carried out by the 
Andamans P.W.D.

R ivbr T ransport

♦1549. Shri K. P. Tripathi: Will
the Minister of Transport be pleased 
to state:

(a) whether it is a fact that the 
Rivers Steam Navigation and Indian 
General Navigation and Railway 
Companies have notified to the mer­
chants of Cachar that due to breach 
at Jalalpur the steamers will stop 
plying in low-water season to and 
from Calcutta to Cachar; and

(b) if so, what alternative arrange­
ments, if any, will be made to trans­
port goods?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): <a)
No, Sir-

(b) Does not arise.

Sb9i K. P. Tripathi: 
that the Chamber of

Is It a fact 
Commerce,

Karimganj, has actually received a 
notice from the steamer company, and 
if so, may I know what steps Govern­
ment propose to take?

Shri Alagesan: A letter was for­
warded to the Minister by the hon. 
Member. On enquiry it is found that ‘ 
they only wanted to apprise them of 
the dry season conditions and ask 
them to make use of their main line 
service before those conditions set in. 
They have told the Ministry that they 
will inform us if any difficulty arises 
in their main line service.

Shri K. P. Tripathi: If such a con­
tingency arises, may I know whether  ̂
the Government will take steps to 
reduce the freight of railways so tha t 
the people may get things cheaper as 
they are getting?

Shri Alagesan: I do not know how
to answer that question. Low water 
conditions occur in the dry season. It 
is only a common phenomenon. It is 
nothing peculiar.

S oil Conservation  Ĉ entrb

*1550. Shri T. Subrahmanyam:
WiU the Minister of Food and Agrt- 
culture’ be pleased to state:

(a) whether Government have deci­
ded to start a Soil Conservation Re­
search Centre in black cotton soil 
region;

(b) if so where it will be opened; 
and

(c) when it will start functioning?
The Minister of Agriculture (Dr. P. 

S. Deshmukh): (a) to (c). The Cen­
tral Soil Conservation Board has pro­
posed the establishment of a soil con­
servation Research, Demonstration 
and Training Centre for the black 
cotton soil region at Bellary. The pro- • 
posal is under the consideration of 
the Government of India.

Shri T. Subrahmanyam: May I
know if preliminaries like acquisition 
of land, have been completed?

Dr. P. S. Deshmukh: I am unable
to give a definite answer now. The 
establishment is in active pursuit.
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Sfaii T. Sttbrabmaityam: What would 
be the staff required for this purp ose?

Dr. P, S. Deshmukh: T have not
got the details. The scheme will cost 
Rs. 3,22,000 non-recurrin/? and about 
Rs. 2 lakhs annual recurring.
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The Minister of Agrrfculture (Dr. P.
S. Deshmukh): (a) No« Sir

(b) Does not arise.
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T heft of Central Railw ay  C laims 
F iles

•1552. Shri Gidwanl: WiU the
Minister of B«ilways be pleased to 

state:

(a) whether the attention ol
Government has been drawn to a 
news item on the 16th September,
1954 to the effect that hundreds of 
Central Railway flies relating to
claims in r e s i s t  of lost goods have 
been stolen from the Railway Office 

recently;

(b) when these flies were stolen;

(c) whether any inquiry has been 
instituted in the matter; and

(d) il so, with what result?

The Parliamentary Secretary to the 
Minister of Ra|lwayi> and Transport 
(Shri Shahnawaz Khan): (a) Yes.
Sir.

(b) About 40 to 50 gunny bags con* 
taining old records of the Central 
Railway were removed in an unautho­
rised manner on 30th August. 1954, 
but these gunny bags did not contain 
any claim flies,

(c) Yes, Sir

(d) The inquiry is still in progress.

Shri Gidwani: What did the files
contain?

Shri Shahnawaz Khan: The bags
contained old records of the office of 
Financial Adviser and Chief Accounts 
Officer, Central Railway.

Shri Gidwani: May I know whe­
ther any railway employees were in­
volved?

Shri Shahnawaz Khan: The case is 
being enquired into.

AccroBNT IN U n io n  Anoarpathra 
Colliery

♦1553. Shri T. B. Vittal Bao: WUl
the Minister of Labour be pleased to 
state:

(a) whether any enquiry has been 
conducted into the accident which 
occurred on the 14th September, 1954 
in the Union Angarpathra Colliery, 
Jharia, resulting in the death of three 
workers;

(b) if so, who conducted the en­
quiry and what are his findings;

(c) when this mine was last in». 
pected; and

(d) whether it is a fact that tha 
work at this particular coal face was 
stopped for more than three months 
because the workers refused to work 
as the roof condition at this particular 
coal face was bad and on the day of
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the accident workers were forced 
to go there on threat of dismissal?

The Deputy Minister of Labour
(Shri AbM Ali): (a) Yes.

(b) The enquiry was conducted by 
an Assistant Chief Inspector of Mines 
on the 14th and 15th September, 1954. 
His findings are that the accident was 
due to the contravention by the 
Management of certain sections of the 
Mines Act. 1952, arid the Indian Coal 
Mines Regulations. 1926.

(c) The mine was last inspected on 
the 10th to 12th June, 1954.

(d) No. Work at this particular coal 
face was commenced only on the 2nd 
September, 1954, and two gangs of 
miners including the deceased were 
employed in that place without inter­
ruption alternately, day and night and 
the remaining gang of miners did not 
complain that they found the roof dan­
gerous.

Shri T. B. Vittal Rao: I could not
hear the answer to part (b) of the 
question.

Mr. Speaker: Will he please repeat
the answer?

Shri Abid Ali: The management
was held responsible.

Shri T. B. Vittal Eao. Do the Gov­
ernment propose to prosecute the 
manager?

Shri Abid Ali: Certainly; both the
proprietor and also the manager.

D bvblopmbnt of F ishbribs

^̂ 1564. Shri S. N. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the States are requir­
ed to fulfil any conditions for obtain­
ing grants or contributions for the 
development of fisheries in their res­
pective areas; and

(b) if so, what are those conditions?

H ie Minister of Agriculture (Dr, P. 
S. Defshmukh): (a) Yes.

(b) A statement giving the informa* 
tion is laid on the Table. [Set A p­
pendix IX, annexure No. 5].

Shri S. N. Das: May I know the 
number of participating States?

Dr. p. s. Deshmukh:
number is seventeen.

The total

Shri S. N. Das: May I know whe­
ther the working of these schemes has 
been reviewed with a view to make 
them more attractive to the States?

Dr. P. S. Deshmukh: The work is
reviewed from time to time.

Sardar A. S. Saigal: May I know
what grants have been given to these 
States to popularise this?

Dr, P. S. Deshmukh: l have a list
of all the grants and loans that have 
been made State-wise.

Shri S. N. Das: May I know the
total amount so far spent by the 
Centre on these schemes?

Dr. P. S. Deshmukh: The total has 
not been made. I can say roughly 
that the expenditure sanctioned comes 
to about Rs. 15 lakhs.

Shri B. S. Murthy: May I know
whether it is a fact that even after 
fulfilling the conditions, the Andhra 
State has not been granted the quota 
of grants promised?

Dr. P. S. Deshmukh: No State Gov­
ernment will be refused any loan or 
grant provided the scheme is on all 
fours with the Government require­
ments

Shri B. S. Murthy: My question has 
not been answered

Mr. Speaker: It has been answered. 
The hon. Member assumes that 
Andhra Government fulfilled the con­

ditions and the grant was not given. 
The reply is that in no case where the 
conditions are fulfilled is a grant 
refused. He can see the answer. 
Next question.
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T ea Industry

Shri K. p . TOpaUii: WiU
the Minister of Labour be pleased to 
s ta te :

(a) whether it is a fact that the 
Minimum Wage Advisory Committee 
which sat in Bombay decided that 
the Minimum Wage in large scale 
industries was intended to be Rs. 2  
per day or above; and

(b) if so, what steps, if any, are be­
ing taken to apply the same in the 
tea industry?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) The Minimum
Wages Central Advisory Board at its 
meeting held in Bombay recommended 
that a minimum wage of Rs. 1-2-0 to 
2-0-0 for an adult worker for a normal 
working day should be fixed under 
the Minimum Wages Act, depending 
upon such area-wise and employment- 
wise classification of emplo3rments, on 
the basis of existing wage levels, as 
may be made by the appropriate Gov­
ernments.

(b) The recommendation of the 
Board has been brought to the notice 
of the State Governments concerned, 
for their guidance.

Shri K. P. Tripathi: Is it the policy 
of the Government that in the large- 
scale industries at least, the wage 
level should be at least Rs. 2?

Shri Abid Ali: The wages in the
tea industry are fixed according to 
the procedure laid down by the Act.

Shri K, P. Tripathi; May I know 
if it is a fact that the Tea industry 
is having the highest prosperity than 
it has ever had, and in that case, does 
the Government consider that it 
should take some initiative in order to 
bring the wage level to Rs. 2 which 
was agreed to as the minimum wage?

Shri Abid All: That is a suggestion 
for action.

Short Notice Questton and Answer
B mploybbs op Press T rust of I n d ia

S.N.Q. No. 16. Shrt D. C. Sharma: 
Will the Minister of Labour be pleased 
to state;

(a) whether it is a fact that the 
Federation of Press Trust of India 
Employees has called for the observ­
ance of a ‘Demands Week’ from 14th 
to 20th September, 1954, to protest 
against the refusal of the management 
to negotiate regular pay scales and 
allowances as required under the inte­
rim agreement signed between the 
management and the Federation in 
January, 1954;

(b) whether it is a fact that the 
General Council of the Federation has 
authorised a token strike of Press 
Trust of India employees; and

(c) if so, what steps Government 
propose to take to settle the dispute?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes.

(b) Government have no informa­
tion.

(c) As the hon. Members are aware, 
the Industrial Disputes Act does not 
apply to working journalists. Even 
in the case of other persons employed 
in the newspaper industry, who come 
within the scope of the Act, the pre­
sent position is that the State Govern­
ment is the appropriate Government 
for this purpose. The Press Commis­
sion has recommended that working 
journalists should be brought under 
the Act and also that the responsibili­
ty for settling disputes in the news­
paper industry should be that of the 
Union Government. These recommen­
dations are under examination. In 
the meantime, I would most earnestly 
suggest that the P.T.I. management 
and their employees sit together and 
discuss all outstanding issues with a 
view to arriving at a settlement satis­
factory to both the parties.

Shri D. C. Sharma: May I know if 
an assurance was given by Mr. Giri 
who was Minister of Labour, Govern­
ment of India, that something will be 
done to include these journalists in 
the definition of “workmen”?

Shri Abid Ali: This particular ques­
tion is under the active consideration
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of the Government, and we hope to 
arrive at a decision before the end of 
October.

Shri D. C. Sharma: May 1 know if 
the Government will take any steps 
to see that the management and the 
Federation are brought together and 
the dispute is settled, and if the Gov­
ernment will consider the interim ag­
reement that was entered into by the 
management and the employees?

Shri Abid All: We shall be glad to 
be helpful if both the parties are pre­
pared to accept our suggestion.

Shri Bhagwat Jha Azad rose—

Shri T. B. Vittal Rao: May 1 put
one question?

Mr. Speaker; Mr. Azad. "

Shri Bhagwat Jha Azad: The hon.
Minister has suggested a conference 
between the employer and the em­
ployees. Are the Government aware 
that such an agreement was arrived at 
between the two and it has failed, and 
now the condition of the employees is 
so bad that this P.T.I. represents pov­
erty, tyranny and injustice to the 
employees?

Mr. Speaker: Order, order.

Shri T. N. Singh: May I know whe­
ther there has already been a talk 
between the management or directors 
of the P.T.I. and the Minister of In­
formation and Broadcasting in regard 
to this and that they have pleaded the 
question of their financial difficulties.

Shri Abid Ali rose—

Mr. Speaker: Order, order. I think 
questions may be - asked for informa­
tion from the Government and not for 
the purpose of giving information. It 
is well-known. Whatever the position 
may be. it is perhaps well-known to 
the Member.

Shri T. N. Singh rose—

Mr. Speaker: I am not allowing 
him.

Shri T. B. Vittal Rao: May I know 
when the Government propose to rati­
fy the International Labour Organisa­
tion convention regarding salaries to 
employees so that these troubles may 
not arise and a machinery may be set 
up—because the convention was adopt­
ed some twenty years ago by the
I.L.O.?

Shri Abid Ali: Information with
regard to this has already been placed 
on the Table of the Sabha.

Some Hon. Members rose—

Mr. Speaker: I will now go to the 
ordinary business.

WRITTEN ANSWERS TO QUESTIONS 

wni wnrpT % wrjjT

: «PTT

( v )  apTT 4K+K ^  t  %  

(w ) Jrfe ?t, 5ft ’srnr % w 

^  arnr ^  f f  f  ^

The Deputy Minister of Labour 
(Shri Abid AU): (a) Yes, Sir.

(b) Wage cuts imposed in 1953 on 
tea garden workers in Assam and 
West Bengal when the prices of tea 
fell have been fully restored. There 
has been no increase otherwise in 
wages on account of the recovery in 
tea prices.

COLLIBRY L oCK-OUT> BIHAR

*1514. ShH T. B. Vittal Rao: Will
the Minister of Labour be pleased to 
state:

(a) whether it is a fact that the 
management of Pure Dhansar Col­
liery, Bihar, has declared a lock-out;

(b) if so, the reasons therefor;
(c) whether it is a fact that the 

management is trying to evict the 
workers from their quarters;
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(d) whether it is a fact that the 
workers of this colliery have not so 
far been given any bonus since its 
inception; and

(e) the steps Government propose 
^to take in the matter?

The Deputy Minister of Labour 
(Shri Abid All): (a) and (b). The
Colliery was closed as a result of 
differences between the owners and 
due to financial difficulties. Such a 
closure does not amount to a “lock­
out'* under the Industrial Disputes 
Act, 1947.

^ (c) It is understood that the 
management has asked the workers to 
leave their quarters.

(d) and (e). A complaint regard­
ing non-payment of bonus was receiv­
ed by the Chief Labour Commissioner. 
It appears that bonus is outstanding 
since 1949. A case under section 12 
of the Coal Mines Provident Fund and 

"^onus Scheme Act, 1948, has been ins­
tituted in the Dhanbad Court against 
the management for failure to produce 
the records for inspection. The ques­
tion of prosecution for  non-payment 
of bonus will be examint^d when the 
position is verified from the records.

O ccupational D iseases

V
•1515. Shrl C. Chowdary: Will the 

Minister of Labour be pleased to 
state:

(a) whether the Central Govern­
ment have set up any machinery to 
study the occupational diseases; and

(b) if so. the amount spent on the 
I study of such diseases so far?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and <b). There 

is no separate machinery for the ex­
clusive purpose of studying occupa­
tional diseases. Such studies are, how­
ever, occasionally undertaken by the 
organisation of the Chief Adviser, 
Factories, the All India Institute of 
Hygiene and Public Health, Calcutta,

and the Indian Council of Medical 
Research, in addition to their other 
functions. It is therefore not possible 
to work out separately the expenditure 
incurred on studies of occupational 
diseases.

A ll- I n d ia  T rade U n io n  C ongress

*1517. Sliri H. N. Mukerjee: Will
the Minister of Labour be pleased to 
state:

(a) whether Government have re­
ceived the Resolution passed at the 
24th Session of the All-India Trade 
Union Congress held at Calcutta in 
May, 1954 protesting against the dis­
crimination in issuing passports to tihe 
representatives of the All-India Trade 
Union Congress; and

(b) if so, what action has been 
taken in the matter?

The Deputy Minister of Labour 
(Shri Abid All); (a) Yes!

(b) No action was called for as no 
discrimination has been exercised.

Plantations L abour A ct

*1518. Shrl A. K. Gopalan: Will the 
Minister of Labour be pleased to 
state;

(a) whether it is a fact that plan­
tation owners in the country have been 
informed by Government that the 
Plantations Labour Act, 1951 can be 
implemented only gradually;

(b) whether any time limit has 
been fixed for the framing of Rules 
under the above Act by the State 
Governments; and

(c) if not, whether Government 
propose to do so?

The Deputy Minister of Labour 
(Shri Abid AU): (a) No.

(b) and (c) No time limit has been 
fixed for the framing of rules by State 
Governments. Model Rules under 
the Act have been forwarded to them 
and they have been requested to issue 
their rules as early as possible.
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Extbnsion T raining Cbntsbs

*1521. Sliri S, C. Sammnta: Will the 
Minister of Food and A fricultare be
pleased to state:

(a) whether a conference of the 
Principals of the Extension Training 
Centres was convened by the Indian 
Council of Agricultural Research in 
April. 1954;

(b) if so, the subjects discussed and 
the main decisions taken;

(c) wihat decisions were accepted; 
and

(d) whether the accepted decisions 
will be uniformly applied in all the 
States?

The Minister of Food and Africnl- 
ture (Siiri Kidwai): (a) Yes.

(b) The conference was held to ex 
change and evaluate experience of 
the last one year in training of 
Village Level Workers with a view 
to make further improvements in tht 
Training programme where necessary. 
A copy of the proceedings of the 
conference is placed in the Library 
of the House.

(c) Most of the recommendations 
concern the State Governments and 
these have accordingly been com­
municated to them for suitable action.

(d) As the implementation of the 
recommendations is the concern of 
the State Governments, uniformity in 
their application may not be possible.
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The Minister of Health (R ajkam an 
Amril K aar): No financial aid is given 
by the Centre to any kind of dis­
pensary run by the Stat« Govern­
ment.

Railway Honobary Magistrates

•1526. Shri Muniswamy: WUl the
Minister of Railways be pleased to
state:

(a) what allowances are paid to the 
Railway Honorary Magistrates;

(b) the tenure of the present Rail­
way Honorary Magistrates; and

(c) whether there is any proposal 
to fix the tenure of service for these 
Honorary Magistrates to improve 
efficiency?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
to (c). All the enquiries raised con­
cern thQ State Governments, who 
appoint the Railway Honorary Magis­
trates. The terms and conditions of 
service of these magistrates are also 
laid down by State Governments. So 
far as Government are aware, these 
magistrates are employed on the 
Eastern, Southern, Central and 
Northern Railways and an allowance 
is paid only on the Southern and 
Eastern Railways, varying from Rs. 
30 to Rs. 75 per mensem. T h ey , 
are appointed usually for a period 
of one or twp 3̂ ars; subject to ex­
tensions. Government are not aware 
of any proposal for fixing a specific 
tenure of service for such magistrates 
generally.

Sales T ax o n  T ractors

Shrt B. N. Mlsnt: WiU the 
Minister of Food and Agrtenltnre be
pleased to state:

(a) whether it is a fact tha t the 
Central Government have recommend­
ed to the State Governments to 
abolish Sales Tax on tractors and 
agricultural implements with a view 
to giving impetus to mechanised famv 
ing in the States; and

(b) if so, which of the States have 
responded to this proposal?

The Minister of Food and Agricol- 
ture (Shri Kidwai): (a) Yes, Sir.

(b) Delhi, Hyderabad, Tripura, 
Mysore, West Bengal, Himachal 
Pradesh, Maxiipur and Saurashtra.
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National Hiohwaks in Madhya Frapesb

*1534. Slul N. A. Botkar: WiU the 
Minister of Transport be pelased to 
state:

(a) the names of the national hifh- 
ways that pass through the Madhjra 
Pradesh State;

(b) whether it is a fact that some 
more roads are proposed to be taken 
over by the Government as national 
highways;

(c) if so, the names of those roads; 
and

(d) the amount that has been sanc­
tioned during the year 1954-55 for 
the maintenance of National High­
ways in the Madhya Pradesh State, 
specifying the allotment for each roadT

The Deputy Minister of Railways 
Md Transport (£ttiri Alagesan): <a)
A statement giving the required in­
formation is laid on the Table of the 

Sabha. [See Appendix IX, annexure 
No. 6.]

(b) No. ,

(c) Does not arise.

(d) Rs. 21.00 lakhs. Information 
regarding the amount earmarked for 
each road has not yet been received 
from the State Government.

1 ^ 0  ^
^  ^  P r :

w r  f t ’f T T T ^ i l i l f

t  %  w  ^  ^  #

The Deputy Minister of E»ilwAys 
and Transport (Shri Alagesan): (a)
Hindi is not included at present as a

1944

subject for the departmental selection 
examinations conducted by Railways.

(b) The question is under Govern­
ment's consideration and any decision 
in this context will be taken lor the 
Central Government employees as a 
whole.

Strike in Forbion Owned Firms and 
Plantations

913. ShH A. K. Gopalan: Will the 
Minister of Labour be pleased to state:

(a) the number of strikes tha t took 
place in foreign owned Arms and plan­
tations in India during the period 
from January to June 1954;

(b) what were the reasons for these 
strikes and what were their results; 
and

(c) the total number of employees 
affected and the work-days lost as a 
result of these strikes?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) to (c). Statistics 
of work stoppages in foreign-owned 
firms and plantations are not avail­
able separately.

Telegraph Facilities for Rajasthan 
Tehsil Headquarters

913. Shri K am i Singhji: Will the
Minister of Communications be pleased 
to refer to the answer to unstarred 
question No. 118 asked on the 5th 
March 1954 and state:

<a) whether there is any proposal 
to extend telegraph facilities to any 
of these 95 Tehsil Headquarters in 
Rajasthan; and

(b) if so; where?

The Deputy Minister of Commud* 
catlona (Shri Baj Bahadur): ta) Of
the 95 Tehsil Headquarters four have 
been provided with telegarph facilit­
ies. In addition, sanction for pro­
vision of telegraph facilities to 31 

more places has been issued. Pro­
posals for extension o | facilities to
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the remaining places are under ex­
amination.

(b) The offices opened are Baswa, 
Khandar Bilara and Sikrai.

The offices sanctioned are Pindwara, 
Nawai, Talera, Bari Sadri, Chaksu^ 
Phagi, Todaraisingh, Patan, Jahazpur, 
Badnor, Rajaji Ka Karera, Mandrail, 
Siwana, Mandal, Rajkhera, Newa, 
Raipur, Chipa Barod, Lunkaransar, 
Sangod, Asind, Amet, Hindoli, Pach- 
pahar, Itawa, Kanawas, Thanagazi, 
Bairath, Baseri, Weir Dilgod, Atm, 
Manoharthana, Aspur, Nadoti, Baman- 
was, Taranagar Reni, Pachpadra City.

Q uarters fo r  R . M . S . S ta ff

914. Shri Ramananda Daa: Will the 
Minister of Commlmicatioiis be pleased 
to state:

(a) whether it is a fact that resi­
dential quarters are proposed to be 
built at Sakrigalighat, Maniharighat 
and Siliguri for R.M.S. Staff; and

(b) if so, the approximate time 
when the construction of quarters is 
expected to start?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) and
(b). The question of construction of 
residential quarters for the R.MS. 
staff at Maniharighat has already 
been taken up with the Railway 
authorities and the proposal is undei 
examination. Every effort will be 
made to expedite the work.

The residential quarters recently 
constructed at Sakrigalighat have not 
yet been made over to this Depart­
ment by the Railways. The Rail­
way authorities have been requested 
to hand over vacant possession cf the 
same to this Department as quickly 
as possible and the m atter is being 
vigorously pursued.

As regards Siliguri, the question of 
acquisition of a site is under negotia­
tion and the matter is being actively 
pursued. The construction of quarters 
will be expedited as soon as the site 
is acquired.

Howrah Railway Mail Sbrvicb

915. Shri Ramananda Daa: Will the 
Minister of Communications be pleas­
ed to state: ‘

(a) whether it is a fact that the 
building at Howrah where the Rail­
way Mail Service was housed, was 
vacated by that department in  Feb­
ruary, 1951, with a view to construct­
ing a new building there, but its con­
struction has not yet started; and

(b) if so, the reason tftierefor?

The Deputy Minister of Cotnmujil- 
eations (9bri Raj Bahadur): (a) Yes. 
The building was, however, vacated in 
January, 1952, and not in February,
1951.

(b) While the plans for this build­
ing were under examination, the 
BP.O. Mechanisation team had re­
commended some modifications, with 
a view to provide mechanised arrange­
ments. The plans had, therefore* to 
be further amended and were approv* 
ed in December, 1953. The revised 
estimate is now under scrutiny and 
steps are being taken to issue sanction 
to the project exi>editiously.

^  fTTT f r :  

( ^ )  sn f ^
^  #  fiRT srttt ^

TT f’RSm fWT 5  !

(5 ) v iN rftiff ^
spTirff^^ fspiTT

* n rrt ?
The Demity Minister of Railways 

and Transport (Shri Alagesan): (a)
and (b). The Railway Staff affected 
by the recent floods on the North 
Eastern Railway have been granted 
advance of three rrtbhths* pay re­
coverable in. 36 monthly instalments. 
The temporary staff who are not able 
to produce sureties from permanent 
employees have been granted an 
advance of a month's pay and an
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advance upto two months’ pay from  
their Provident Fund accumulatioas: 
the entire advance being recoverable 
in 36 instalments. Instructions were 
issued to the North Eastern Railway 
Administration to ensure provision ot 

\  adequate and timely medical, ration 
and other faculties to the railway staff 
who are affected by the floods. The 
Railway Administration have taken 
prompt action in giving relief to the 
affected staff by sending out to the 
area

(a) the Welfare Officer with a 
team of Headquarters Welfare

^ Inspectors;

(b) A Senior and an Assistant 
Accounts Officer with his team 
of men and sufficient Imprest 
cash; and

(c) a gtainshop officer with Buffi- 
clent stocks of food.

The Railway AdmJmstralion’s 
medical officers have taken timely

* action to provide medical relief to the 
affected staff. In addition to the 
medical aid already available in the 
established centres two mobile dis­
pensaries with adequate stock of 
medicines and drugs have been de­
tailed for this work. In certain areas 
medicirtes and rations had to be air­

lifted and the Railway Administra- 
ytlon is continuing to do its best In 

these most difficult circumstances.

wry v t

: firr

(«f ) cfvf^

I ^  w rw n  ^  fkm  w i t  ^

^  P n rw  f e r r  t ; ^

( ^ )  wgrrf^Tr
^  ^  ^  ftnrr
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The Deputy Minister Communi­
cations (Shri Raj Bahadur): (a) and

(b). In the Posts and Telegraph De­
partm ent the Heads of Bihar, Bengal
and Assam Circles have been authoris­
ed to sanction an interest-free advance 
not exceeding three montllB’ pay or 
Rs. 500/-, whichever is less, to any 
member of their staff, (extra-depart­
mental agents are not deemed to be 
members of staff â  suchX who hav« 
suffere3  m aterial hardship owing to 
recent floods. In addition to this, 
they have been authorised to sanction 
an interest-free advance upto Rs. 50/­
to the Railway Mail Service staff, 
who while on duty have been strand­

ed at outstations on account of floods 
in thoae areas. The orders were 
issued on the 17th August, 1954, and 
shall remain in force for a period of 
two months from the date of issue. 
Information regarding the number of 
cases in which relief has been granted 
is not readily available at ^esen t.

No request, for the graa^ of any 
relief, has so far been received, by 
the Ministry of Communications from 
the employees of its other attached
and subordinate offices stationed in 
the flood-affected areas.

L and  R eform s un d er  F ive  Y ear P lan

918. Shri C. E, Chowdary: WUl the 
Minister of Food and Agriculture be 
pleased to state:

(a) the number of Tenants that
have secured ownership rights as a 
result of the land reform laws pass­
ed by the States under fhe" Land Re­
forms Schemes as envisaged In the
First Five Year Plan;

(b) the numbef of tenants that
have failed to purchase Ih e lr hold­
ings for want of TOiahce;

(c) the names of the States, If any, 
that have arranged for the financing 
of land purchases; and

(d) the steps that Government 
have taken to help the tenants to 
become the owner oF^fEe land by 
purchase?

The Minister df Food and Agricul­
ture (Shri Kidwai): (a) to (d). The 
information Is not available and is



1949 Written Anawera 30 SEPTEMBER 1954 W ritten A ntw ert 1950

being collected. It will be placed on 
the Table of the Houie wiisn received.

a m  f f t  HI ^  

f t : :

( t )  ^  ^  ^
a»k ^  aiVar^ 3ftT JRHW

anftt TT, ^  ?r«n  ̂ # ^  nf ^  % 
a i^ n r ,  f t i ^  an«nT f f f r ;

(« r) fro*? ^ r c  «nr1  ^  ^

P m  sfiT arrftr % ^
?TT ift n f ; ^

(n )  WT ^  amf^CTrr v r #
^  STpRPff ^  ’TJTT ?

The Minister of Food and Acricnl- 
ture (Slirl Kidwai): (a) to (c). The 
working of the Central Tractor 
Organisation with reference to its 
purchases, sales, repairs etc. has been 
enquired into by the Estimates Com­
mittee and the Land Reclamation 
(Zaidi) Committee. Both these Com­
mittees have pointed out certain in- 
Iructuous expenditure incurred by 
C.T.O. and the Estimates Committee 
has recommended that the responsi­
bility for the same be fixed. Their 
proposals are at present under the 
consideration of Government. It is 
expected that final decisions will be 
taken in the course of the next few 
weeks. It is proposed to place on the 
Table of the House a detailed state­
ment of the action taken or proposed 
to be taken.

^  ih ftro  CffT : WT WTV 

?Wf ftfc  «(dH ^  ?'TT

ft?:

( t )  n  ^  ^  f t iM  % 
tnn#  aftr ^  ^  

O r r t  ; 3rtr

( ^ )  ^  TT ft!?RT aiPrRT ^  
fesTT *njT ?

Hie Minister of Food and Africal- 
tore (Shri Kldwal): (a) The infer-
mation is as under:—

Period Number Value

Jan.-March, 1954 472 R s. 31.53. oxx
Apr.-June, 1954 586 Rs. 45,26, 069
July-Sep., 1954 Information it not

available yet, at 
it is furnished
quarterly

(b) Agricultural tractors are ex­
empt from import duty.

P u n c t u a l  R u n n in g  o f  T r ains

921. Shri Jhtilan Sinha: Will the
Minister of Railways be pleased to 
state what improvement has taken 
place in respect of punctual running 
of trains on the Chupra-Savan via 
Mashrak and Lucknow-KatJhiar Sec­
tions of the North Eastern Railway 
and of the general over-crowding of 
passengers? ‘

The Deputy Minister of Railways 
and Transport (Shri Alagesan): On
the Chupra-Savan via M ashark 
section the percentage of trains not 
losing time to total number of trains 
run has improved from 28*3 in April, 
1954, to 59*2 in August, 1954, and on 
the Lucknow-Katihar section from 
61*3 in May, 1954, to 79*6 in August, ' 
1954.

There is normally no over-crowd­
ing on the Chupra-Savan via Mashrak 
section except in trains Nos. 405 Up 
and 408 Dn. between Chupra Katcihery 
and Mashrak on Saturdays which are 
market days. The feasibility of 
augmenting the load of these trains 
on Saturdays i  ̂ under consideration 
On the Lucknow-Katihar section there 
is some over-crowding. It is, how­
ever, not yet feasible to introduce 
additional trains on this section due 
to the non-availability of coaching 
srtock and locomotives. However, 

during busy periods like melas and 
marriage seasons, trains are 
strengthened as necessary, with 
additional Third-class bogies.
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I n t e r n a t io n a l  W h eat  A g r e c m x n t

922. Shri K. P. Staha: Will the
Minister of Food and Affriculture be 
pleased to state:

(a) the total quantity of wheat 
^purchased by India under the Inter­

national Wheat Agreement from July, 
1953 to June, 1954 as against the 

Quantity agreed to; and

(b) ttie quantity of wheat produced 
in the country during the last harvest­
ing Season?

The Minister of Food and Agricvl- 
lure (Sliri Kidwai): (a) About 72,000 

. metric tons as against the quota of 
one million metric tons during the 
annual year which was from 1st 
August. 1953, to 3lst July, 1954.

(b) The quantity of wheat pro­
duced in the country during the last 
harvesting season is estimated to be 
77,92,000 tons

B usbs

w 923 Ch. Raghubir Singh: Will the
Minister of Transport be pleased to 
state:

(a) the amount provided for the 
purchase of new diesel buses for Delhi 
Road Transport Authority in 1953-54; 
and

(b) what are the names of the firms 
from which these buses were pur-

 ̂ chased?

The Deputy Minister of Railways 
u d  Transport (Shri Alagesan): (a)
Ra. 35 lakhs for the purchase of 
seventy heavy-duty diesel-engined 
buses!

(b) Messrs, Mahindra and Mahin- 
dra Ltd., Bombay (35 dhassis).

Messrs. Ashok Motors Ltd.. Madras,
I (30 chassis).

Messrs. Aktiebolaget Scania-Vabis, 
Sweden (5 chassis).

Loss S uffered by  C. T. O.
924. Shri Bahadur Singh; Will the 

Minister of Food and Agricolture be
pleased to state the loss suffered by 
the Central Tractor Organisation 
during 1953.54?

The Minister of Food and Agricol- 
iure (Shri HUdwai): The final figures 
for the year 1953-54 will not be 
available for some time. It is, how­
ever, estimated that C.T.O. will earn 
a profit of about Rs. 15 lakhs during 
that year.

A fpointm ents o n  the S outhern 
R ailway

925. Shri ThimmaiaJi: Will the
(Minister of Railways be pleased to
state:

(a) the ^number of appointments 
made by the Southern Railways Com­
mission in the year 1953;

(b) the number of posts reserved 
for the Scheduled Castes and the 
Scheduled Tribes; and

(c) the number out of them th a t 
was actually filled in by the Scheduled 
Castes and the Scheduled Tribes 
candidates?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Presumably, the total number of 
vacancies filled on the Southern Rail­
way through the Railway Service 
Commission, Madras is meant. If so 
the number is 1,815.

(b) Scheduled Castes. =r 248.
Scheduled Tribes. =: 45.

(c) Scheduled Castes. =  279.
Scheduled Tribes. =  12.

T hefts on  N orth E astern R ailway

926. Pandit D. N. Tiwary: Will the  
Minister of Railways be pleased to 
state:

(a) whether it Is a fact that within 
the last three months (from May to 
July) incidents of dacoities and thefts 
in station yards and running trains on 
the North Eastern Railway have 
increased;

(b) the number of dacoities and 
thefts committed within the last three 
months on the North Eastern Rail­
way; and

(c) }he estimated loss of public and 
Railway property?
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The Deputy Minister ol Bailwayi 
u d  Trafisport (Sliri Alaresan): (a)
Yes, there has been some increase.

(b) Dacoities—2.
Thefts—229,

(c) Estimated loss of public pro­
perty Rs. 88,000/ . .

Estimated loss of Railway pro­
perty Rs. 4,000/-.

Fam ily  P l a n n in g  C bntrbs

927. Shri N. Rachiah:t WiU the
Minister of Health be pleased to 

state the progress made so far by the 
Family Planning Centres that were 
opened during the year 1953-54?

The Minister of Health (Rajkumari 
Amrit Kanr): Information is being 
collected and will be laid on tJhe Table 
of the House in due course.

S ugar Production

928. Shri Bibhutl Mishra: Will the
Minister of Food and Agriculture be
pleased to state;

(a) whether any practical steps 
have been taken to increase sugar 
production in the country;  and

(b) if so, what they are?

The Minister of Food and Agricul­
ture (Shri Kidwai): (a) and (b).
With a view to increasing the pro­
duction of sugar, it has been decided 
to increase the installed capacity of 
the industry by allowing substantial 

, expansions of the existing plants and 
by setting up new sugar factories so 
that the Industry could produce 4*.5 
lakh tons more sugar per year. 
Further, unfavourably-situated sugar 
factories are being induced to sihift to 
more suitable sites.

Measures are also being taken to 
step up simultaneously production of 

,. sugarcane. Sugarcane Development 
Schemes are in operation in important 
sugar-producing States, and recently 
the Government had initiated a cam­
paign for intensive application of 
fertilisers to the Standing crop in

North India with the object of in­
creasing the per-acre yield.

^  VPTR

rf if

( ^ )  ^

t ;

(^ )  #  ^  ^

(^ ) ^  ^  

The Minister of Food and Agricul­
ture (Shri Kidwai): (a) to (d).
Under the All-India Key Village 
Sdheme the establishment of eight 
artificial insemination centres with 
32 Key Villages has been sanctioned 
in Madhya Pradesh. These centres 
will start functioning in October. 1954. 
The State Gk)vernment itself has. inde­
pendently of the All-India Scheme, 
opened ninety Key Villages, two Arti­
ficial Insemination Centres and six 
Cattle Breeding Centres. Details 
thereof are given in the attacihed 

statement. /[See Appendix IX, an- 
nexure No. 7.]
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( ^ )  f e r #  #  sTfJT ftrrff

#  5raT5^ 5R5Pf)- ^  ?

The D ^uty Minister of Railways 
and Transport (Shri Alaffesan): (a)

Rs. 37,62,962/- for both the Centenary 
Exhibition at Delhi and Exhibition 
Trains upto 31st July. 1954.

(b) From Centenary Exhibition at 
Delhi Rs. 2,02,860/-. From Exhibi­
tion Trains Rs. 5,52,101/12/9.

(c) 8,11,440.

(d) |;25,24,560 
1954.)

(upto 31st August.

C b iu n o  o n  L and  H oldings

931 Ram Subhaff Singh:
• \ S h r i  C. R. Chowdary:

Will the Minister of Food and Agri­
culture be pleased to state:

(a) whether it is a fact that some 
of the State Governments have taken 
e decision in regard to fixing a 
ceiling on land holdings per fam ily/in 
their States;

(b) if so, the names of those States; 
and

(c) the ceilings fixed by those 
States?

The Minister of Food and Agricul­
ture (Shri Kldwai): (a) to (c). A
statement is placed on the Table of 
the Lok Sabha. [See Appendix IX, 
annexure No. 8.]

D arbhanga Railway S tation

932. Shri S. N. Das: Will the Minis­
ter of RaUways be pleased to state;

(a) the improvements that have 
been carried out at the Darbhanga 
Station of the North Eastern Railway 
after the 15th August, 1947; and

(b) what other improvements for 
passenger and staff amenities and 
safety measures are proposed to be 
undertaken during the First Five Year 
Plan at the above station?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)

A list of improvements carried out at 
Darbhanga Station after 15th August, 
1947, is enclosed. [See Appendix IX, 
annexure No. 9.]

(b) The following improvements are 
proposed to be undertaken at the sta­
tion during the First Five Year Plan 
period:—

(i) Covering over the main pas­
senger platform.

(ii) Provision of over-head water­
ing arrangements.

(iii) Provision of a sanitary store 
room.

(iv) Provision of a Parcel Office.

(v) Provision of 8 units ‘A' type 
quarters (2 rooms).

(vi) Complete signalling and inter­
locking of the station yard for 
greater safety in operation.

(vii) Provision of requisite num­
ber of electric lights in the 
platform shelter at Darbhanga, 
approach road lighting, light­
ing of roads in the staff 
colony.

(viii) Remodelling the electrical 
works at this station with a 
view to provide better lighting 
in the Station building, plat­
form, waiting halls, Loco Shed 
and to electrify all eligible 
staff quarters.

M edical Students

933. Shri S. N. Das: Will the Minis­
ter of Health be pleased to state:

(a) whether any new minimum
standards of equipment, facilities and 
accommodation for training of students 
admitted to the various Medical Col­
leges have been approved by the 
Indian Medical Council; and

(b) if so, the important changes 
that are proposed to be made?

The Minister of Health (Rajkumarl 
Amrit Kaur): (a) and (b). The
matter is still under the consideration 
of the Medical Council of India.
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The Deputy Minister of Comnninica- 
tions (Shri Raj Bahadur): (a) No
experiments have so far been made for 
the use of Helicopters for civil air 
transport purpose in hilly tracts. 
Indian Air Force have carried out cer­
tain initial trials with helicopters ac­
quired by them. These trials were for 
the purpose of determining the operat­
ing capabilities and limitations of this 
type  of aircraft under varying climatic 
and topographical conditions obtaining 
in the Delhi area. Preliminary work 
for advanced operational trials in hilly 
regions is in hand.

(b) Indian Airlines who are operat­
ing scheduled services in the country 
do not, at present, propose to in tro­
duce helicopters for public air tran s­
port. The Bombay Government have 
imported one helicopter for their use 
and a few helicopters have been im ­
ported by an Oil C ompany in connec­
tion with their survey work. It is 
understood that a few helicopters of 
that Oil Company were engaged by 
the Assam Government for flood relief 
work.

Increased Postal R ates

935. ShH M. L. Dwivedi: Will the 
Minister of CommimicatiMis be pleas­
ed to state:

(a) the additional net income which 
the Government of India have been 
able to make as a result of the increase 
In the rates of (1) book-post, (ii) 
parcel-post, and (iii) registration in 
the year ending 31st March 1954;

(b) whether there has been any r ^  
duction in the export of books and 
other publications in the year 1953-54;

(c) whether Government will lay on
the Table of the House a statement 
showing export of books and other 
publications to foreign countries in 
the years 1950-51, 1951-52, 1952-53,
and 1953-54; and

rd) whether the loss so caused is 
offset by the income?

The Deputy Minister of Communica­
tions (Shri Raj Bahadur): (a) Sepa­
rate accounts of revenue derived from 
any particular category of postal traffic 
are not maintained. Based on a fort­
night’s count of the traffic in the two 
years, the additional income during
1953-54 works out roughly as fol­
lows:—

(i) Book, pattern and
sample packets Rs. 74 lakhs.

(ii) Parcels Rs. 69 lakhs.
(iii) Registration fee Rs. 70 lakhs.

(b) to (d). The reference is ap­
parently to books sent through the 
post to foreign countries. Statistics 
of such traffic are not maintained as 
considerable time and labour are in­
volved in their collection.

T elephone Exchange in  Bhatapara 
T ow n

936. Shri B. N. Miara: Will the
Minister of Communications be pleas­
ed to state:

(a) the approximate time when the 
Telephonic Exchange will begin func­
tioning at Bhatapara Town; and

(b) the total amount of revenue col­
lected by Government by way of Trunk 
call x:harges from Bhatapara Public 
Call Office during the year 1953 and 
upto the 31st July 1954?

The Deputy Minister of Communica­
tions (Shri Raj Bahadur): (a) Nov­
ember, 1954.

(b) During the
year 1953 ... Rs. 8,779/8/^.

Upto 31st July, ^
1954. V Rs. 4,554/3/-.
in 1954. J
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DuracnvB Earth-Work of Railway 
Lins nbar Raitor

937. Shri
M inister of 
state:

9 . N. WiU the
Railways be pleased to

(a) whether any representation was 
 ̂ received by Government some time ago

to  the effect that the irrigation water 
channel which crosses the Haipur- 
Vizaganagarm Railway line (£. Hly) 
near Raipur has been completely lock­
ed due to some breach in the earth 
work of the Railway lines above the 
channel:

f?)* whether Government are aware 
 ̂ of the fact that due to this about 111 

acres of Labhandi Village rice Aelds 
cannot be irrigated; and

(c) if so, the reasons why this de­
fect has not been removed so far?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes, Sir. A representation was re­
ceived regarding- the choking of one 
S" diameter pipe near Raipur but on 
investigation it was found working 
properly and what the people wanted 
was a bigger opening.

(b) No, Sir.
(c) Plan and estimate for a bigger 

opening has been prepared and sent 
to  the civil authorities. The work wiU 
be taken in hand on receipt of their 
acceptance to the estimate.

S hebp Breeding C entre

m. Slirl Viswautlia Keddy: Will
the  Minister of FmhI and AuMpltnre
be pleased to refer to the reply to im- 
starred question No. 258 asked on the 
€th September, 1954 and state the 
names of the places where the Sheep 
Breeding Centres for the production of 
pedigree sheep yielding finer quality 
of wool are located?

The Minister of Food and Agricul­
tu re  (Shri Kidwai): The Centres are
located as follows:—

1. Pipalkoti (U.P. hills).
2 . Banihal (Jammu and Kash­

mir State).
427 LSD.

3. Himachal Pradesh (Site un*
der selection).

4. Jaipur (Rajasthan).

5. Joria (Bombay State).

6 . Poona (Bombay State).

7. Ootacamund in the Nilglris
(Madras State).

8 . Mysore (Site to be selected).
9. Gaya (Bihar).
10. Darjeeling (West Bengal)— 

under consideration.

M ajor P orts

939. Mnlla AbdoUabhai: WiU the
Minister of Transport be pleased to 
state:

(a) the main projects included in 
the Five Year Plan with regard to 
the major Ports of Calcutta, Bombay, 
Madras and Cochin for the years 1953­
54 and 1954-55;

(b) the extent of work executed so 
far; and

(c) the amount spent so far on 
these projects during the above period?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
to (c). A statement giving informa­
tion as to the estimated cost of the 
various projects during the P la^ 
period 1951-56, the expenditure incur­
red on each up to the end of July,
1954, and the progress of works up 
to date is laid on the Table of the 
House. [Sef Appendix IX, annexure 
No. 10.]

U pper D ivision  Ĉ lerks in  T elbphons 
Section

940. Shri B. N. Misra: Will the
Minister of Conwimileatioiis be pleas­
ed to state:

(a) whether it is a fact that the  
Director O n e ra l ,  Posts and Tele­
graphs reorganised the cadre of the 
Upper Division Clerks in the Circle 
and Administrative Telephone offices 

in the year 19f2;
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(b) if 80, the basis on which this 
reorganisation scheme has been in­
troduced; and

(c) the names of the Circles and 
Administrative Offices in India, 
where this scheme has not been in­
troduced so far and the reasons 
therefor?

(b) and (c) All break-down in w ater 
supply system cause a certain amount 
of inconvenience. Satisfactory ar­
rangements hav€^ been made to main» 
tain the existing pumping arrange­
ment in working order and to repair 
and bring the same into commission 
with as little delay as possible in case 
of a break-down.

The Deputy Minister of Commiinica- 
iions (Shri Raj Bahadur): (a) Yes.

(b) The reorganisation has been in­
troduced on the basis of the recom­
mendations of the Central Pay Com­
mission with a view to improving the 
efficiency of these Offices.

(c) The scheme has not been intro­
duced so far in the following Offices 
as some administrative points are un­
der consideration:—

1. Chief Controller of Telegraph
Stores, Calcutta.

2 . District Manager of Tele­
phones, New Delhi.

R ayagada R ailw ay  Station

941. Shrl Sanganna: Will the
Minister of Railways be pleased to  
refer to the reply to unstarred ques­
tion No. 256 asked on the 6th Sep­
tember, 1954, regarding supply of 
w ater to the Rayagada Railway Sta­
tion from the Kiajholla Project and 
state:

(a) whether the existing w ater 
aupply system will be abandoned;

(b) whether Government are 
aware that due to frequent break­
down of the existing system, the 
Inmates of the colony are put to 
great inconvenience; and

(c) if so, the steps taken to im­
prove the water supply till the KlaJ- 
holla Project is commissioned?

The Deputy Minister of RaUwayt 
Mid Transport (Shri Alagesaa): (a)
The existing system will be abandon­
ed when the Kiajholla scheme is put 
into commission.

N e w  R a il w a y  L in e s  w  S antal  
P arganas

942. Shri Bhagwat Jh a  Azad: WiU 
the Minister of Railways be pleased 
to state:

(a) the action that has been taken 
for the opening of new railway lines 
in the district of Santal Paraganas 
in Bihar; and

(b) w hether any prelim inary su r­
vey has been carried out?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Proposals for new railway lines in 
Santal Parganas will be considered at 
the time of selecting new lines, the 
construction of which is to be under­
taken in the Second Five Year Plan 
period.

(b) Does not arise.

A ir  M ail

943. Shri K. C. Sodhias WiU the 
Minister of CommunicaUons be 
pleased to state:

(a) the total amount actually paid 
by Posts and Telegraphs Department 
to Air Mail carriers during 1958-94; 
and

(b) the amount out of this that 
paid to (i) the departmental A ir­
ways; (ii) other Indian Air lines and
(iii) the foreign Air lines?

The Deputy Minister of Communi­
cations (Shrl Rai Bahadur); (aX
Rs. 1,71,16,901.

(b) (!) Rs. 91,40,639.
(ii) Rs. 28,07,858.
(iii) Rs. 51,68,404.
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\)T i. ^  : WT ^

*rft fi’ir
^  ^  f e i#  ?«rpTt n  ^?5>TTf^r

» ^  3fk ^  fTftr ?

The Deputy Minister of Railways 
and Transport (Shri Ala^esan): Num­
ber of places where trains were stop­
ped................................................  199.

Number of places where railway 
property was damaged by stopping 
trains. . ... ... 1.

^  wnHT

sft f r t n r : firr ^

^  t>VI 

( r )  w r  ^
F s ^ f r  afrc

%?5k 'fX W>TH ^
' ' ^  ^  #sF rr I ; aftr

_ (^ ) ^  i<r %
5 m ^  5  ?

The Deputy Minister of Railways 
and Transport (Shri Alaffesan): (a)
and (b). Saoner and Sausar Stations 
have been programmed for electriflca- 

^tion during 1954-55,

There is no proposal to electrify 
Kelod station at present.

. Em ploym bnt E xchanoes

946. MaUa Abdullabhal: WUi the 
Minister of Labour be pleased to 
state:

(a) under whose control the Em­
I ployznent exchanges coma; and

(b) how their expenditure is met?

The Deputy Minister of Labour 
(Shrt Abid AU): (a) The Central
Government.

(b) The expenditure incurred on the 
Exchanges is shared between the Cen­
tral and the State Government con­
cerned in the ratio of 60:40.

Com m unications in  K utch

947. Shri Dholakia: Will the Minis­
ter of Commanicatioiis be pleased to
state:

(a) whether Government propos# 
to connect the important centres on 
the border of Kutch by telephones 
and telegraphs with Bhu] in view of 
the constant raids and dacoities com­
mitted in that area; and

(b) whether any representation 
has been received in this connection 
either from the Government of Kutch 
or from any other source?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) Yes.
It is proposed to connect certain bor­
der stations by telegraphs to general 
telegraph network. There are no pro­
posals to connect any border station  
to the telephone network at present,

(b) Yes. Representation was re­
ceived from Kutch Government. The 
m atter was discussed and the Kutch  
Government are satisfied with the  
existing and proposed facilities.

S c a v e n g e r s’ L i v in g  C o n d it io n s

Enquxrt jCOMMimQi

947-A. Shri Ram Dhaai Das: Will
the Minister of Health be pleased to
state:

(a) Whether Government would 
lay on the Table of the House a copy 
of the “Report of the Scavengers’ 
Living Conditions Enquiry Commit­
tee” presided over by Shri Kaka 
Saheb Darve of Dhulia; and

(b) the names of States where the 
local bodies have already begun work­
ing according to the recommendations 
made in the report?

The Minister of Health (Rajkumarl 
Amrit Kaur): (a) Government of
India have no information regarding 
the Committee.

(b) Does not arise.
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Alivu utivb  R ailway L imb for Assam

M8. Shri A n M  AU: WUl the
M inister of Railways be pleased to 
state:

(a) w hether an alternative railway 
line Irom Alipur Duars to RiHgnri 
via Palakata-Dhupguri, Maynaguri, 
Domohoni and Delacoba for m ain­
taining uninterrupted communica­
tion between Assam and the rest of 
India has been suggested to the 
Union Gk>vernment by the State Gov­
ernm ent of Assam in a note; and

(b) w hether the same note has 
also suggested building of a wagon 
ferry at Sakragali-Manihari Ghat to 
eliminate delay and damage to goods 
across?

The Deputy Bfiinister of Railways 
and Transport (Shri Alaaesaa): (a)
No, Sir.

<b) Does not arise.

T. B. Disease

M .  Shri Gldwani: Will the Minis­
te r  of Health be pleased to state:

(a) w hether it is a fact tha t five 
lakh beds are needed for hospitals for 
TuberculqfMS cases a« stated by Dr. 
P . V, Benjimin, Adviser on Tubercu­
losis to the Government of India 
while addressing a meeting of Jiotary 
Club on the 9th September, 1954;

(b) whether Government have ap­
pointed a Special Committee for sug­
gesting measures to the Planning Com­
mission for reducing the incidence of 
the  T. B. disease in the country in the 
next five years; and

(c) if the reply to part (b) above 
be in the affirmative, the measures 
suggested in this regard?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) It has been esti­
mated that about five lakh beds would 
be needed for tuberculosis patients.

(b) No; but the Standing Technical 
Committee of the Tuberculosis Asso­
ciation of India have recommended 
certain anti-Tuberculosis Schemes

for impJemantation during the next 
Five Year Plan.

(c) The Committee have recom­
mended the expansion and intensifi­
cation of the following Schemes:—

(i) B.C.G, Vaccination Program­
me;

(ii) Establishment of T.B. Clinics 
and Domiciliary Service;

(iii) Establishment of Teaching 
and Demonstration Centres;

(iv) Provision of Isolation Hos­
pitals and Treatment; **

(v) After-care and rehabilitation 
of cx-T.B. patients; and

(vi) Research.

S ugar Factories

950. Shri H. S. Prasad: Will the 
Minister of Food and Agricultnre be
pleased to state whether Government 
have made any survey of sites in the  
country suitable either for establish­
ing new sugar factories or for shift­
ing old factories from other places to 
those sites?

The Minister of Food and Agricul­
ture (Shri Kidwai): Yes. as and when 
necessary. T he Government have re ­
ceived a number of applications for 
the establishment of new sugar facto­
ries and for shifting of unsuitably- 
located factories to better sites and 
before granting necessary licenses, a 
survey of the area concerned made ' 
by an Expert Committee appointed to 
examine such applications.

Chikna H alt

951. Slur! L. N. Mlahra: Will the
Minister of Railways be pleased to 
state:

<a) whether there is any proposal to 
convert ‘Chikna HaltV between Ghog- 
hardika and Tamuria Stations of ' 
Korth Eastern Railway into a flag 
station; and

(b) if so, by what time the conver­
sion would take place?

The Deputy Minister of Railways 
and Transport CShri Alagesan): (a)
and (b). A propositi whether it is 
necessary to convert this halt into a
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i la i  station on grounds of passenger 
amenity is at present under examina­
tion.

Balwabazar a nd  B ibporb T elegraph 
O ffices

i  n t .  Shrl L. N. Mishra: Will the
M inister of CommiiiiicatioBa be pleas­
ed to state:

(a) by what time the telegraph offi­
ces at Balwabazar and Birpore 
(Saharsa District of Bihar) are ex­
pected to start functlbning;

(b) whether it is a fact that work 
to open the said offices is behind

-y schedule; and

(c) if so, the reason therefor?

The Deputy Minister of CommttBl- 
cations (Shrl Raj Bahadur): (a) It
is expected that the office will start 
functioning by the end of the current 
financial year.

(b) No.
< (c) Does not arise.

T elegraph O ffices in  D arbhanoa 
D istrict

953. Shri L. N. Mishra: Will the
Minister of Communicatloiia be pleas­
ed to state:

(a) w hether there is proposal to 
provide telegraph offices at certain

y places in the district of Dar][)hanga 
(Bihar);

(b) if so, the names of places where
they would be located; and '

(c) by what tiine ,eacti is expected 
to start functioning?

The Deputy JdiiUster o f ComiDiuii- 
cations (Shri Raj Bahadur): (a) \"es.

(b) and (c). A statement is placed 
on the Table of the House. [See Ap- 
pehdix IX, annexure No. 11].

E xtra D epartmbntal PostMASTBRs

§64. Shrl L. N. M lihra: Will the 
Minister of OwnumlcatioiKl be pleas­
ed to state:

(a) whether it is a fact that Extra­
Departm ental PostmaBten, wbo have

to work for the tetegraph eQIcet 
attached to the Extra D epertm total
post offices, are not paid any rem u­
neration for the additional work done; 
and

(b) if so. the reason therefor?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) Their 
remuneration is fixed on the basis of 
the total volume of work in both post 
and telegraph branches of the com­
bined offices.

(b) Does not arise.

Additional Allowance for the B. D. 
Postmasters

955. Shrl L. N. Mishra: Will the 
Minister of Commanicatioiis be pleas­
ed to state:

(a) whether it is a fact that extra­
departmental Postmasters are entitl­
ed to get some additional allowance 
if the pressure of work increases;

(b) if so, the conditions for granting 
such allowance; and

(c) whether it is a fact that ab­
normal delay is caused in disposing of 
cases of grant of such allowances to 
the extra-departmental Postmasters?

The Deputy Minister of CommuJii- 
eaiions (Shri Raj Bahadur): (a) Yes.

(b) A statement is placed on the 
Table of the HoU$e. [See Appehdix 
IX, annexure No. 12].

(c) No. ' ^

RAiLW^»Liiw.fif Madhva P tko M
956. ^ r i  'fî . Al ** |^kar: Will the 

Minister of Railways be pleased to 
state: .

(a) w heth«“ Government propose 
to link R to te k  town in Madhya P ra­
desh by a Railwsiy line;

(b) if the reply to jxart (a) above 
be in the affirmative, when tiie con­
struction work Is likely to be under- 
tidtm;

(9) ,,the estimated cost of con«tru(s 
tion of the proposed line; flind.
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(d) when the construction of the 
proposed Une 1« expected to be coin- 
pletedT

The Deputy Minister di Railwmyt 
and Trmnsport (ghri Alagesan): (a)
No, Sir.

(b) to (d). Do not arise.

G r o u n d -n u t  C rop R esearch

957. Shrl Biichhikotaiah: Will the 
Minister of Food and A griculture be
pleased to state:

(a) w hether it is a fact that Tindi- 
vanam Agricultural Research Associa­
tion has developed nine varieties of 
Ifround-nul crop in the Madras State;

(b) if so, the utility of these variet- 
ieg to the agriculturists; and

(c) how far these varieties will be 
useful in the various parts of the 
country?

The Minister of Food and Affricul> 
lure (Shri Kidwai): (a) Nine new
crosses between high yielding pure 
lines of ground-nut from Mauritius 
and T.M.V.I. (Tindivanam) strain 
have been efTected at the Agricultural 
Hesearch Station (Not Association), 
Tindivanam.

(b) The trials are in the laboratory 
:stage.

(c) Does not arise.

F in a n o a l  aid  to  O r ib b a  (L and  
H oldznob)

U7-A. Shti Nlnuijaa Jena: Will
the Minister of Food mad Agrlcnltare
be pleased to state:

(a) whether the Government o! 
Orissa have asked for any financial 
aid  from the Central Government in 
connection with the survey of econo­
m ic land holdings in the State; and

(b) if so, the decision of the Cen­
tra l Government on their request?

The Miniaier of Food and Afrlcul- 
tore (Shri Kldwal): (a) The Govern­
ment of Orissa asked for Rs. 8,96.000 
as aid from the Government of India

to meet the cost of Census 
Holding and Cultivation.

of land

(b) The Government of India hove 
requested the Orissa Government to 
re-examine their estimates and have 
made suggestions, which if accepted 
will reduce the cost substantially. 
They have also requested the State 
Government to meet the cost from 
their own budget.

3nTo T ^o  : w r

^  ^  s ttt^  frqr f%: 

( ^ )  ^  ^
?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a)
and (b). T h e  q u e s t io n  o f  opening 
out-agencies a t  t h r e e  p la c o s  including 
Chhatarpur in Vindhya Pradesh is 
under examination.

STTTO IJWo t

WT ^  fi’TT

ftr:

(ff) firr ?TCTfiT TT I  fv  

TOfCT P w h  3T«raff 7T
arret M  arw ftf ? W  % 

ftwrr T̂RTT ^

(w ) JTftr f t ,  5ft f tw  firfV 

e r r w v  JisrH v r  ?

The Deputy MUUater of Railways 
and Transport (Shrt Alavesaa): (a)
Not yet.

(b) Dow not arise.
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\ \ o .  AijiT ^*TR fv s h r  f t l j  5

v n  *pft’ JH? FIT

ft?:

( ^ )  TtIT ^  ^

f<iTT t  Pp ?rfiswt spn^ % 

5i?5yT wn wr»r 

( « )  w r  I  Pp 
^qr^TT »Tsi ^  ^  sft f^5?5n a r o ^  

fT JTirr t  ?

The Deputy Minister of Railways 
And Transport (Shri Alagesan): (a)
J'Jo. There is, however, no objection  
to the use of Dalda or any other 
Hydrogenated Oil as a cooking m edi­
um  in coU rinc establishm ents on 
R ailways after exhibiting a notic® to 
this etrect.

(b) Does not arise in view  of reply 
to (a) above.

T ea L abourers

961. Shri K.  P. Tripathi; W ill the 
M inister of Labour be pleased to state:

(a) whether any bonus has bifrn 
paid to Tea labour in Aasaxn VaUdy, 
Cachar* Tripura, Dooars and Terai, or 
Darjeeling out of the profits of 1952, 
1953 or 1954;

(b) if so, how much; and

Xc) the steps, if an^, that Govern* 
m ent intend to  take to secure to the 
tea labour such bQnus out of these 

•eaminfs fbr each of these years?

The Deputy Minister of Labour 
<mui Abid AU): (a) to (c). Avail-
4ible information shows that the 
Indian Tea Association has recom­
mended to all its members in Cachar, 
Dooars, Terai and Darjeeling that all 
•employees should be recompensed for 
what they lost as a result of reduction 
In their minimum wage if the profit 
made by the estates in 1953 is greater 
than the loss suffered by them in
1952. The extent of payment to be

made to each worker is to depend 
upon th e  balance available for the 
purpose and upon the number of das^ 
worked by the individual during the 
period of wage out.

Some tea gardens in Tripura pay 
Fagua Bonus and Puja Bonus to their 
workers but the rate is not uniform 
for every garden. Profit bonus has, 
however, not been paid to tea garden 
workers in Tripura for the years 1952,
1953 or 1954.

R ailway Q uarters

962. Shri Bamji Verma: Will the 
Minister of Eailwayg be pleased to 
state:

(a) whether it is a fact that separate 
bath rooms and latrines are required 
to be provided in each of the newly 
constructed Class IV staff quarters ac­
cording to the specifications approved 
by Government;

(b) whether separate bath rooms 
and latrines have actually be«i pro­
vided in each of the Class IV Railway 
Staff quarters recently constructed in 
Kishanganj, Delhi; and

(c) if not, the reasons therefor?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
The current standards provide for se­
parate latrines and washing places to 
be provided in individual single
storeyed quarters and Class IV staff.

(b) and (c). The provision of in­
dividual latrines in muUi-storcyed
quarters would be uneconomical.
Common baths sxid latrines have, 
therefore, been provided In the
double-storey type-I quarters built a t 
Delhi Kishanganj.

fitttmLGANj-BAHXoicH R a i lw a t  Lms
MS. ShH R. S. Lai: Will the Minis­

ter of Railways be pleased to state:
(a) whether any representation has 

been received for opening of a new 
line between Berhllgan] and Bahroich 
via Bansl DomriganJ, Utraula Balram- 
pur which will connect four Districts, 
six TehsHs and 24 Towns; and
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. (b) if 80, the steps that are being 
l a k ^  in the m atter?

The Deputy Minister of Raiiways 
and Transporl (Shri Alagesan): (a)
Yes, Sir.

(b) The proposal will be examine(i 
if and when recommended b v ' the 
State Government.

N ew  R ailway S tation Between B usti 
AND M indern

964. Shrl R. S. Lai: WiU the Minis­
te r  of Railways be pleased to state:

xa) whether tiieie is any proposal to 
construct a new Station between Busti 
and Mindern Stations in the Busti 
Dicitrict on the North Eastern Railway 
to remove the great inconvenience ex­
perienced by the public; and

(b) if so, the steps that are being 
taken in the matter?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
and (b). A proposal for opening a 
new station near Orwara between 
Basti and Munderwa stations was re­
cently examined by the North Eastern 
Railway and dropped as it lacked fin­
ancial justification. The proposal is, 
however, under further consideration 
on public amenity grounds. As there 
is no station as 'Mindern* on the N.E. 
Hly., it is presumed the reference is 
to  ‘Munderwa’.

The Deputy Minialer o l Commuiii
cations (dhri Raj Bahadur): (a) Tht
reply is in the affirmative.

(b) Inquiry has been completed 01  ̂
some parts of the complaint while 
others are still under investigation^ 
So far no irregularity has been estab­
lished and as such the question of 
taking action against the Engineering 
Supervisor has not arisen.

S h ip p in g  C om panies

966. Sardar Akarpuri: Will the
Minister of Transport be pleased to
state:

(a) the names of the foreign ship* 
ping companies, if any, which arc 
engaged in carrying Government 
cargoes to India; and

(b) the reason why these ships are 
engaged when Indian ships are avail* 
able?

The Deputy Minister of Railwayfi 
and Transport (Shri Alagesan): (a)
Information is available only in res* 
pect of the shipping companies en­
gaged in the shipment of Government 
stores purchased on an F.O.B. basis 
through the India Store Department, 
London, and the India Supply Mission,, 
WashingtoQ. A statem ent showing 
^  required information as far as it 
is available for the period from 1st 
January to 30th July, 1954, is attach­
ed. [See Appendix IX. annexure No. 
13]. Shipping arrangements for Gov­
ernment cargoes purchased on a C.LF. 
and FiO.R. , basis are gm erally n>ade 
by the suppliers themselvesi .^^nd nc 
information is available regatding the 
foreign shipping conH>anie8 tientaged in 
c a r in g ,s u r h  rargpp .  ̂ j.

(I») Indian ships aretUWay# uWlW*} 
to the "maximum extent possible as 
and when they are avAllaW*!.

Aerodrome at Runcailunda

mn. Shrl fi^ncaima: Will the Minis^ 
ter of Comnuuiicatiow be pleased to 
state:

ta) wbether Government jwopose tc 
construct aa aerodrome ttt BtingallitBda
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Ganjam District (Orissa); and
 ̂ (b) if so, how the m atter stands at

present?

f  The Deputy Miniiiter of Conmiuni- 
lations (Shri Raj Bahadur): (a) No,
S ir .

(b) Does not arise.

P. & T . D epartment

9B8. Shri Niranjan Jena: Will the
Minister of Communications be pleas­
ed to state:

(a) whether any representation was 
jecelved from the Oriya People’s As­
sociation , Cuttack in July, 1954 for
^ e  development of the Posts and 
Telegraphs Department in Orissa;

 ̂ (b) if so, the nature of the sugges­
tions made; and

(c) action taken thereon?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) Yes.
In August, 1954.

(b) A statement giving the nature 
of the suggestions made in the Memo­
randum is placed on the Table of the 
House. [Sec Appendix IX, annexure 
No. 14.]

(c) As the memorandum was receiv­
ed only lately, it is still being examin­
ed.

R estosation op D ismantled R ailway 
L ines in  A kdhra *

969. Dr. Rama Eao; Will the Minis- 
:te r  of Railways be^pleased to state:

(a) whether any representations 
have been received frorp the Govern­
ment or the public of Andhra request- 

i ing th#» Governmertt to

(i) re-instal the dismantled line
between Kaklnada-Kotipialli 
(S. Railway),

(ii) build overbridges in Samal- 
kota, Kakinada, Eoluru and 
Rajahmundl-y. and

(iU) bring Kakinada city to the 
 ̂ main line by dlvertih/Bf the

i, main line via Kakinada;

(b) the results of the Departmental
investigation of the Kakinada-Koti- 
palli line conducted in 1953; and

(c) when the construction of this 
line will be taken up?

The Deputy Minister of RaiJwayr» 
and Transport (Shri Alagesan): (a )—

(i) Yes, Sir.

(ii) Representations have been re­
ceived in respect of over­
bridges at Samalkota rnd 
Eoluru.

(ill) Yes, Sir.

(b) The investigations revealed an 
estim ated return of minus 4'8 per 
cent, on the capital outlay and that 
the restoration was not financially 
justified.

(o) Does not arise.

Janata T rain  between D elhi and 
V ijayawada

970. Dr. Rama Rao; Will the Minis­
ter of Railways be pleased to state  
whether it is a fact that a Daily Janata 
Express is to run between Delhi and 
Vijayawada?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): No,
Sir.

^  <rr n m

arTTRT, ^  ^  3TTRtpRr

fW  fip:

(V) WT ifti ^  q?

% «TT«r 3 r f ^
fr a rr? ;

( ^ )  w  ^  v t f
«nfr

(»r) wr qf I  fsp %
Jp- JRfR %
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The Depaty Minister of Railways 
4iiid Traasport (Shri Alagesan): (a)
and (b). The Special Committee on 
Catering referred to in the reply to 
unstarred question No. 35 asked on 
the 24th August, 1954 have not com­
pleted their deliberations so far. The 
instructions issued to Railways on 
18th May, 1951, however provide as 
under in respect of duplication of con­
tracts:—

‘There is no objection to tw6 
or more contractors having vend­
ing contracts for different articles 
or commodities at one large sta­
tion but different vending con­
tractors should not Vend the same 
commodities or articles. If exist­
ing contracts contravene this sti­
pulation anywhere, they may be 
allowed to continue as hitherto 
but as vacancies occur, such dup­
lication should be removed.”

^(c) Yes, vending contracts for a 
particular type of foodstuff are held 
by mor^ than one agency at certain 
stations on the. Northern Railway,

(d) These contracts were let cnit 
prior to the issue of the instructions 
referred to in reply to parts (a) and
(b) above. As and when vacancies 
occur, such duplication is removed. 
The names of such stations are as 

Amder:—'

1. Ambala Cantt.
2. Barog.
a. Bhatinda.
4. Delhi.
U. Dhurl.
•«. Ghatdabad.

7. Jagadhri.
8. Jakhal.

Jind.
10. Kalka.
11. Meerut City.
12. Meerut Cantt.
13. New Delhi
14. Panipat.
15. Rajpura.
16. SaharanpuF.
17. Hanumangarh.
18. Loharu.
19. Sudsar.

20. Delhi Sarai Rohilla.
21. Garhi Harsaru.
22. Hissar.
23. Rewari.
24. Bareilly.
25. Lhaksar.
26. Hapur.
27. Allahabad.
28. Kanpur Central.
29. Etawah.
30. Fatehpur,
31. Firozabad.
32. Mirzapur.
33. Amritsar.
34. Beas.
35. Batala.
30. Ferozepore Cantt.
37. Jullundur Cantt.

38. Jullundur City.
30. Lohian Khas.
40. Ludhiana.
41. Nawanshahr Doaba.
42. Pathankot.
43. Moga TehsiL
44. Lucknow.
45. Daryabad.
46. Faizabad.
47. Kashi.
48. Partapgarh.
49. ShahganJ.
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The Deputy Minlpter ot Railways 
and Transport (Shri Alatesan): (a)
Yes, Sir. A suggestion for the Qon- 
struclion of a direct rail link between 
Chandigarh and Jagadhri has also 
been received recently from a party 
other than the Punjab Government.

(b) in e  pxujoot will be examined 
like all proposals from State Govern- 
rnents.

T elescopic Railway Fares

973. Shri Ibrahim: WiU the Minis­
ter of Railways be pleased to state:

(a) whether the investigations by 
the RaUway Board on the possibility 
of introducing telescopic scales for 

passenger fares, have been completed; 
and

(b) if so, the rcBultfi thereof?

The Deiuity ifis is te r of BaUwajs 
and Transport (Shri Alagesan): (a)
and (b). The matter is still under 
examination.

F ruit  Cawninc Industry

975. Shrimati Oa Patchoadhnry; WiU 
the Minister of Food and Agriculture
be pleased to state:

(a) th e  extent to which the fruit 
ca n n in g  in d u s tr y  has developed in 
India during 1950-54;

(b) the total number of fruit can­
ning factories in the country; and

(c) whether there are any fruit 
canning factories in Bengal?

The Minister of Food and Agricul­
ture (Shri Kidwai): (a) The quality
of indigenous products has of late 
improved. There is no extensive in­
ternal market for canned fruits. The 
bulk of the ii^ternal consumption is 
by the Indian army. The external 
market is being developed but on ac­
count of keen competition the p ro  
gress has not been substantial.

(b) Sixty-ftve.

(c) Yes, there are fourteen fruit 
canning factories in Bengal.
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3813

L O K  S A B B A
Thursday, 30th September, 1954

The Lok Sabha met at Eleven of 
the Clock

[Mr. S peaker  in  the Chair] 

QUESTIONS AND ANSWERS 
(See Part I)

12-05 P.M.

MESSAGES FROM THE RAJYA 
SABHA

Secretary: Sir, I have to report 
the following two messages received 
from the Secretary of the Rajya 
Sabha:

(i) “ In accordance with the 
provisions of sub-rule (6) of 
rule 162 of the Rules of Pro­
cedure and Conduct of Business 
in the Rajya Sabha, I am direct­
ed to return herewith the Indian 
TarilT (Second Amendment) Bill, 
1954, which was passed by the 
Lok Sabha at its sitting held on 
the 25th September, 1954, and 
transmitted to \he Rajya Sabha 
for its recommendations and to 
state that this House has no re­
commendations to make to the 
Lok Sabha in regard to the said 
Bill.”

(ii) “In accordance wi\h the 
provisions of rule 125 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha,
I am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the 29th 
September, 1954, agreed without 
any amendment to the Taxation 

446 LSD

3 8 1 4

Laws, (Extension to Jammu and 
Kashmir) Bill, 1954, which was 
passed by the Lok Sabha at its 
sitting held on the 27th Septem­
ber, 1954.*’

PAPERS LAID ON THE TABLE

Su m m a r y  op recomm endations of 
E s t im a t e s  C o m m it t e e  in  N in th  

R eport etc .

Th e  Prime MlniflMer and Minister 
of External Affairs and Defence (Skri 
Jawaliarlal Neliru): I beg to lay on
the Table a statement showing the 
Summary of the recommendation* 
made by the Estimates Committee 
in the Ninth Report and the views 
held and action taken or proposed by 
Government. [Placed in Library 
See No. S-392/54.]

Statement re: Steel Project

The Parliamentary Secretary !• 
the Minister of Production (g lu i
R. G. Dubey): I beg to lay on the 
Table a copy of the statement giving 
further details about the progress 
made in regard to the Steel Project, 
promised in the reply given to 
Starred Question No, 1316, asked 00 
the 2Jth September, 1954.

Statement

On the 24th of this month I pro­
mised to place a statement on the 
Table of the Lok Sabha giving 
further details about the progress 
made in regard to the Steel Project

As the Lok Sabha is already aware, 
the Preliminary Project Report 
on the JiTew Steel Plant, submitted 
by the Technical Consultants in May 
last, has been accepted by Govera-
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fShri R. G . Dubey]
ment with certain modifications. 
These modifications mainly relate to 
the employment of labour and to the 
reeommendation of the Consultants 
that the major part of the require­
ment of electric power for the Works 
should be generated in the Works 
dlsell As regards power the Techni- 
cal-Con&ultants have been^ informed 
Uiai its supply should be' obtained 
from Hirakud with provision at the 
Steel Works for an emergency standby 
plant in the event of a failure of 
supply from Hirakud. The estimate 
fif man-power requirements made by 
ibe  Consultants was discussed at a 
meeting which included, among others, 
sepresfifntatives of existing steel units, 
th e  consensus of opinion at the 
meeting was that the estimate of the 
Contbme was on the high side and 
needed revision. The conclusions 
arrived at the meeting have been 
eommunicated to the German 
Combine of M /S Krupp-Demag. The 
Combine have been asked to proceed 
with the preparation of the final pro- 
iect Report which is expected to be 
»eady by the end of this year.

I would also like to avail of this 
4qpportunity to mention the progress 
so far made on the Indian side. This 
covers as already indicated earlier, 
the contour survey of the Rourkela 
area, the hydrographic survey of the 
potentialities for water supply from 
the River Brahmani. the bear- 
ability tests of the soil, the establish­
ment of a temporary Meteorological 
laboratory at Rourkela and the prov­
in g  and prospecting of the iton ore 
to ;he neighbourhood of Rourkela.

The contour survey of the site has 
been completed, and reports prepared 
Id this connection have been for­
warded to the Consultants who have 
soaght further clariflcation on certain 
^ n t s .

The Lok Sabha is already aware 
of the broad outlines of the report 
m  the survey of the water resources

of the river Brahmani submitted by 
the Chief Engineer, Hirakud Dam 
Project.

Field work in connection With sub­
surface exploration of the proposed 
site for the Steel Plant was under­
taken towards the end of April, 1954 
by the Hirakud Research Station for 
collecting data regarding the nature 
of soil profile. This was followed by 
laboratory tests on the various 
samples of soils obtained. On the 
basis of these tests and of the results 
of the load bearing tests on analo­
gous strata in the Hirakud area the 
provisional conclusion that the sur­
veyed area should have adequate 
bearing capacity to permit the found­
ing of heavy structures, has been 
reached. The report on the bear- 
ability tests has been made available 
*0 the Technical Consultants for 
their use in connection with the 
designing of the Plant.

The Company is taking all neces  ̂
sary steps to implement the provision 
in the Technical Consultants’ Agree­
ment relating to the training of 
Indian Personnel.

The Hindustan Steel Limited pro­
pose to send 18 design Engineers to 
Germany to participate in the pre­
paration of detailed designs. In this 
connection the Company interviewed 
a number of candidates in India after 
advertising in Newspapers. Eight 
Engineers have been selected and 
another 4 candidates have been kept 
on the list of probables. Interview 
of candidates who are at present 
abroad will be taken up shortly.

The Company have been consider­
ing the question of appointment of 
suitable persons to the post of 
Technical Adviser, Chief Engineer, 
Chief Accounts Officer and Raw 
Materials Oflficer. Of these, selection 
has recently been made for the posts 
of Raw Materials Officer, the Chief 
Engineer and the Chief Accounts 
Officer.
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A nnual R eport , F in al  A ccounts 
AND B alan c e -S heet of  certain  S tate

ENTERPRISES

The Parliamentary Secretary to 
ihe l\liiilster of Production (Shri 
« .  G. Dubey): I beg to lay on the 
Table a copy of each of the following 
papers:

(1) Second Annual Report of 
the Sindri Fertilizers and Chemi­
cals Limited for the year ended 
the 31st March, 1954. [Placed 
in Library. See No. S-394/54.]

 ̂ (2) Final Accounts of the
* Hindustan Machine Tools Limited, 

Bangalore for the period ended 
the 31st March, 1954. [Placed in

 ̂ Library. See No. S-395/54.]
(3) Accounts of the Hindustan

Shipyard Limited for the period 
«nded the 31st March, 1954. 
[Placed in Library. See No.
S-396/54.]

(4) Final Accounts of the
Nahan Foundry Limited, Nahan
(Himachal Pradesh) for the

period ended the 31st March, 
1954. [Placed in Library. See 
No. S-397/54.]

(5) Balance Sheet of the Hindu­
stan Cables Limited, Rupnarain- 
pur (West Bengal) for the period 
ended the 31st March, 1954. 
[Placed in Library. See No. S- 

398/54.]

• A udited B alance Sheet and 
P rofit  and  Loss A ccount op  Re­
h a b ilit a tio n  F in a n c e  A d m in is ­
tr atio n .

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of 

, the Audited Balance Sheet and Pro­
fit an d  L obs Account of the Rehabili­
tation Finance Administration for the 
year ended the 31st December, 1951, 
together with the Auditor's letter No. 
654 dated the 10th May, 1954 re- 

^ ferred to therein, under sub-section 
 ̂ (2) of section 18 of the Rehabilitation 
Finance Administration Act, 1948. 
tPloccd in Library. See No. S-399/ 
M . ]

COMMITTEE ON PRIVATE MEM­
BERS* BILLS AND RESOLUTIONS

P resen tation  of T hirteen th  R eport

Shri M. A. Ayyangar (Tirupati): I 
beg to present the Thirteenth Report 
of the Committee on Private Mem­
bers’ Bills and Resolutions.

PUBUC ACCOUNTS COMMITTEE 
P resen tation  o r  T enth  R eport.

Shri B . Das (Jajpur-Keonjhar): I  
beg to present the Tenth Report of 
the Public Accounts Committee on 
the Appropriation Accounts (Rail­
ways) and (Posts and Telegraphs), 
1950-51.

COMMITTEE ON PETITIONS

P resentation  of F ourth  R eport

Shri Raghuramaiah (Tenali): I beg 
to present the Fourth Report of the 
Committee on Petitions.

RELEASE OF MEMBER 
FROM JAIL

Mr. Speaker: I have to inform the 
House that I have received the 
following letter dated the 25th 
September, 1954, from the Secretary 
to the Government of Andhra:

'1  have the honour to inform 
you that Shri Nalla Reddi Naidu, 
Member, Lok Sabha, who was 
convicted on 15th September, 1954 
by the Sub Magistrate, Nandilcot- 
kur under sections 143 and 447
I.P.C. and sentenced to R.I. for
6 months and 3 months to run 
concurrently was released from 
the Central Jail, Rajahmundry 
on the 20th September, 1954 
under the orders of the Govern­
ment remitting the unexpired 
portion of the sentence. It maj 
be mentioned that Shri Nall  ̂
Reddi Naidu offered Satyagraha 
on behalf of Inam tenants of 
Karivena.’*
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SUPPLEMENTARY STATEMENT 
RE: RAILWAY ACCIDENT NEAR
YESHWANTPUR IN HYDERABAD 

STATE
The Deputy Minister of Railways 

and Transport (Shri Alagesan): In
continuation of the statement made 
by the Minister in the Lok Sabha 
yesterday in respect of the accident 
to No. 319 Down Hyderabad-Kazipet 
Express train on the night between 
the 27th and 28th September, I have 
the following further information to 
give to the House.

As a result of the further search 
for dead bodies, the number of the 
dead is now reported to be 123. The 
total number of the injured is now 
85 including 17 with serious injuries 
and 34 with minor and 34 with trivial 
injuries. One of the seriously in­
jured has succumbed to the injuries 
and that is included among the 123 
dead. The other injured are reported 
to be progressing satisfactorily in 
Hanuman Hanamkonda Civil Hosoital, 
Lallaguda Railway Hospital, Secundera­
bad Military Hospital, Hyderabad 
Osmania Hospital, Kazipet Railway 
Hospital and Jangaon Civil Hospital. 
Those in the hospitals in the Hydera­
bad and Secunderabad area were 
visited by the General Manager, 
Central Railways, accompanied by 
some senior officials.

The communication between the 
section Secunderabad and Alir was 
restored at 15-10 hours and that bet­
ween Kazipet and Raghunathpalli at 
about 17.00 hours on 29th September, 
1954. Some skeleton train services 
ran on this section yesterday. From 
today the passenger train services 
are being introduced on these sec­
tions on a time-table basis which has 
already been given local publicity. 
Transhipment over the section bet­
ween Alir and Jangaon is not at 
present possible as operations for the 
restoration for through communi­
cations are in progress.

The Government Inspector of Rail­
ways will commence a statutory 
enquiry into the accident from 4th 
December, 1954.

UNIVERSITY GRANTS COMMIS­
SION BILL

The Parliamentary Secretary to 
the Minister of Education (D r. M. M , 
Das): I beg to move for leave to in­
troduce a Bill to make provision for 
the co-ordination and determination 
of standards in Universities and lor 
that purpose, to establish a University 
Grants Commission,

M r. Speaker; The question is:
*That leave be granted to in­

troduce a Bill to make provision 
for the co-ordination and deter- ♦ 
mination of standards in Uni­
versities and for that purpose, to 
establish a University Grants 
Commission.” -

The motion was adopted.
Dr. M. M. Das: I introduce the

Bill.

SEA CUSTOMS (AMENDMENT) 
BILL

The Minister of Parliamentary 
Affairs (Shrt Satya Narayan Sinha):
I beg to move for leave to introduce 
a Bill further to amend the Sea 
Customs Act, 1878.

M r. Speaker: The question is;

“That leave be granted to in­
troduce a Bill further to amend 
the Sea Customs Act, 1878.**

Thp motion was adopted,
Shri Satya Narayan Sinha: I intro­

duce the Bill.

MOTION RE: INTERNATIONAL 
SITUATION-^roncZd.

Mr. Speaker: The House will now 
prodeed with the further considera­

tion of the following motion moved by 
Shri Jawaharlal Nehru on the 29th 
September, 1954, namely: ''

“That the present international 
situation and the policy of the
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^  Government of India in relation
thereto be taken into consider­
ation.”

There will also be the further con­
sideration of the amendments moved 
—some of them are in substitution of 
the original motion. I need not read 
the names of all the Members who 
have moved these amendments.

The discussion on this motion will 
end at 2.30 p.m., and the hon. Prime 
Minister will make his reply from 
2.30 p.m. onwards.

Dr. N. Sinha (Saran East): I
was at Shanghai-chop-sui in a Gene­
va restaurant, when we adjourned yes­
terday. It is a delicious Chinese dish* 
and I can recommend it to everybody 

here, I guess, a number of hon. Mem* 
bers like our Prime Minister must 
have tried it, and also taken rice with 
two pencil-like long bamboo chop­

sticks.
[Mr. Deputy-S peaker in the Chair'\

This helps you in understanding 
the Chinese mind, which is a bit 
complicated, and also the present 
Chinese intricacies in world politics.

During my last visit to the Chinese 
restaurant in Geneva, they told me 
that besides his chop-«ui, if there 
was any other important factor 
which has helped in bringing about 
peace in Indo-China, or in bringing 
about the realisation of the realities 
of Asia.—it was the gentlemanliness 
of the Chinese Prime Minister Mr. 
Chou En-lai. A few ladies who were 
there, of course, improved this ver­
dict, They said “Yes. Mr. Chou En- 
lai is no doubt a communist gentle­
man, but Monsieur Nehru is a bit 
different from that.” And then they 
all joined in saying *Comme il est 
charmant* (How charming he is!) 
in their Geneva accent

 ̂ It is surprising how the charming 
manners or the gentlemanliness of 
the Prime Ministers have brought in 

this world politics a very important 
factor which is expressed in

one phrase, ‘the new outlook’. 
Perhaps, the better expression 
would be 'the new look’. 
This new look we must sc« 
in the Ughts of Geneva. Tfre lights 
of Geneva are beautiful. If you stand 
on the He de Rousseau and see the 
reflections of different colours in 
Lake Lemen, you will find that it Is 
magnificent. It is something like a 
dream. And what do you think 
about? The first thought that comes 
to you is about peace. In the Geneva 
light, if you see the politics of Asia 
or of the world, the first thing which 
you care for is the preservation of 
peace in the world. There are many 
disturbing factors, no doubt. We 
have not to go very far to find out 
such disturbing factors, but we have 
to find a remedy peacefully only. If 
the world begins to take to violence, 
one does not know where it will stop. 
That is why, when we see in this 
Geneva light one by one, we shall 
find that there is no other way but 
a peaceful approach to all the prob­
lems of the world today.

I
Let us see the disturbing factors. 

They are not very far from us. Only 
at our doors is the problem of Goa. 
Although the problem of Goa is a 
comparatively small one, it has been 
an ideal example of provocations 
against which one must always guard 
oneself. At the eve of our Indepen­
dence Day this year, the Portuguese 
Prime Minister had definitely fallen 
a victim of what I should call, a war 
hysteria *of his own creation. I have 
observed his activities from some 
close quarters in Central Europe this 
year, and that is why I may tell you 
tffaT I found also a few crazy news­
papers mentioning about an ultimatum 
or a crusade on India. At this stage,
I must appreciate that the attitude 
and ^ e  action which our Govern­
ment took were very creditable. At 
that time, they were conscious of all 
these provocations which came from 
the other side, and they did not fall 
a victim to these provocations. For 
this action, for their foresight, for 
their tolerance, and for the diplomatic
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[Dr. S. N. Sinha] 
attitude and skill they have shown* 
the country is grateful.

Our country is a strong country, and 
we do n()t doubt lor a second that 
Goa is going to come to our Indian 
Union. The inevitable historical 
forces which are working, are bound 
to bring Goa to our Indian Union. 
What we have to do today is to 
accelerate the tempo or the speed of 
these inevitable historical processes.

I would like to throw some light 
on our diplomatic missions abroad in 
this connection. When Dr. Salazar*s 
anti-Indian propaganda was at its 
pitch in Europe, I expected that our 
Embassies there will do their best in 
removing the shady atmosphere and 
in making our point of view clear 
to the people. I am not going to 
criticise any activity of our External 
Affairs Ministry. Since I have been 
working in Central Europe under 
them for some time, my suggestion is 
that we can do better. We must 
take lessons from episodes like Goa. 
and train ourselves to be better 
diplomates than many countries can  ̂
boast of. We can, and we must, do 
it. We must surpassthem.

Yesterday I was surprised to find 
that a number of hon. Members from 
the Opposition Benches repeated what 
Signor Salazar has said as his anti> 
Indian hysterics in that booklet, I 
do not think that that was worth con­
sideration at all. I must say that 
those Members have fallen a victim 
of Salazar’s propaganda, because 
Salazar himself, I am sure, does not 
believe what he said in that booklet. 
He does not believe it, but others 
have fallen victims to it.

An Hon. Member;
say?

What did he

Dr. S'. N. Sinha: It is not worth
mentioning at all, because it has 
nothing to do with reason. It would 
have been better if, instead of study­
ing these things which have nothing 
to do with reason, we spent our time

pondering over the points our Prime 
Minister had raised in this connec­
tion, and the way which he had shown. 
Because that is the only way which 
can bring Goa to the Indian Union 
quickest and in the best possible 
way.

Now. I would like to have a small 
hop to our north-west border. A few 
weeks ago, I was in Kabul. I did 
not get any Indian newspapers there. 
So I read Russian. In one of the 
Russian newspapers, there was a 
very important item which is interest 
ing and also for us of great import 
ance. It said that at the command of 
the American Ambassador in Karachi 
—^perhaps Hildred is his name— t̂he 
Pakistan Government has been asked 
to raise an army of 100,000 Pathans 
who will be working under American 
command. I think I have the copy 
here and, since you are fond of 
nothing but the original, I will read 
it:

“PO UKAZANIU AMERIKANS- 
KOVO POSLA V KARACHI 
XILDRETTA, PAKISTAN DOL- 
ZEN SFORMIROVAT 100- 
TISYACHNUYU PATANSKUYU 
ARMIU, ‘GOTOVUYU VIPOL- 
NYAT AMERIKANSKIE PRI- 
KAZr.”

“PRAVDA” . MOSCOW. 14th 
J.uly, 1954.
I think you have now understood 

it better.
Mr. Deputy-Speaker: What language 

is that?
Dr. S. N. Sinha; It is Russian, much 

easier than English. It says that under 
the orders of the American Ambas­
sador at Karachi, Mr. Hildred, Pakis­
tan must form a hundred-thousand 
strong Pathan army always ready to 
carry out American orders. That is 
the literal translation.

Now, if it is so, then we are very 
much interested in this matter. And 
at this stage, without going further to
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elaborate this point, I intend to draw 
the attention of our External Affairs 
Ministry, to check the matter through 
diplomatic channels whether this is a 
part of the SEADO plan. If it is, then 
it means a clear attempt at military 
encirclement of our country which, in 
no case, we can tolerate.

Coming to SEADO directly, we saw 
it in the light of what our Prime 
Minister explained yesterday. The 
matter has become quite clear now— 
it is a dangerous thing. I would go 
rather a little further and say that 
it is perhaps not a practicable thing 
or technically possible at this stage, 
for the following reason: Any plan for 
the security or defence of Asia must 
fall to pieces if countries like India 
and (her allies do not joint it. In the 
East who counts if not India and her 
allies? So, we have our own reasons 
to oppose this move.

I would like to come to a third 
point which is perhaps a corner-stone 
of our foreign policy today. We have 
been working on this line for quite 
a number of years—I mean our rela­
tions with China. In the last few 
years, we have come to a very good 
and friendly understanding with 
China. This, in turn, has brought 
about a better relationship with the 
Soviet Union. Of course, we are glad 
about it, and our country will appre­
ciate this move of the Government, 
because we are for peace and friend­
ship with any country which wants 
to establish such relationship with us.

But in this matter, there is one mis­
understanding which has been created 
by some of our friends in the Opposi­
tion—I mean the members of the 
Communist Party. They have always 
been saying that anybody who is op­
posed to the Communist Party of In­
dia must be opposed to friendship 
with the Soviet Union or China. 
This is quite a wrong approach— 
absolutiely wrong. The truth is just 
the opposite. As things stand today, 
if you see in proper perspective, there 
remains no other alternative for the 
Communist Party of India than to 
commit harakiri and to liquidate 
themselves. (Interruptions) .

It is for this reason, that I am go­
ing to tell the gallant and braiv 
hon. Members belonging to the Com^ 
munist Group—“if you do not liqvi* 
date yourselves, your own masten 
whom you are serving, are.goiAg to 
liquidate you**. After the trial 
and fall of Beria, many thiafi 
have become clear and come to 
light. It was his organisation whidi 
used to create underground or­
ganisations in other countries. The 
Soviet leaders have found it out to­
day. They have given very serioni 
thought to this matter, and haw  
found out that those organisations 
which they had in foreign countriai 
were not so useful to them at this 
stage. Friendship with those coun­
tries is much more useful to them to­
day than having those organisatiow 
there. For the reason that they liqui­
dated Beria in their own land  ̂ theor 
will liquidate everybody who was 
under the command of Beria, indud* 
ing Members of our Communist Parfgr 
here. (Interruptions).

Shri Sadhan Gupta (Calcutta-*
South-East): We will appoint you 
the liquidator.

Dr. S. N. Sinha: It is a pure and 
simple logic. In this connection, what 
I was going to tell you was this. II 
is about, let us say, what Chou En-
lai said once. I have inform ation 
from  the most reliable  source. (In^ 
terruptions),

Shri Syed Ahmad (Hoshangabad): 
What is the source?

Dr. S. N. Sinha: The source is here.
I will rbad it. I do not know Chinese; 
but the translation which was con­
veyed to me was, more or less, in 
these words;

“The Indian Communists are a 
bunch of unpatriotic—-what shall 
I say—Don Quixotes who stand 
in the w a y ..’*

—you know the story of Don Quixote 
by Cervantes—

“of India-China friendship bjr 
exaggerating unnecessarily their 
love for China and the Soviet
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IDr. S. N. Sinha]
Unioix They should have pre­
served that love for their own 
use .....................
Hr. Rama Rao (Kakinada): On a

point of order.
Dr. S. N. Sinha:..and they would 

have served China much better'\
Dr. Rama Rao: Is it in order for 

an hon. Member of this House to 
quote the Premier of a country, which 
is in friendly relations with us, as 
having made a statement for which 
he has no authority and no proof?

Shrl Alffu Ral Shastri (Azamgarh 
Distt.—East cum Ballia Distt.—West): 
He says he has got proof.

Dr. S. N. Sinha .rose—
Mr. Deputy-Speaker: Order, order. 

A point of order has been raised. The 
hon. Member cannot be jumping like 
lhat,

I presume every hon. Member will 
speak responsibly on the floor of this 
House, and therefore, we accept it 
without asking for further evidence 
or proof. If he quotes any particular 
passage from any printed matter or 
published material, I would ask him 
—if he makes a reference to it—to 
place it on the Table of the House. 
Otherwise, so long as any matter is 
relevant and is not obscene or un­
parliamentary, I will allow him to go 
on.

Shrl B. C. Das (Ganjam South): 
What is the source of that informa­
tion? ^

Mr. Deputy-Speaker: He is not
bound to give the source.

Dr. S. N. Sinha: I will substantiate 
my statement now. I may just tell 
them that lately I have come to know 
from one of the leaders of the Com- 
inform in Berlin about the new direc­
tions which have reached them. It has 
beeh published in East Berlin and it 
reads like this......

Shri B . S. Murthy (Eluru): Does it 
mean that the hon. Member is more

in the confidence of the Russians than 
the Indian Communists?

Mr. Deputy-Speaker: Each hon.
Member commands confidence in the 
world at large.

Dr. S. N. Sinha: ‘The Moscow head­
quarters of the Cominform have 
bluntly told the Indian Communists 
that the development of uprising in 
India has no prospects. The Indian 
comrades should support Nehru's 
policy of eastern orientation'. These 
are more or less the lines on which 
they are thinking. When some of 
the Communist leaders were in Mos­
cow for consultations they were told 
that they should follow this line. They 
agreed to it there, but when they 
came back here they are acting other­
wise...... (Interruptions).

Mr. Deputy Speaker: Hon. Members 
may take it as the advice of the hon. 
Member.

Dr. S. N. Sinha: This is a widely 
known fact, and if necessary, I am 
prepared to quote from the originals, 
but the hon. Members may not be 
able to follow it accurately. The best 
proof of what I say is a comparison 
of any Russian newspaper of today 
with what was published say a year 
and a half back. You will find a 
marked difference. I have with me 
here a long article in a Russian 
paper.. . .

Mr. Deputy-Speaker: What is the 
name of that paper?

Dr. S. N. Sinha: **Pravda*\ which
means truth.

This is the issue of the 24th Septem­
ber and I received it only yesterday 
evening. This is published in Mos­
cow: I could not have printed it here. 
Every day when I return home I get 
a copy of this paper. What I wish 
to impress on the House is that there 
is a marked difference in the tone of 
the paper. Formerly they used to 
criticise us and say that our Govern­
ment was a tool of British imperial­
ism. Such expressions were invariab­
ly used. After the ^ecution of Beria
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I do not find these things in the Soviet 
newspapers at all. Now they are all 
praise for> us.

Those hon. Members who do not 
follow Russian would at any rate have 
read in today’s newspapers M. Men­
shikov’s speech at Naini Tal. Is there 
any expression to the effect that the 
Indian Government is the tool of any 
foreign government? So, the policy 
the Communists in India are carrying 
out is on the basis of various p^ t 
instructions which have become quite 
old and out-of-date. Any Soviet 
paper, you will find today, is all 
praise for our culture, for our Gov­
ernment, for our Prime Minister, in­
cluding myself.

Mr. Deputy-Speaker: Does appre­
ciation of Dr. Sinha form part of the 
foreign policy of that country?

Dr. S. N. Sinha: I was in East Ber­
lin quite recently.........

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.— 
East): All this may be attributed to 
Mr. Satyanarayan Sinha, the Chief 
Whip!

Shri Syed Ahmed (Hoshangabad): 
I shall furnish a photo also!

Dr. S. N. Sinha: I was in East Ber­
lin with another Member of the Up­
per House, Acharya Narendra Deva, a 
few weeks ago. There we were af­
forded every facility. We were more 
or less their State guests in a restau­
rant. As Acharya Narendra Deva was 
not well and felt tired, I took him 
back to the hotel and went out alone 
All gates are open today; it is not 
Beria’s regime any more. The foreign 
visitor is quite free to move about. 
So, this is a difference in their out­
look which is worth mentioning. To­
day Russia wants the friendship of 
India, the friendship of our Prime 
Minister and the friendship of our 
country. It is much more useful to 
them from every point of view than 
having any tools or underground wor­
kers here. That makes all the dif­
ference in the international affairs..

Shri N. B. Chowdhury (Ghatal): 
Nonsense!

Mr. Deputy-Speaker: If the hon.
Members says that the present-day 
Russian Government does not want 
any underground movement here, is 
it nonsense? Does the hon. Member 
want an underground movement 
here?

Shri N. B. Chowdhury: The point is 
we are not underground workers,

Shri Tek Chand (Ambala—Simla): 
Yesterday they were saying that the 
Minister was lying; today they are 
saying it is ‘nonsense'.

Shri N. B. Chowdhury: There is no 
point in this argument. We are a 
national party and are working in the 
interests of the Indian people, for the 
benefit of the Indian peasant.

Mr. Deputy-Speaker: I very often
find very strong expressions being 
used from this side "of the House. 
When hon. Members hit, they should 
be sufficiently thick-skinned to take 
back coolly. So, let it not be a one­
sided affair. The hon. Member did 
not say that these gentlemen here on 
the left are underground workers. He 
only said that underground work in 
this country does not any longer help 
the Russians, or that the present Rus­
sian Government is against any such 
movement in this country, if there is 
such a movement. Hon. Member 
need not put on the cap, if it does 
not fit him.

«ft3Tw»T tw  
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Mr. Deputy-Speaker: Does not mat­

ter occasionally.
Dr. S. N. Sinha: There is no reason 

to be excited, because in Russia they 
have already executed Beria who was 
the root of all such organisations and 
with whom our Members were in 
touch.

ShH T. B. Vittal Rao (Khammam): 
How is all this relevant?
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Mr. Deputy-Speaker: Hon. Members 
must be following the debate to under­
stand the relevance of it. It was said 
that Russia while outwardly friendly 
was sending emissaries to carry on 
propaganda in this country. The hon. 
Member who had been to Russia re­
cently says that the present Russian 
Government is not for any under­
ground movement and therefore you 
can trust Russia and Russia is a good 
friend of India. Far from taking ex­
ception to this statement, hon. Mem­
bers must have welcomed the fact that 
Russia is a very good friend of India.

Dr. S. N, Sinha: This is a
very bright prospect for the Asian 
countries. If Russia is helpful— 
we undertand that they are ready 
to build a steel plant for us— 
it will go a long way in the 
rapid industrialisation of our country. 
Sir, whatever help comes from that 
country we are ready to take it. A  
year and a half back we were not 
prepared to do it. Today there is a 
very good atmosphere in Russia for 
friendship with India. I will just ex­
plain, in the same light as our Prime 
Minister said, yesterday—Cominform 
matters, without going into details. 
Although it is working in Asian coun­
tries it has taken quite a different 
turn. It is not the same as it is in 
European countries.

One of the biggest factors that 
count today in Asian affairs is the 
emergence of new China. There are 
many misunderstandings about 
Chinese intentions. I personally had 
many such misunderstandings about 
China until I heard our Prime Minis­
ter. In this connection I would re­
quest our Prime Minister when he 
goes to China, to invite Dalai-Lama 
to India. This idea has occurred to 
me for a long time. I am not a 
Lamaist. But I have studied Tibet 
and like that country very much, we 
had connections with Tibet for a very 
long time. And, I would like, to say, 
that if the Dalai-Lama comes to India 
for a pilgrimage of Buddha-Gaya and 
Sarnath, many of the misunderstand­
ings which are existing today in our 
country will be removed and we will 
have no grievance against China.

Sir, in the end, when my time is 
going to be up, I would like to em­
phasise one very important point and , 
that is in today’s turmoil, in the wide 
world, we do not want that any one 
country should come forward and do­
minate over others. This is wrong. 
Our Prime Minister has made it clear 
quite a number of times that we have 
no intention to take the leadership of 
Asia or a group of nations. It is a 
very correct attitude. The same we 
expect from others, whosoever they 
may be, because from this turmoil, if 
one country emerges to dominate over 
Asia, that will bring a bad day. No 
sooner those countries leave such 
hopes of dominating over others  ̂
whosoever they may be, better days 
will dawn over Asia.

Finally, I support the foreign policy 
of our Prime Minister wholeheartedly 
and with much more enthusiasm than, 
ever before; and I am also confident 
that his endeavours will carve out 
not only an area of peace but also 
transform the areas of war inta 
abodes of new life and light.

Acharya Kripalani (Bhagalpur cum 
Purnea): Mr. Deputy-Speaker having 
heard many speeches delivered by 
Congressmen, I must say I am a con­
vert to their views.

Pandit K* C. Sharma (Meerut Distt. 
—South): Wonderful plasticity.

Pandit Thaknr Das Bhargava (Gur^ 
gaon): You have been converted all 
your life.

Acharya Kripalani: Sir, in spite of 
what my colleague, Mr. Asoka Mehta 
and Prof. Mukerjee said yesterday 
and whatever may have been our 
failures at home, it will be ungracious 
even for me, a Member of the Op­
position, to deny that in foreign and 
international affairs, our accomplish­
ments have been great. They have 
not only been great but they have 
been glorious.

In all recent Conferences and Com­
missions, we have played a notable 
part. In Korea, we were entrusted 
with the custody of the prisoners o f
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war and we had to arrange for their 
repatriation. We sent a force of a 
few thousands of our jawans to under­
take this mission, entrusted to us by 
the U.N.O. Circumstances beyond our 
control prevented us from solving the 
problem of the prisoners of war, yet 
our brave boys behaved splendidly. 
They were complimented by all the 
world, even though we had failed to 
accomplish the mission entrusted to 
us. But, Sir, in great causes it is bet­
ter to have tried and lost than never 
to have tried at all.

Again, Sir, in Geneva, though we 
were not invited—of course, that waa 
a mistake—we were not anxious to 
be invited, we do not care for these 
Conferences—even though we were not 
Invited, we played a very notable 
part, though behind the scenes. The 
settlement reached there was on the 
lines suggested by us. As a matter 
of fact, Geneva was the triumph of 
India. In recognition of this silent 
service to the cause of world peace, 
we were appointed as the Chairman 
of the International Supervisory Com- 
niission for Indo-China {Interruption)-

The two Power blocs, Sir, are com­
peting with each other for our friend­
ship and we keep them guessing as 
to what is going to be our ultimate 
attitude towards them. In the mean­
time, both are willing to help us with 
money and materials and technical 
skill (Interruption), to build our own 
economy.

Recently, I hear Russia is going to 
build for us a steel factory. This has 
gladdened the hearts of our com­
munist friends; they take it as a 
triumph of Russia. And, I am sure, 
this factory will be built sooner than 
the factory that we had contemplated 
before with the help of the Germans. 
That will be another triumph for the 
communists.

In the U.N.O. we occupy an honour­
ed position. Our advice Is oftex? 
sought and our vote canvassed. Last 
year, the highest honour was done to 
\\s when one of our distinguished na­
tionals. a lady at that, was elected 
as the President of the U.N, General

Assembly. Sir, it is an honour un­
iversally coveted and we got it for 
the mere non-asking.

Shri A lga  Rai Shastrl; For a few
days.

Acharya Kripalani: Foreign states­
men who decide the fate of their 
nations are anxious to visit our coun­
try. They meet our Prime Minister 
and take counsel with him on inter­
national questions. Recently, the 
Prime Minister of China, Sri Chou- 
En-Lai, visited our country and cer­
tain valuable principles in interna­
tional politics were enunciated. Any 
body reading that document can see 
the hand of our Prime Minister.

The Indonesian Prime Minister was 
in our midst only recently. And, with 
his help, there will not only be an 
Asian bloc but an Asio-African bloc. 
Soon, the maker of modem Yugo­
slavia, Marshal Tito, would be in our 
midst. Under him, this small nation 
has kept at bay the big white Bear 
that sprawls over two continents and 
nibbles at its neighbours and ultima­
tely swallows them up.

Getting for India an honoured place 
in International affairs and in the 
councils of the world is a glorious 
task. All this has been performed by 
our Prime Minister. In this task, he 
is ably helped by a galaxy of brilliant 
officers, the Bajpais, and other Pais 
and Menons and Ayyangars from the 
South. One would have supposed 
that, after centuries of slavery, these 
officials had no experience or training 
in international and foneign affairs. 
But, such has been their performance 
that they seem to have been born 
to their task. This is nothing to be 
wondered at. After all we had a very 
ancient and hoary past. We have 
tried much, accomplished much, ex­
perienced much and even suffered 
much. We have in the international 
field revived the glory that once was 
Hind. All these are our accomplish­
ments.

Yet there is a slight flaw.
Shri A lga Rai Shastri: Now it

comes.
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Acharya Kripalanl: Though we
have succeeded in easing tensions in 
the world and securing an honoured 
place for our country in the councils 
o f  the world, nearer home, in matters 
wherein our interests are intimately 
and vitally concerned, we have un­
fortunately failed. We have failed in 
Kashmir after having spent crores of 
our money in that part of India. The 
Kashmir question solution seems to 
be as distant as it was when the in­
vaders had come to Kashmir. We 
have failed also in Pakistan. The 
many problems that are there bet­
ween India and Pakistan remain un­
solved. We have failed in South 
Africa where our former citizens are 
living. We have failed miserably in 
•Ceylon, a small island in the South. 
We have failed in arresting the march 
of Communist China to our borders. 
A small buffer State there was de­
prived of its freedom and that State 
was swallowed up. When we made a 
feeble protest, we were told—not very 
politely—to shut up. Not only that, 
we were told that we were the stooges 
of the western Powers. We have 
been unable to stop the formation o f  
the South-East Asian Treaty Organi­
sation which threatens the peace of 
Asia and even of the world. Even 
after 7 years we have failed to liber­
ate the tiny foreign pockets in India. 
These are the integral parts of our 
country. I am sorry to say, even 
when some bits of the small pockets 
are liberated by the action of the 
people residing there, we refuse to 
accept them and leave them to their 
resources for civil administration and 
for any possible attack from outsid(e. 
So far as the Portuguese pockets are 
concerned, not only have we totally 
failed, but a tiny nation in Europe— 
no bigger than the smallest Indian 
State—not only defies us but insults 
us. This is with the consent and the 
implied support of those in the West 
whom we consider our friends.

Sir, as the Goa question is the 
burning question of the day. I would, 
'With your permission, talk of it at 
some length. Even today we do not 
Tcnow whether the liberation of the 
pockets is the sole responsibility of

the local inhabitants or it is also the 
responsibility of the rest of the in­
habitants of India and the Govern­
ment of India representing the peo  ̂
pie of India; or, is it the sole concern 
of the Indian and the Portuguese Gov­
ernments who have to settle it on 
governmental level. The attitude of 
the Indian Government as to which 
of these points of view it favours is 
not quite clear. Sometimes the Prime 
Minister’s utterance would lead us to 
think that the people living in these 
pockets are Indians; the pockets are a 
part and parcel of India and their 
freedom is the concern of the people 
of India and the Government of India. 
At other times, he makes a distinction 
between the local population and the 
rest of the Indian population. Still, 
at other times, his utterances and his 
actions give an idea that the question 
is one which has to be decided bet­
ween the Indian and Portuguese Gov­
ernments. Even then, it is not quite 
clear what our Government is going 
to do to settle the dispute as between 
the two Governments. Some months 
back, our friends in Maharashtra de­
clared that they will organise satya- 
graha and the Goanese and Indians 
would march to Goa. The Goanese 
National Congress also announced 
that it would organise satyagraha. 
In Gujerat too, a batch of satyagrahis 
was formed to march to Goa. All 
these three bodies were to commence 
their satyagraha on the 15th August, 
our Independence Day. All the pre­
parations were ready and they were 
only to march. However, a couple 
of days before the appointed date, 
our Prime Minister made a speech 
in w hich he said that he had no 
objection to Goanese residing in In­
dia to march as satyagrahis, but he 
would be reluctant to allow other 
Indians, under ordinary circumstances, 
to go to Goa. The meaning of this 
was not quite clear. As for Goan 
citizens re.sident in India. I suppose 
the Prime Minister could not have pro­
hibited them from going home. As for 
the rest of the India population, of 
course he could prohibit them. But, 
he said ‘under ordinary circumstances*. 
May I in all humility, of which I am
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not credited with much, but in all 
sincereity about which I do enjoy a 
little credit in this House, ask how 
the circumstances can be ‘ordinary* 
when the foreigners are yet on our 
soil and we claim to be an indepen­
dent nation? I say again with all the 
emphasis that I can command: how 
can the circumstances be ordinary 
when from three points satyagrdhis 
are being prepared and there are a 
couple of days for their march? The 
attitude of the Government of India 
has puzzled the people on both sides 
of the border. What does the Gov­
ernment want people to do? What 
does It proi>ose to do itself beyond the 
exchange of diplomatic notes and 
useless correspondence? Does it think 
that the Goa question—as one Con­
gressman said here—would be solved 
by the spirit of the age and historical 
forces? At least, one Chief Minister 
expressed the opinion that he did not 
mind if Goa remained in foreign 
hands for quarter of a century more. 
I do hope that this is not the Prime 
Minister’s opinion too. However, we 
thought when the session began that 
the Prime Minister would throw some 
light on his position on this question 
when he made his statements in the 
House, whether on the 26th August or- 
yesterday we found no clue to the 
working of his mind. His speech of 
August 26th.............

j P .M .

Shrl A. P. Sinha (Muzaffarpur 
East): 25th.

Acharya Kripalani: His speech was 
full of lofty sentiments about world 
peace, non-violence, Ghandhian tech­
niques; and though couched in very 
eloquent and impassioned language, 
gives us no idea of what the Indian 
Government would d'o or allow the 
Indian people to do or not to do. The 
Prime Minister, in his speech on 25th 
August, said that “the resistance 
movement is an entirely Goan move­
ment popular and indigenous". What 
does this exactly mean? Does it mean
that the movement was initiated by
the Goanese? Or does it mean also
that the initiative lay with them and

they had the support of the people o f  
India if not also of the Government 
of Ind!ia? Or does it mean that the 
freedom movement of Goa is entirely 
the concern of Goa? The Prime Mini- 
ter’s statement throws no light on 
these questions. Yet he says in that 
very same speech, that “ the position 
of the Government of India and in­
deed the people of this country, is 
well known and hardly needs re­
statement. Goa and the Union of 
India form one country*\ This Is 
very clear. If this is so, the struggle 
for the Independence of Goa cannot be 
the sole concern of the Goanese peo­
ple. It is also the concern of the 
people of India and the Government 
of India, if it really represents the 
people of India.

An Hon. Member: That is not.

Acharya Kripalani: So far as the
people of India are concerned, they 
have shown that they can shoulder 
that responsibility. They were ready 
to cross the Indian border and enter 
the so-called Protuguese territory aud 
offer satyaQTaha. If the Government 
of India felt that it was as much the 
concern of the people, the freeing of 
the foreign pockets, it would have at 
least not prohibited Indian volunteers 
to cross over and offer satyagraha. 
Does the Government of India want 
the freedom struggle to be confined 
to the Goanese people only? It would 
be very strange and it would be 
miraculous if the Goan people, un­
aided, can accomplish their freedom. 
T,et us again see whether the Prime 
Minister's speech has in it some indi­
cation of Government policy. We are 
told by the Prime Minister “ that the 
policy that we (the Government) have 
pursued has been even as in India 
under the British rule, one of non­
violence and we have fashioned our 
approach and ^conduct ^accordingly. 
This adherence to non-violence means 
that we may not abandon or permit a 
deterioration of our identification with 
the cause of our compatriots under 
the Portugue^ rule.” This is one 
part of the non-violent approach to
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the question. The second is: equally 
we may not advocate or deliberately 
hring about situations of vijolence/’

May I 3Kain, in all humility, ask: 
Do these two negative attitudes sum 
up—the Indian struggle for indepen­
dence under Gandhiji’s leadership? I 
^m afraid if we had confined our­
selves to these two negative attitudes, 
we would not havei been ablie to 
achieve the goal of * llidependence. 
Under Gandhiji’s guidance, there was 
a more positive method of achieving 
independence which we evolved and 
adopted and which called forth in the 
people initiative, a spirit of adven­
ture, self'Sacrifice and suJSering for a 
great cause. This was the organisa­
tion of satyagraha, a movement of 
non-violent resistance. I say that it 
is this positive movement that ulti­
mately resulted in the liberation of 
India and not the two negative prin­
ciples enunciated by the Prime Minis­
ter. What is this satyagraha as con­
ceived by Gandhiji? It is a non­
violent direct action. It was designed 
by Gandhiji as a humane and civilis­
ed substitute for direct violent action, 
that is, for insurrection or war. If 
really our Prime Minister wants to 
adopt Gandhiji’s technique, his Gov- 

•ernment will have to organise satya- 
Vraha for the liberation of foreign 
pockets or at least allow the peop le  
of India to do so. I claim that in any 
such organisation of satyagraha there 
can be no distinction between an 
Indian and a Goanese. They are all 
Indians. I go further and say that 
in such a satyagraha there can be xto 
xauestion of nationality. Those who 
join such a movement are the citizens 
of the world, fighting non-violently 

"for the cause of justice and freedom. 
I talk of non-violence, but even in 
violent freedom movements, foreign- 

•ers have freely taken part in Europe. 
With the Greek movement, of inde- 
pendeace, the name of the great poet, 
Lord Byron, is associated. The Eng­
lish Government of those days did not 
interfere with his movements and I 

'say thatl the Englishmen today feel 
iproud of the fact. Fifteen years

back an international brigade was 
organised in Spain during the civil 
war. No democratic government put 
obstacles in the way of its nationals 
to join this international brigade. 
Our Prime Minister himself went to 
Spain, and when he returned back 
—if I remember aright, he said that 
he felt like taking a' gun to fight in 
this international brigade. If he did 
not fight, it was, I suppose, because 
the independence movement of India 
was for him, as an Indian, the more 
important movement. If, however, 
the Prime Minister's Government 
wants to be Gandhian in its approach 
and action...........

May I have a ruling if I can. at 
this stage, read <sometlhing that I 
have written, because, after all, we 
are not Englishmen, nor have wa 
been brought up in this language? 
Sometimes it will be clearer if I read, 
but some people may think that we 
should closely follow and blindly 
follow what has been said in the 
Parliament of England.

Mr. Deputy-Speaker: I thought the
hon. Member has all along been read­
ing..........

Acharya Kripalani: No, Sir......
(Interruptions)

Mr. Deputy-Speaker: So far as
yesterday is concerned, there was a 
reference when Mr. Asoka Mehta was 
reading. Some question was raised 
on a point of order as to whether any 
hon. Member could read a written 
speech here. I said he was referring 
to his notes. But Kripalanlji now 
wants a ruling on a point. He rais­
ed a question with respect to certain 
statements; so that he may be accu­
rate and precise. He has conunitted 
them in writing and he now asks 
whether he ought not to refer to that 
statement. I feel that inasmuch as 
English language is not our language 
and responsible statements may be 
interpreted differently and sent in 
broadcast there is no harm parti-* 
cularly when hon. Members who are 
capable of speaking at length and for



3841 Motion re: 30 SEPTEMBER 1964 International Situation 3842

long hours extempore want to take 
opportunities to read particular state­
ments so as to be precise. I will al­
low them whatever might have been 
said. Whenever any hon. Member 
ieels that in the interest of precision 
-and to avoid any miisunderstanding 
regarding his speech he would like to 
read portions—not putting the whole 
thing in writing and then reading it 
— I do not see any objection and I
•do not allow any point of order......
(Interruptions.)

Seyerai Hon. Members: It is for
everybody.

Acharya Kripalani: If our Govern­
ment wants to be Gandhian in its ap­
proach and action, it will have to do 
something more than mere exchange 
o f  diplomatic notes. Gandhiji orga­
nised a movement of satyagraha’- “We 
all had the honour to be the soldiers 
o f this non-violent army. Gandhiji 
also held that if a foreign army has 
to be resisted and if it was to be done 
non-violently, an army of satyagrahis 
should be organised. A conflict bet­
ween the satyagraha and a violent 
army would be less destructive of 
human life and property; it will eli­
minate much of the cruelty and hat­
red characteristic of war and armed 
conflict. It is not my purpose here to 
go into the advantages of satyagraha 
—political, moral, economic and social. 
All that I want to emphasise here is 
that if our Government is serious and 
is anxious to settle all international 
disputes through non-violence, it will 
have to create in India non-violent 
army of Gandhiji’s conception. You 
will ask: what about the army? It 
does not matter if there is an orga­
nised army of some sort in India, 
even while it is there we can orga­
nise a separate non-violent army on 
Gandhian lines to demonstrate to the 
world that we really believe in non­
violence. This would be something 
positive instead of the two negative 
principles enunciated by our Prime 
Minister. Mere diplomatic notes, I 
submit, are as non-violent as prayer, 
petition and protest of the old mod^ 
rate politics with which we wert 
familiar before our independence. This

moderate policy—I am sure the 
Prime Ministear will agree with m e—  
of non-violence, of prayer, petitioc 
and protest, was bom of "weakness 
and inability to take risk—I say it 
was born of fear.

Yet the Prime Minister in his speech 
on the 25th August told us that “w« 
will never forget that in our approach 
and endeavours for freedom we wer« 
enjoined to eliminate fear.” I have 
no doubt that the Prime Minister and 
his Government are not afraid of the 
Portuguese. But there are other fears 
of which perhaps he is himself un­
conscious. It is very difficult to be 
self-analytical in this respect. May I 
say; what he is afraid of is interna­
tional opinion of the western demo­
cracies. May I submit that it is a 
tainted opinion? They themselves 
have been encouraging the Portu­
guese; otherwise the Portuguese would 
never have taken the attit/ude they 
have taken. May I suggest that the 
fear which is at the base of our Prime 
Minister’s policy of waiting is the 
fear of the Western Powers?

If of this very same international 
opinion at the time of the Quit India 
resolution Gandhiji said tha/ it was 
not the opinion of that day that 
should count; it is the opinion of his­
tory that will count. We are living 
in historito times and our actions 
should be in historic perspective—not 
what England and America or any 
other country would say today but 
what wiU be written in history; whe­
ther we acted at the proper time cr 
whether we did not. It is the only 
question that i-s before us and we 
know that the opinion of England 
does not count in this matter and 
should not count in this matter.

I am sorry to say that an impression 
has gone round that when the Prime 
Minister prohibited Indian volunteers 
from crossing the border, it was be­
cause some Englishmen had said 
something. I know that our Prime 
Minister will vehemently protest 
a(gainst thi!ŝ  But thia d's the suspir 
cion and in politics we have to take 
into consideration the suspicions of
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the people also; it is not always what 
we do but what the oeople think ot 
what we are doing and the way in 
which they say this—that is also very 
imporLant. •

Yesterday, the Prime Minister was 
talking of our connections with the 
ODmmonwealth. He was saying that 
we are sentimental. We are not sen­
timental about this. What we are 
afraid' of is that even if we do the 
right thing, some people, even in our 
own country, would susoect that we 
are yet under the thumb of England. 
What do we get from this Common­
wealth link? If our Prime Minister 
wants it, he can have a treaty 
as we recently had with Com­
munist China, if we are so en­
amoured of England. I have no 
objection if we have a treaty with 
every country in the world. We are 
a peace-loving people; let us have a 
treaty with England. But why are we 
connected with an Empire which is 
suffering from colour bar? It is not 
only Mialan that is suffering from 
colour bar but 1 say that if there is 
one country in Europe and America 
where there is colour bar after Malan, 
it iis Engliamd. Those Ind îans who 
have been there tell us, and those who 
have travelled in English ships know 
what the position is when they go in 
those shiT>s to Europe. It is not a 
question of sentiment. I have got it 
from Sucheta Devi who has travelled 
in one of these ships and I have got 
it from many other people—the 

P. & O. steamers, the treatment they 
give to Indians. This is what We get 
from our 'connection with the Com- 
monweaJth.

But talking of Goa. we have spoiled 
the situation. I am sure if the Goa­
nese people had known that in their 
struggle they would not have the sup­
port of India, and the Government of 
India, they would not have started 
this movement. They are too few to 
start a movement. And the Portu­
guese G^overnment is supported by 
big and powerful Powers. We made 
them to understand, we by our ac

tions. the Indian (people, and I say 
also the Indian Government by its 
action, gave an impression that it was 
sympathetic to the movement and that 
it will not hamper it. Now we have 
left them in the lurch. What is the 
result? The result is leonine repres­
sion in Goa. And I say we are res­
ponsible for it. No respectable man 
can breathe freely there. There are 
no civil liberties. There is terrorism 
everywhere. Yesterday I read in the 
papers that the Portuguese have de­
clared that all the Goanese living in 
Indian territory are non-Portuguese. 
That means they are Indians now. 
Even they cannot go and join the 
struggle there. I also read that the 
Portuguese Government in Goa has 
been taking signatures under pressure, 
under threats, saying that the Goa­
nese want the Portuguese rule and 
they do not want amalgamation with 
India. I say we are losing valuable 
time. And Goa is a plague spot if we 
do not cure it of its plague of foreign 
rule.

That is all that I have to say. Sir.
Shri Venkataraman <Tanjore): If 

we carefully analyse the speeches 
which have been delivered on the 
other side, except for one matter they 
mutually cancel each other. Profes­
sor Hiren Mukerjee’s complaint that 
we are the lackeys of Anglo-American 
imperialism is cancelled by Mr. 
Chatterjee’s criticism that we are 
fellow travellers with the Communists. 
That is how the whole debate has 
been progressing, except for one mat­
ter in which the opposition is more 
or less agreed. It is only in respect 
of that that I propose to confine my 
remarks this afternoon.

The point has beei^>aised, both by 
Mr. Sadhan Gupta' and by Mr. 
Chatterjee, and even by our esteem­
ed leader Acharya Kripalani*, that 
we are members of the British Com­
monwealth of Nations and therefore 
we have surrendered our national 
sovereignty and dignity and so on. 
Let us analyse this position. The 
House knows that the Commonwealth
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iA no body corporate* It has no mem- 
berahip. It has no obligations. It 
ha  ̂ no duties, nor has it any rights. 
Nof is it a treaty organisation like 
the NA.T.O. or like the aE.A.T.O. 
It is a loose association of members 
who have nothing in common except 
to follow what is agreed upon 
amongst them as the policy. Iliey 
are not bound by any dictates of any 
country on any matter. If any one 
country in the Commonwealth were 
to be bound by the dictates of one 
country or by a group of countries, 
then it could be said that member­
ship of the Commonwealth imposes an 
obligation on the part of the member 
countries which is derogatory to the 
sovereignty of that country.

Mr. Sadhan Gupta made certain 
pointed references and asked: what is 
U that we have gained by being mem­
bers of this Commonwealth; if any­
thing we have suffered all along the 
line. Firstly, he said: look at the
sterling balances settlement. Mr. 
Sadhan Gupta did not develop that 
point. He merely said—I will quote 
the exact words—“We have to our 
great prejudice settled the sterling 
balances against our interests. Those 
balances were won with the sacrifice 
o f three and a half millions of lives 
in Bengal.'’ He did not say how we 
have settled this question of sterling 
balances to our disadvantage. If you 
carefully analyse the sterling 
balances settlement you will realise 
that at that time there was a general 
opinion that England would not be 
able to honour her obligations and 
that there should be an endeavour on 
the part of the United Kingdom and 
other countries to get an abatement 
o f the liabilities of England in respect 
o f goods and services supplied to 
them during the war. And a great 
endeavour v' s made by many politi­
cians in the United Kingdom at that 
time saying that out of the balances 
which have been accumulated by the 
member countries in the sterling bal­
ance account, a portion of it at lea^t 
shbuld be treated as some contribu­
tion by them towards the war effort 
If you recall that in 1919-20, imme­
diately iftCT the last war, we- made a 
446 LSD

glorious contribution of one hundred 
million pounds a& iidia’s contribution 
to the defence of democracy in the 
world, fiyod when w© xealise that in 
the 1947-48 settlement the entirse ac­
count that was due to us was kept in­
tact and theire was noit even an abate­
ment of a single farthing or penny 
that was due to us, I fail to see how 
it can be charged that we have made 
a settlement which is contrary or 
prejudicial to our interests.

The settlement, if anything, laid 
certain conditions as to withdrawal. 
But even those conditions with re­
gard to withdrawal were not strictly 
observed. In 1949-50 we drew more 
than the amount which we were al­
lowed to draw under the settlement. 
I think we drew to the extent of 
nearly Rs. 165 crores at that time, be­
cause of our food shortage difficul­
ties and other national crises.

Then again it is not true to say 
that we have not been able to draw 
from the sterling balances. Our sterl­
ing balances position today is quite 
different from what my friend Mr. 
Sadhan Gupta believes. We have 
more accumulations to draw, and we 
have not drawn them. Thanks to 
the favourable balance of trade in 
our behalf we found that it has not 
been necessary for this country to 
draw on the sterling balances. So 
that is entirely a fallacious argmnent.

Pimdlt Thakur Das Bhargava: The
financial settlement was also quite 
favourable to us,

S]iri Venkataraman: I only met
Mr. Sadhan Gupta's point. It is un­
doubtedly true that the financial set* 
tlement was very favourable to India-

Now, Mr. Sadhan Gupta asked: why 
is it that we are members of this 
Commonwealth. There are certain 
countries in the world which follow 
a pattern of political systems.
We fbllow parliamentary democracy 
with a cabinet system as the pattern 
of bur political system. All the Com- 
monwralth countriw have the same 
system. Rule of law is the basic
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principle of the Commonwealth coun* 
tries. If you examine the constitu­
tion of other coxmtries, they may have 
democracy of the parliamentary varie­
ty but not a cabinet system, or there 
will be no democracy of the type we 
know and there will be people’s de­
mocracies of the definitions of their 
own. So a certain amount of uni­
formity in the Political System and 
administration brings us together, and 
there is nothing more than that.

There is the other aspect, namely 
the economic aspect, of our member­
ship of the Commonwealth. Our pat­
tern of trade is very largely with the 
Commonwealth countries. Either 
due to historical reasons or any other, 
India has nearly fifty per cent.—actu­
ally 48 to 49 per cent.—of her trade 
with Commonwealth countries. Be­
cause the pattern of trade is with the 
Commonwealth countries, we have 
certain advantages by being members 
in the Commonwealth. In the last 
debate relating to the Imperial pre­
ference, the Commerce Minister point­
edly drew attention to one or two 
facts. He showed that we have actu­
ally given preference to the tune of 
Rs. 52 crores to the Commonwealth 
countries and we have obtained pre­
ference to the tune of Rs. 205 crores. 
Nobody would say that our member­
ship of the Commonwealth is in any 
way disadvantageous to ourselves.

Shri Sadhan Gupta went on to refer 
to certain political aspects. He said 
that the fact that we have stopped 
non-Goans from entering into Goa 
territory is a proof of the pressure tJiat 
has been exercised by the United 
Kingdom on us and that, he inter­
preted as pressure by the Common­
wealth countries. In developing this 
point, Shri Sadhan Gupta made a 
mistake. It is absolutely true and 
correct to say that so far as the 
French possessions in South India 
are concerned, where the liberation 
movement has taken place, the move­
ment has been entirely of the people 
of those territories, The Indian 
population did not CO and f e w

any assistance. It was a movement^ 
for liberation of the people in those 
areas themselves. In fact, the Prime- 
Minister in the course of his several 
statements has definitely stated that 
it is not for the other people to go* 
and mix up with the liberation move­
ment which is springing spontaneous­
ly in those areas. Shri Sadhan Gupta  ̂
said, while you allowed the Indian 
nationals to go and mix with the  ̂
liberation movements in Nettapakkan. 
and other areas, in South India under 
French possession, you deliberately 
prevented non-Goans from entering 
into Goa, because of pressure. If his 
premises were right, the conclusion 
would be right. But, his premises 
are totally wrong. The premises on 
which he stands that in the case o f  
the French possessions, the Indiana 
were allowed to go and participate in 
the liberation movement are totally 
incorrect. Therefore, it does not 
stand to reason why we should have 
allowed Indians to go and participate 
in the liberation movement in the 
French possessions and not allow them 
in the case of Goa. The policy o f 
the Government o f India is consistant 
in this respect. It is that the libera­
tion movement sthould be a move­
ment of the people of those areas, 
and they should assert themselves to 
the extent that the Government of' 
those countries will not be able to* 
continue further without the co-opera­
tion of the local population.

Dr. N. B. Khare (Gwalior): Whjr 
should India then claim Gba?̂ '

Shri Venkataranuui: M!c; Deputy-
Speaker, I am not compeftent to lay' 
down the policy of the Govennment.. 
To the extent I know of the; policy' 
of the Government of India, W9 do» 
not claim any particular area witfEc ai 
view to aggression or to take it XDtoi 
our possession. All that we have al­
ways said and have been saying 
consistently is, that the people of 
those territories have got the right to 
liberate themselves and with the 
motherland of which t h ^  fojRn par^^
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It is never the policy of the Govern­
ment of India to say, we will go and 
annex Goa, or we will go and annex 
any other territory. I do not know:- 
I may be wrong.

Dr. Ram Subhag Singh (Shahabad— 
South): That belongs to India. It is 
the policy of the Government. That 
is ours.

Shri Venkataraman: No. no. I
want to make a distinction between 
the Government of India claiming a 
particular territory and the people of 
those areas claiming their right to 
form part of the Indian territory.

Dr« Ram Subhag Singh: Mother
and child, both have the right.

Shri Venkataraman: My hon.
friend asked the question, why should 
the Government of India claim Goa.

. I said that the Indian Government 
does not claim Goa. What I have 
said is that the people of Goa want 
to liberate themselves from foreign 
domination and join themselves with 
India.

Dr. N. B. Khare: You do not want
to help them.

Shri Venkataraman: I do not
understand the word ‘you*. Does the 
word ‘you’ mean the Government of 
India? Does the word *you* mean 
the people of India?

Shri V. G. Deshpande (Guna): Yes.
Shri Venkataraman: Does the word 

‘you’ mean the people of Goa? If the 
word ‘you* means the Government of 
India, I say it is not the policy of the 
Government of India to go and an­
nex any territory. If you say that 
*you’ meant the people of India, cer­
tainly, we are brothers and we want 
to go and help.

Dr. N. B. Khare: Does not the
Government of India represent the 
people of India?

Mr. Deputy-Speaker: Let there be 
no questions.

Shri Venkataraman: I think I had 
better to go on with my speecih.

Shri Sinhasan Singh (Gorakhpur 
Distt.—South): May I know whether 
the hon. Member holds that if the 
Gk)an people do not do satyagraha and 
liberate themselves, the Government 
of India will allow Goa to remain 
under Portuguese possession?

Dr. Ram Subhag Singh: Never.
Dr. Rama Rao: I would like the

hon. Member to reconsider his state­
ment that the Government of India 
does not claim Goa. I think he was 
wrong.

Shri Venkataraman: I did not say
that. I would like to make the point 
clear. Government of India does not 
want to annex any territory. That is 
what I said.

Shri Kanavade Patil (Ahmednagar— 
North): For the present.

Shri Venkataraman^ The people of 
India want Goa to be liberated and 
the people of French territories have

Dr. N. B. Khare: The people libe* 
rate and the Government of India 
will pounce upon them.

Shri Nand Lai Sharma (Sikar): 
There is no question of annexing Goa 
because it is our own territory.

Pandit Tliakur Das Bhargava: The
decision of not allowing Indians to 
go to Goa is in the present circum­
stances. If the circumstances 
changed, Indians may be allowed. 
The Prime Minister has never taken 
up the stand that at no time will 
IndiaBs go to help the Goans.

Shri Venkataraman: I will illus­
trate my point by a reference to what 
happened in the territories under the 
French possession, tour or five com­
munes have been liberated by the 
people themselves. The Government 
of India has not undertaken any res­
ponsibility in respect of them. These 
territories are being administered by 
the people themselves who have libe­
rated themselves. They have formed 
their own police force. The law and 
order situation k  maintained by them.
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Th? 60,009 people constituting these 
liberated areas have got separate courts 
of law. So that, tha point is clear. 
So lar as the Qovernment of India is 
concerned* its positiori should not he 
misunderstood as one of aggression 
on any territory. So far as the people 
of that area are concerned, they are 
entitled to liberate themselves and 
join with the people of India, which 
is their birthright. It is on that 
wrong premise that Shri Sadhan 
Gupta based his argviment. He said, 
while you allowed the Indian people 
to go and participate in the liberation 
movement in the French possessions, 
you do not allow the Indian people 
to participate in the Goa struggle. 
That, I say, is incorrect. That, as a 
basis for the argument that we have 
been bound to that position by the 
Commonwealth, is totally unsustain­
able. •

Then, Acharya Kripalani referred 
to a number of failings on the part of 
the Government of India. He said 
that we have failed to solve a num­
ber of things which he detailed. For 
the purpose of solving problems, I 
suppose the Government must have 
power. Kven if we were the arbiters 
of the destinies of the world, we 
could not have solved all the problems 
in the world. He failed to realise 
that we are one of the many coun­
tries inhabiting this world. We are 
endeavouring to do our utmost. The 
only test that should be applied is. 
have or have we not done our duty 
on the right side at every stage when 
each mistake took place. Taltfe the 
case of South Africa. Consistently for 
the last seven years,—now it is the 
8th year,—India has placed this ques­
tion of racial domination in South 
Africa on the agenda of the United 
Nations. It is in pursuance of the 
efforts of India that high-power Com- 
missk>n was constituted. If one of 
the countries refuses to abide by the 
decision of the United Nations, is 
India to be blamed? It is the coun­
try which refuses to abide by the de­
cision of the genend will of the people 
of the worM that Is to blame. That

cannot be said to be on^ of the fai­
lures of the Government of India. If 
we had failed in our endeavour to 
take this matter time and again in 
the highest councils of the world, if 
we had shown any laxity in pursuing 
that question, if we had been half­
hearted in not only sustaining the 
case of the Indians, but of the Afri­
cans themselves, in South Africa, 
where racial discrimination is very 
acute, it may be said that we have 
failed in our duty. So far as that 
charge is concerned, it is very well 
known throughout the world that but 
for the endeavour that India has 
made every year persistently, this 
matter would have been relegated, as 
many other matters are, in the United 
Nations.

Then, let us take the question of 
SEATO. My friend Mr. Chatterjee 
said that we have failed to stop this 
SEATO coming into existence. As I 
said, it is not possible for a single 
country like India to stop the SEATO 
coming into existence. But, what is 
the attitude that we took in respect 
of SEATO when this matter was 
being discussed? And this will also 
be interesting because of the influence 
we tried to exercise over these Com­
monwealth countries. I am reading 
from a report in the Daily Express 
of England where one of the colu­
mnists, Derek Marks, says as follows:

“To ensure that White Hall is 
left in no doubt about what he 
thinks ...................... ^

—“he** means Nehru—
“ ___ he has sent Mr. Krishna

Menon to London to ijnpress the 
Indian view on the British Gov­
ernment.”

Referring to Mr. Menon's two 
interviews with Mr. Eden, Marks 
said: “At each of his calls the 
Indian emissary stressed that his 
Government was unwilling
to aeoept any guarantee against 
Communist aggression.

Mr. Menon made it clear that 
the Indian view is that the whole
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SEATO plan is contrary to the
provisions of the United Nations
Charter.”

That is how We are able to exercise 
our influence over the Commonwealth 
countries also. We do not care what 
they think about it, but it is the duty 
of India which she fearlessly dis­
charges at every stage of bringing to 
the notice of the other countries the 
l(&teful decisions which they are tak« 
ing which might endanger peace in 
the world.

Then so far as SEATO was concern­
ed, India’s opposition has been so 
well known that to a large extent the 
organisers of the Manila conference 
were on the defensive all tiie time. 
They were put on the defensive and 
they had to be apologetic. It was 
also pointed out, as Mr. Krishna 
Menon is reported to have said, that 
the SEATO agreement is contrary to 
the United Nations Charter. People 
know that under article 62 of the 
United Nations Charte^i any regional 
agreement can be entered into pro­
vided that such arrangement or 
agencies and other activities are con­
sistent with the purposes and princi­
ples of the United Nations Charter. 
Now, here is a case in which a re­
gional agreement is sought to be 
made against another member of the 
United Nations. And this was also 
pointed out in the various discussions 
which took place.

Now, Mr. Sadhan Qupta may also 
remember another thing. He was in 
praise of what India had done in the 
Geneva conference. Now  ̂ so far as 
the Cleneva confer^hce is concerned, 
I submit the amount of success wihich 
it had achieved could not have been 
achieved by India if India were not 
a member of the Commonwealth. 
Our right to approach other nations, 
our freedom of expression with the 
other nations which constitute the 
Commonwealth, they all helped us 
and helped the world to tide over a 
very serious situation, and but for 
India being a member of the Com­
monwealth, she would not have been

able to exercise that amount of influ­
ence,.................

Dr. N. B. Khare: Is it not a fact 
that a citizen of the Indian Republie 
is still a British subject?

Sbri Venkataraman: .......... would
not have been able to exercise that 
Influence for the good of the world.

Now, there is another aspect of this 
question which is causing some dis­
turbance, i.e., the relations with Cey- 
Ion. So far as the relations with 
Ceylon are concerned, I must convey 
our great fears and doubts with re­
gard to the forthcoming conference 
between the Prime Minister of Ceylon 
and the Prime Minister of India. For 
the last several years now, we have 
entered into some agreements, pacts, 
arrangements and so on. It is un­
fortunate that each one of them is so 
interpreted to the disadvantage of the 
Indians. Now, if we have to take 
back all the Stateless persons into 
India, it will create such a great pro­
blem for Soutih India, for the State 
of Madras, that it will not be possible 
to handle the situation. These people 
went to Ceylon at a time when her 
economy was entirely undeveloped 
and they have contributed during 
these years to the development of the 
economy of Ceylon, to the prosperity 
of Ceylon. Therefore, I submit they 
are entitled to share in that prosperi­
ty. Any endeavour on the part of the 
Ceylon Government to now send 
them away on one pretext or other 
and thus deprive them of the fruits 
of their own labour would be a seri­
ous matter of, I should say, a breach 
of good faith on the part of Ceylon. 
I fear that in the discussions which 
are now to take place in Delhi be­
tween the Prime Minister of Ceylon 
and the Prime Minister of India 
sufficient safeguards may not be 
forged for the benefit of the Indians 
who have been there for generations.

Lastly, I want to correct one mis­
apprehension which has been repeated 
by Acharya Kripalani as well as Mr. 
Chatterjee and others regarding 
Tibet People who kno^ history 
understand that from time to time
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China has claimed some sort o l 
suzerainty over Tibet. The amount 
or the extent of such suzerainty 
which was exercised over the area of 
Tibet was varying with the strength 
of the Government in China. If the 
Chinese Government was strong, then 
there was a greater exercise of suze­
rainty. If the Chinese Government 
was weak, there was greater autono­
my in Tibet. Now, before the 
People's Government of China estab­
lished itself, when still Chiang-Kai* 
Shek was the head of the Chinese 
Government, an application from 
Tibet went to America and they 
wanted to sell Yak tails, the tails of 
the animal Yak. They were politely 
told that they still were under the 
suzerainty of China and that they 
were not an autonomous independent 
State. Now, if they were under the 
suzerainty of China when Chiang- 
Kai-Shek was in charge of the ad­
ministration of China, does it imme­
diately become different because the 
Government of China has changed, 
or some other person has come into 
possession of control of the country? 
It continues to be. If the suzerainty 
of China over Tibet existed at all, it 
continues to exist, whatever is the 
Government. Therefore, there is not 
much of logic in saying that now it 
is no longer under the suzerainty of 
China and that it is a case of aggres­
sion. Well, we are trying to find out 
complaints against the Chinese Re­
publican Government when we say 
that they have either made an aggres­
sion on Tibet or they have swallowed 
up Tibet as has been suggested by 
Mr. Chatterjee. The only question is 
if the people of Tibet had ever pro­
tested against such an act Mr. 
Chatterjee referred to a complaint 
that was made by Tibet to the United 
Nations in 1950. I tmderstand that 
it came before the General Com­
mittee, i.e., the steering committee 
wlhich places the items on the agenda 
of the United Nations. At that stage 
itself it did nqjt find any support from 
any nation and it failed. It would be 
wrong to accuse India as having be­
trayed Tibet.

Fandit Thakur Das Bhargava:
India is not omnipotent to see that 
the entire world questions are settled 
by India. Can we do it?

Shri Venkataraman: That is exact­
ly my point. That is why I said, 
when a committee which consisted at 
representatives of the five Big Powers 
with the Chairman of the several 
committees of which India was only 
one member, that it cannot be said 
to be one of the failures of India If 
India was not able to get the ques­
tion of Tibet on the agenda of the 
United Nationals. After all as I pre­
faced by speech, India is one of the 
nations in the world, and we would 
not even be able to say that it is one 
of the big Powers in the world.

Shri Aaoka Mehta (Bhandara): Do 
you want to be a Big Power?

Shri Venkataraman: It depends on 
the connotation of the word “big**. 
If you mean big militarily, we 
are not very anxious to be. 
If you mean big in the way in which 
we are trying to find a solution for 
the problems of the world and find 
ways for peace for humanity, certain­
ly, we do want to be big in that way. 
In that sense, we are really big to­
day. Among the nations of the world 
which are now tom  today into war­
ring camps, it is only India that is 
trying to lead a path of friendship, a 
path of peace, and a path of progress. 
Peace is necessary to us, and as the 
Indonesian Prime Minister said, it is 
not a luxury but it is an absolute 
necessity for us. But for peace in 
the world, our progress would be 
stultified. It is for that reason more 
than anything else, and in the en­
lightened self-interest of our own 
nation, we should see that we must 
have peace.
[P a n d it  T h ak u r  D a s  B haroava  in the 

Chair]

Dr. Ram Snbhag Singh: Though I 
have been given time at the fag end 
of this debate, I am glad that the point 
which I want to make has not yet
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been touched. The point which I 
want to make is indicated in the 
amendment, which I have given 
.notice of, and which reads:

“That for the original motion, 
the following be substituted, 
namely:

“This House having considered 
the international situation and the 
policy of the Government of 
India in relation thereto is of the 
opinion that the Government of 
India should immediately declare 
that it does not recognise the 
sovereignty of any foreign nation 
in any of the foreign possessions 
in India.”

This IS a very simple amendment. 
1 think there is none in the House 
who does not desire that the 
sovereignty of any foreign nation 
should come to an end in India. But 
it does exist, and the sovereignty of 
"Portugal and France is being recog­
nised by the Government of India 
«ven today. Therefore, through this 
amendment, I want that the Govern- 
■ment of India should immediately de­
clare the end of the recognition of 
the sovereignty of Portugal and 
Prance over Indian possessions here.

I do not want that the people of 
India should indulge in violence for 
liberating Goa, nor do I intend that 
the Government of India should 
march its army into Goa and take 
possession o f Goa, but I do desire that 
the people of India, who also include 
the people of Ck>a, should be enabled 
and should be given full freedom to 
*do what they like in regard to libe­
rating Goa. But I emphasize the word 
^non-violent\ They should not be 
allowed to be violent. Moreover, I 
want that the Government of India 
should not create conditions here in 
which the people of India may be 
compelled to remain silent spectators 
o f  the misdeeds which are being com- 
initteed dally by the Portuguese autho­
rities in Goa. There is a limit to all 
this, and I want that the Government 
o f  India and the people of India also

should impose a limit on the Portu­
guese authorities in Goa, so that they 
may not go on committing acts of 
omission and commission in Goa. For 
the last four hundred and fifty years, 
the Portuguese authorities have re­
sorted to actions in Goa, which have 
been most deplorable and despicable. 
They have resorted to means which 
have practically ended everything 
that the Goans possessed. Despite 
the fact that they are undergoing un­
told sufferings and indignity at pre­
sent under the blows and kicks of the 
Portuguese authorities, the Goans are 
practically devoting everything that 
they are having in the cause of libe­
rating themselves. At this time, I 
think it should be the concern of the 
people of India and also the Govern­
ment of India that they should stretch 
their helping hands to them, so that 
Goa may be liberated soon.

Now, let us see what the position of 
Goa today is. Time and again, the 
Portuguese authorities have pointed 
but that the Portuguese sovereignty 
over Goa is regulated by the Anglo- 
Portuguese Treaty of 1661, under 
which the territorial integrity of these 
Portuguese possessions was recognised 
by Britain, and Britain also assured. 
Goa that she will go to their protec­
tion in case of need. Now, we are 
fortimate that the present Govern­
ment of India do not recognise that 
position. Despite the fact that the 
Government of India do not recognise 
that position, for some time negotia­
tions regarding Goa*s future went on 
betv^een India and Portugal, but the 
negotiations were sabotaged when 
Portugal became a member of the 
North Atlantic Treaty Organisation in 
1950, and immediately after that, the 
Portuguese National Assembly modi­
fied the Portuguese Colonial Act, by 
virtue of which it included the 
foreign possessions of Portugal as 
overseas provinces. The idea behind 
that modification was that whenever 
the foreign possession^ of Goa wanted 
to liberate themselves, Portugal 
should invoke the aid of the NATO 
Powers, which It is doing at present, 
by trying to persuade the NATO
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Powfers to come to Portugal’s rescue, 
when the Goans wanted to start their 
satyagraha movement on August 15, 
1954. After modifying that Colonial 
Act, Portugal intimated the Govern­
ment of India that the Government of 
Portugal would not discuss Goa’s 
future with the Government of India, 
This fact was intimated to the Gov­
ernment of India on 14th August
1950, and since tlhen, any hope of a 
peaceful settlement of the Goa pro­
blem has been practically rendered 
futile, and if we say that we can get 
the Goa question settled peacefully, 
I do not think how far it is relevant. 
Even after getting that intimation, 
Government are still saying that It 
would be in their power to liberate 
Goa peacefully only by negotiation 
and exchange of notes.

After 1950, Goa progressively be­
came a hotbed of intrigues and ruf­
fians and so on and so forth. At pre< 
sent, there are over 30,000 White 
and Negro soldiers there, and every­
body knows that seaports and air­
ports are being constructed there at 
by American and NATO aid. I think 
here comes the question of Common­
wealth friendship. Yesterday, the 
Prime Minister said that we have 
achieved a lot, and just now some 
hon. Members were pointing out that 
by being in the Conmmonwealth, we 
have gained a lot. But I notice that 
we have not gained anything so far 
as our interests are concerned, by 
being in the Commonwealth.

In regard to Goa, it was the Com­
monwealth, it was a senior member 
of the Commonwealth, our common 
colleague Britain that was r^ponsi- 
ble for our banning non-Goans from 
entering into the Goan liberation 
movement. On 15th August this 
year, when the question of starting a 
satyagraha movement in Goa came 
up, Mr. Clutterbuck and other per­
sons fluttered round the the Foreign 
Office here, they approached the 
Prime Minister, and they created a 
hue and cry throughout the world, 
and it was practically at their ins­

tance that the Government of India 
recogniaed the fact that we shoiild 
not allow Indians to go into Goa, and 
said that it was only the concern o£ 
Goans to liberate Goa, and We had 
nothing to do witb tlkiat liberation 
movement. I do not think tihat that 
is a soimd argument.

If we leave this problem, and w e 
do not actively participate, what is 
to happen? By active participation^
1 do not mean that we should go to 
liberate Gk>a by violent means or by 
sending our army there, but I think 
that morally^ every Indian is justi­
fied to go to Goa, because Goa is 
within our territory, and Goans are 
having a common culture, and every­
thing common with us. Just as it 
was the concern of the people o f 
India and the Government of India^ 
when we wanted to liberate Bhopal^ 
Hyderabad or Junagarh, it should be 
the concern of the Government of 
India likewise to lib^ate Goa, Pondi­
cherry and other enclaves, I do not 
unjderstand why the Government 
should not allow the volunteer^ from 
Nagar Haveli and Dadra to go to Goa.

2 P.M.

We should learn something from 
history also. History is full of in­
stances where such enclaves have 
been liberated by the country in which 
they were located. For in^ance, let 
us see what was the position in 
1803 in the United States. The 
present administration of the United 
States of Am ^ica is creating: 
difficulties for everybody throughout 
the world. No liberation movement ifr 
being assisted by them and they are 
coming in the way of the persons who 
love freedom. But in the 18th and 19tĥ  
centuries, the Americans were prac­
tically assisting the liberation move­
ments throughout at least the wes­
tern hemisphere. In 1803, Thomas 
Jefferson created conditions for France 
to leave Louisana. France was 
compeled to leave Louisana—which is 
about 30 times bigger than Goa in size 
and 4 times in population—at a nominal 
price. Apart from that, only after 20
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years, on December 2, 1823, President 
Mpxiroe deliy^ed a message to the 
^ e r ic a n  Co^ress which later be- 
c ^ e  known as the Monroe Doctrine 
which prpyides that the interposi­
tion of any European Power to control 
the d e s t ^  of a Spanish-American 
S^te should be looked upon as a 
manifestation of unfriendly disppsition 
to the United States. At that time, 
mo^t of tl̂ e countries of the western 
hjBmisphere; were ruled by Spain and 
PortugaU. Today also, we see that 
some Spanish people are supporting 
Portugal. There is also the Pope. I had 
pointed out in 1950 that it was wrong 
on the part of the Gk)vernment of 
India to have given recognition to any 
religious dignitary. I asked what was 
the good of recognising the Pope as 
a State. Even today, 1 am not able 
to understand the reason for it. The 
Pope and our Commonwealth friend, 
Britain, have created confusion in this 
matter. The same Spain and Portugal 
in those days—in the 18th century and 
early 19th century—had practically 
killed the fr^dom  of all the western 
hemisphere countries, and it was 
America which was championing the 
cause of freedom in those days. Presi­
dent Monroe by the Monroe Doctrine 
decreed that the interposition of any 
European Power to control the destiny 
of a Spanish-American State should 
be looked upon as a manifestation of 
unfriendly disposition to the U^ted 
states and tjiat the American continent 
should no . longer be subject to m y 
new European political acquisition. 
President Theodore Roosevelt after 
sometime interpreted the Monroe Doc­
trine a little more broadly. He de­
clared that European nations could not 
use force to collect debt over there.

CompaJped to the stand taken by 
President Monroe in the western 
hemisphere at that time, the case of 
India in regard to Goa stands on a 
much stronger fboting in every 
respect, especially when Portugal is 
flirting with the Imperialist Powers to 
Invoke the NATO Powers* aid for 
perpetuating Goa^s slavery. Apart 
from this, NATO's link with Goa is 
of considerable importance to the 
Anglo-Portugese and American glo­

bal strategy. I think it was becauM of 
t t o  that the British Government, 
which is also our Commonwealth 
friend, sounded the Government of 
India not to work in the interests of 
any movement which the Goan Con­
gress or the Goan people launch­
ed on August 15. Because of all these 
reasons, I think that Goa’s continua­
tion as a foreign possession might 
create global complications which 
might one day prove a threat to 
India's peace and independence. 
I think that this fact should be recog­
nised by the Government of India. I 
am glad that the Goan people at 
least have read these writings on 
the wall and they are carrying on their 
moveitient for their liberation. I 
congratulate them, and, at the same­
time, I appeal to the Government o f  
India to accept my amendment and 
to declare to the worM that we do- 
not recognise the sovereignty o f 
Portugal, and France also, over any 
possessions which they are having 
here in India.

Dr. Krlshnaswaml (Kancheepuram): 
The Prime Minister has covered a 
multitude of topics, each one of which 
might form a subject of debate; it 
is, therefore, not possible for me to 
do full justice to all of them. The 
basic questions which I propose to 
propound in the few minutes at my 
disposal are: Does our foreign policy 
harmonise with our national interest? 
Does this policy promote the in­
terests of the world community of 
which we are part and parcel, and 
which is today in serious dsmger of 
facing a mortal threat to its very 
existence by being organised into 
alliances and blocs? We have differen­
ces with the Government on certain 
questions of emphasis, but the policies, 
more particularly those concerned 
with SEATO and non-involvement are 
accepted and are in my judgment, 
calculated to promote the interests 
of India and the world community. 
I have no doubt that the vast ma­
jority in this House will endorse these 
policies of the Prime Minister.

Addressing a meeting of members of 
Parliament a few days ago, the Prime
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JMEinister of Indonesia pointed out that 
there were basic principles which 

Jiad to be taken into account by 
Indonesia and India and other like- 
minded nations which had newly won 
their freedom. I should like, with 
your permission, to quote some of 
the rfemarks which the Prime Minis­
ter of Indonesia made. He said:

“Peace is not a luxury but a vital 
.necessity so that we might develop 
and stabilise the prosperity of 
jouT people*'.

These are wise remarks, and we 
Jxave in the interests of peace, which 
rank higher th£m those of power and 
Jnfluence, taken all and great risks; in 
taking such risks,we have incurred the 
-odium and, possibly, misunderstand­
ing of powerful nations. What has 
really surprised me—and I put this 
point of view before this House—is that 
there should have been a misunder­
standing of the attitude that we 
have adopted, by influential sections 
iof public opinion in the United States 
-Of America. I should have thought 
that the United States of America 
which played such a vital part in 
Initiating the charter of the United 
"Nations would have hesitated to 
misunderstand the attitude that we 
adopted on the question of blocs and 
aUiances. Article 10 of the Charter 
•of the United Nations has propound­
e d  with clarity the essential require­
ments of a United Nations General 
Assembly. The letter of the Charter, 
the proprieties whidh govern it and 
the objectives ol the United Nations 
organisation, dictate independent •exis­
tence of coimtries and an independent 
-exercise of vcilition by the member- 
states of the world community. In- 
'deed, if one analyses the articles of the 
charter one will find that those 
relating to the General Assembly in­
tend each member State to 
taring to bear on world problems its 
Independent Judgment and visualise 
each state making such re- 
'commendations, as it thinks fit and 
proper in the interests of the com­
munity. We should understand that 
this Charter was drawn up after

deep consideration of world problems 
and world security, and in the 
drawing up of it let us give credit to 
the United States of America—played 
a great part. It was even then sug­
gested that disputes between member- 
States which did not belong to the 
category of the Big Five could be 
resolved by the Security Council 
bringing its pressure and its influen­
ce to bear on the disputants. But the 
vital question which faced the states­
men who drew up the Charter was: 
how to make the Big Five, in the 
event of their not acting together see 
light? How to bring to their atten­
tion the vital problems that faced the 
world community and of which they 
may not be keenly conscious? It was 
this problem that led to so much discus­
sion on the powers that should be 
given to the General Assembly. Ac­
cording to article, practically unlimit­
ed powers have been given to the
Assembly so that it may act as the
‘open conscience of the world*, or as 
Senator Vandenberg put it, in classic 
language as the Hown meeting of the 
world*. How is it possible to have a 
‘town meeting of the world* if day 
after day you go on organising the 
world into blocs, if you are to go on 
organising the world into alliances? 
We would soon be having no such 
thing as an open conscience of the
world finding expression in the
General Assembly. I venture to think 
that the organisation of nations into 
groups and into alliances does tend to 
undermine our security and the 
longevity of the Charter. From the 
point of view of long item interest, 
may it not be proper to aflflrm that 
even the United States of America 
would agree that organisation of 
blocs and alliances spells disaster to 
all nations big and small.

The Prime Minister devoted a good 
proportion of his speech to a considera­
tion of S.E.A.T.O. Now, Sir, SEATO 
is not a regio^l organisation. It can­
not be in the nature of circumstances. 
Article 52 of the Charter clearly points 
out that if nations enter Into regional 
agreements such agreements must be
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in iiarmony with the purposes and 
principles of the Charter. But the 
constitution, and the purposes for 
which SEATO has been formed, rule 
out its being considered a regional 
organisation. The time chosen for 
<jonvening the SEATO Conference, 
the manner in which the parties were 
invited, the manner in which the arti- 
-cles were drawn up, all these go to 
prove that SEATO was not intended 
to be a regional organisation. It is 
only a new bloc. Maybe certain nations 
o f the world felt that they should en- 
;ter into an agreement for important 
reasons. But there is a duty cast on 

who do not happen to share the 
view that blocs or alliances, promote 
security to organise area of freedom, 
area in which national initiative is 
not lost so that when we participate 
in world affairs we might bring to bear 
an element of sanity, and also persuade 
^he world community to act in con­
formity with the principles of an open 
society of the world.

This in fact, is the main reason be­
hind our opposition to SEATO. It is 
not that we believe in the slogan of 
Asia for Asians. We feel that we 
should play our part in creating an 
environment where the nations of the 
world may exercise their independent 
judgment and their independent 
"volition in the United Nations 
Assembly. The nations of the world 
have to soften considerably harsh 
asperities that have tended to militate 
against the growth of normal luider- 
standing between members of the 
world community.

The Prime Minister referred to many 
developments occurring within each 
country. He gave expression, to a per­
tinent remark namely, that our times 
had witnessed the growth of subver­
sive movements within many cotmtries 
and that these movements had tended 
to evoke fear in the minds of millions 
and that these were responsible for 
the organisation of SEATO. But is 
SEATO the proper method of counter­
ing such subversive forces. What 
may help to curb if not scotch Inter­
ference from abroad Is the possibility 
of having this debated openly, in the

world forum. Indeed, if one analyses 
the constitution of the general Assem­
bly and I am referring to it again, 
because the United States of America, 
played such a great part in the evolu­
tion of the charter one will find that 
Article 11 of the Assembly gives un­
limited powers to member-States to 
bring to the notice of the world com­
munity the manner in which inter­
ference from abroad tends to over­
throw a Government. Possibly, as a 
result of discussions, possibly as a 
result of compromise, possibly fearing 
from exposer we may be able better to 
avoid interference than by keeping 
ourselves in isolated camps.

Today it is difficult for the United 
States of America to appreciate our 
view point. Let us remember, after 
all, that SEATO has been inaugurated 
in a year in which elections to the 
Senate ara to take place. In that 
great country, domestic issues some­
times tend to dominate judgement on 
international problems; often it is 
considered to be good election propa­
ganda to have something to the credit 
of a party and SEATO might after 
all be a make-shift organisation which 
has been devised with a view to get­
ting more votes in the coming elec­
tions. But sooner or later—sooner 
rather than later—I venture to think 
that the sleeper must awake. There is a 
feeling even among those countries 
which are closely allied with the United 
States of America in feeling and ob­
jectives that this organisation of 
nations into blocs spells disaster, that 
such an organisation will bring about 
a collapse of the world community and 
that* steps should be taken to arrest 
this development. Those who are 
familiar with what takes place in 
international conferences will admit 
that many of the nations of the 
world have begun to think of a 
new and fresh approach to inter­
national questions. Speaking quite 
recently at the Economic and Social 
Council Conference held on the 
21st of July 1954, at which Sardar 
Swaran Singh and Mr. Dharma Vira 
represented our country, the dele­
gate of Chile, the representative of
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the Chilean Gbverriment, Mr. Diaz 
Casanueva, mAd'e the following obser­
vations which should be pondered 
over by this House as well as by out 
friends in the U.S«A. :

“The experience ot United Na­
tions debates had shown that dele­
gations’ stands on procedure were 
determined by their positions on 
substance. The consequent divi* 
Sion of delegations into opposing 
blocs often prevented effective 
decisions and led to weak resolu­
tions. Such methods might satisfy 
some members of the Council, but 
could not meet the aspirations of 
the peoples of the >^orld. The ten­
dency t6 vote iti bl6cs had had an 
adverse effect on such questions 
as economic development, which 
had some analogies with the prin­
ciple of self-determination. Thus, 
under-developed areas which were 
dependent on metropolitan Powers 
were hampered in their efforts to 
achieve industrialisation and eco­
nomic development.”

Partisanship does not promote dur­
able peace. Nor should an absence of 
partisanship be confused with xleutrality 
of identification with the Soviet bl^c. 
Here is an instance not a solitary ins­
tance of the representative of the 
Chilean Government, which is linked 
by close economic and social ties with 
the United States of America, being 
unable to stifle the demands of his 
conscience. Such speeches and they 
must be numerous throw a floo<2 of 
light on the way in which public 
opinion is moving in different parts of 
the world.

I have time to refer to only one 
other matter of great importance to 
us in India and particularly In the 
South. This is an important question 
of implementation of the Indo-Ceylon 
agreement. When It was signed I was 
one of those whb wds critical of the 
ambiguous terms found In that agree­
ment. Perhaps, out of a desire to 

promote a mbre cordial understanding,

perhaps relying on a sense of fair 
judgement, We giive our n^fighbour^ 
free Scope to interpret it. All this Is 
creditable to our sens^ of generosity. 
Nevertheless I am ^ad thdt the Gov- 
ermhent has adopted a correct stand 
on the issue of ‘Stateless persons*. I  
should like this House to realise that 
id ail imjportant q ^ t io n  which affects, 
us both nationally and regionally. 
Historically, as the Prime Minister 
pointed out on a previous occasion^, 
circumstances led to people of our 
country going ovc*r to Ceylon. We- 
nevfer foisted an Indian population 
on Ceylon. Now productivity in the 
tea estates is in a large measure due 
to labour ^̂ hltrh is primarily of Indian 
origin. If the Gwemmetxt of Ceylon, 
denies these people citizenship and 
keeps them as Indian nationals then 
a serious question of national interest 
and hatioiial importance arises. India 
cannot under any circumstances be 
the supplier of coolie labour which Is 
what it would be if citizenship rights 
are denied to these peole. It is deroga­
tory to our self-respect; it would cause 
intense resentment In our free country. 
If the Government of Ceylon want® 
the Indian worker, let Ceylon be hon­
est about it and give him citizenship 
rights. Otherwise, we might have to 
consider whether this labour force 
Which is of Indian origin cannot be 
withdrawn. HappUy, the Government 
of India has decided to act firmly and 
I would wish it to be both polite and 
firm and impress on the GovemmeAt 
of Ceylon the advantages of cordiality 
and the need for taking a long-range 
view of Ceylon’s interest. We have 
nothing else but friendship for Ceylon^ 
but friendship must be based on mutu­
ality of interest.

Shri Thanu Filial (Tirunelveti): 
Chairman, Sir, the previous speaker 
touched upon Ceylon and I would like 
to devote some time. Our Prime 
Minister finished it in a few words. 
Those few words show how much he 
feels about it and the difficulty of the 
situation. But, Sir, I submit that in 
applying a formula for solving cer­
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tain problems, let us not forget to 
apply that to ouifselvee. Our Prtoe 
-Minister criticised bptti American and 
Suropean coiu^rie^ ot trying to settle 
things about Asia without even con­
sulting Asian countries. X.et us not 
do the same to Indian settlers in 
Ceylon by doing anything which will 
affect them without consulting them. 
In  dealing with other countries 
we endorsed co-existence which 
connotes diversity and differences and 
also unity in diversity which has 
%een our motto. But our friends criti­
cise this formula from two angles. One 
aide shouts co-existence with us but 
does not cooperate or contribute to 
<jo-existence. The other side ridicules 
•co-existence but does not suggest 
any other alternative or accept the 
consequences of siding with one bloc 
o r  the other.

Sir, our country has contributed 
much for the peace in Indo-China and 
Korea, but the credit is not being 
conceded to India. Our Communist 
friends opposite are so zealous of their 
cause that they say that this peace in 
Indo-China is the outcome of libera­
tion of other countries like Russia and 
China and India also has contribut­
ed.

What our people are doing is not 
appreciated by others, and not even 
“by our little brother Ceylon and it 
is doing things which are not good in 
reciprocity, things which are bad. 
They are doing propaganda every day 
against India. The other day, a 
leading paper of Ceylon was giving 
alarmist news about India that Kash- 
Tnir is infested with Communists and 
that it should be protected from 
Communists. You can imagine what 
they want. This is what they give in 
return for all the moderation and 
•cooperation which we want to ex­
tend to them even though it causes 
some difficulties for our own people. 
They are not doi!ng this for the sake 
■of any political ideology or princi­
ple but because of personal grudges 
tiifiong themselves. There is a race 
going on amongst cousins for the post 
o f  Prime Ministership and no conces­

sion from us can save ths situation. 
Hiat has been the trouble for our 
people and their political ideology has 
always been to raise the Indian bogey 
and go tp the people for catching votes 
and seek power.

We have been obliging them 
when we were not a free people by 
allowing Indian labourers to be ex­
ploited economically, culturally and 
politically. But, after becoming a free 
country, after the declaration of 
independence we have been telling 
our people—this we have been doing 
even before we were free—that the
honour and the prestige of the Indians 
throughout the world will be pro­
tected by our nation and by our Gov­
ernment. But now to shirk that res­
ponsibility is not proper. Our people 
have gone there, not of their own free 
will, but at the invitation of Ceylon 
which wanted our help. Not only la­
bourers but other people of Indian 
origin who continue to be Indians are 
also there. It is amazing that a 
friendly country is trying to deport 
thousands of Indians who are normal 
residents and who are leading peace­
ful lives. I have not heard of any 
other country, deporting people of 
other countries during peaceful times. 
Our Prime Minister told us yesterday 
that 10 million Chinese are spread 
throughout South-east Asia. I have 
not heard of any Chinese being deport­
ed from anywhere in any country. 
There are about 3 million Indians 
living outside India. But the Indians 
overseas are the only people that are 
being deported. Ceylon is so close to 
us and they claim such kinship with 
us—tfiey call themselves descendants 
of Indian origin—and still they are 
doing this. I cannot understand the 
philosophy behind it or the reason­
ableness about it.

Sir, we have agreed to take back 
some of these persons in lots of 5,000 
about 25,000 people. They are, of cour­
se, of Indian origin but have de­
cided to be Indian. This is a great con­
cession that is being granted to Cey­
lon to accommodate her wishes; but 
that concession is now being tried to 
be entended to the permanently settled 
population of Indian origin, who are.
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for all practical purposes, Ceylonese. 
And, they want India to recognise that 
every applicant of the Indo-Pakistan 
origin, who has not been able to ac­
quire citizenship rights under the 
stringent laws of Ceylon is an Indian.
I submit that if you recognise that, 
not only 100,000 or 150,000 but 850,000 
persons of Indian origin will have to 
be taken back. The Ceylon Gk)vern- 
ment are not in a mood to give 
citizenship rights to more than 100,000 
or 200,000 Indians. They want essential 
labourers for scavenging or for tea- 
plucking whom they want to keep 
with them and call them Indians. 
They want us to recognise them as In­
dians. They want us to be their coolie 
depot. Therefore, I submit that in our 
dealings with Ceylon, though we wish 
them well, as our Prime Minister 
wished well to Pakistan, we should be 
firm. They are conjuring up bogeys 
of future Communist India in­
vading Ceylon. This is the 
answer that they give to their people 
for not having taken over the Trinco- 
mall base from Britain. This is the 
answer given by Mr. Kotelawala, the 
Ceylonese Prime Minister. If this Is 
the sort of attitude, 1 see no reason 
why India should give in even a bit. 
Not that I suggest that we should 
liberate the Indian settlers as some 
other countries are liberating their 
people, but, if we cannot help the 
Indian settlers, let us not hinder them, 
by pleasing Ceylon and allowing them 
to use their Communist bogey to oust 
the Indian settlers and throw them 
into the Palk Straits. «

Let us not give recognition to the 
Pan Sinhalese movement which is 
there now. This movement says that 
nobody who is not descended from 
those Sinhalese who were there in the 
country in 1815 the descendants of 
the people who betrayed King Ehala- 
pola to the British invaders is a Cey­
lonese and should not be recognised 
as such.

More than that, there is another 
population of about a million Tamils. 
Another bogey Is also raised that the

Indian Tamils and the Jaffna Tamils 
jointly wiE become a Tamil race and 
become the Tamil masters in Ceylon.
It is all wishful thinking or fear com­
plex. We cannot allow our people tô  
be uprooted and thrown away like 
this to allay the fears of the Ceylon 
politicians.

One more point. Sir. It has been 
reported that our Finance Minister said 
that the Indian Government cannot 
take the responsibility for the Indians, 
who are being deported from Ceylon^
I do not know whether he said so or 
not. But, there was a Press report to. 
that effect. I would like to have a 
clarification and an assurance fromi 
the Prime Minister that those people 
who are displaced from Ceylon will be 
treated as displaced persons—as the 
displaced persons from Pakistan are- 
treated in India. If people are rich- 
and have got the means of livelihood^ 
we do not mind much what happens, 
to them. But there are lots of people 
who are of the middle class, who are. 
labourers, who have nothing to fall, 
back upon in India and they will have 
to be beggars in the streets of South 
India It will not be healthy or good, 
for our country, for our prestige andi 
peace and tranquillity in our country.. 
In our own interests and in the inter­
ests of justice and fairplay, I request; 
the Government to deal with Ceylon in 
a proper and firm manner and not 
yield to enticement of intimidation..

The Prime Minister and Minister o f 
Entemal Affairs and Defence (Shri 
Jawahaflal Nehru): Mr. Chairman*.
Sir....

[M r. D e p u t y -S pbak er  in  the ChairT
...I am deeply grateful to the House: 
for the generous terms in which near­
ly all the Members have spoken, and 
have referred to our. broad policies ini 
regard to international affairs. I am 
particularly grateful to the hon. Mem-  ̂
ber opposite, Acharya KripalanI, for 
his overgeneroiis language in this res­
pect. And, may I say that, in a large?
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measure, I accept many of his criti­
cisms also. He referred not only to 
our successes but to our failures. I 
admit the failures, except that I would 
describe them somewhat differently. 
Failure has some finality about it, I 
would say: ‘lack of success*; because 
we continue trying for success and 1 
hope that we shall achieve success. 
But, I admit that completely we have 
not achieved success in regard to the 
many matters he mentioned—Kashmir, 
Pakistan, South Africa, Ceylon and 
Goa. He referred to one or two other 
points. For instance, he said that we 
were unable to stop the formation of 
the South East Asia Treaty Organisa­
tion. Well, I do submit that we can 
hardly be accused of being unable to 
do that. All we can do is not to asso­
ciate ourselves with it. We do not 
rontrol the ways and activities of the 
nations of the world.

Now, perhaps, it would be as well 
if I dealt with some matters, which 
will not take much time, to begin with, 
and having disposed of them, then 
dealt with two or three questions 
which have attracted much attention 
in this House—Goa. for instance, more 
specially—and I should like to say 
something, again, about what is called 
the ‘Commonwealth link*: then finally, 
about our broad policy which covert 
all these matters.

I should like the House to remember 
that, if we have a broad policy, other 
smaller matters have to be integrated 
to that broad policy, Hon. Members 
may like one part of it and not like 
something else; but, I should like them 
to see the link between the two, the 
logical link, that if we do not follow 
up something here, that affects our 
doinig somethUng elsewhere.

Acharya Kripalani hinted at the fact 
that our policy in regard to Goa was 
perhaps influenced by what the United 
Kingdom said, the Commonwealth 
saiid' or somebody else said. Prof. 
Mukerjee also said, in stronger langu­
age, much the same thing. Now, I 
ftip not dealing with the Common­
wealth question at the present 
moB)ent=I fball d o  W l§t(?̂ =-but Wha$

I am venturing to sucsesi is this: that, 
what we did in Goa—whether it was 
right or wrong is another matter—or 
what we are doing there, has nothing, 
to do with what the United Kingdom^ 
said or any other country said to us. 
It had not the slightest influence on̂  
us. In fact, if I may say so, the effect 
of it on us was a contrary effect; 
because one does not like to be told 
as to what is right or wrong m regard  ̂
to one’s policy, by another country. 
Also, I would add, that in regard to 
Goa, what we were told by some coun­
tries was not exactly what, perhaps, 
some Members imagine. No country* 
told us to do this or not do that. They 
certainly expressed their concern- 
about the situation and their hope* 
that this will be settled amicably.

Now, I am free to confess that even 
the manner in which they expressed 
their concern in this matter did not 
seem to be the right approach or a 
proper approach. As the House 
knows, in our replies to them we made 
that perfectly clear. But, I can assure* 
the House that those representations to 
us had not the least effect on our 
policy in regard to Goa—whether it* 
is right or wrong we can judge. That' 
policy was governed by our under­
standing of our broader policies and' 
our trying to fit in Goa in the context: 
of those broader policies.

Here I may mention that I was 
self grieved at a certain development 
that took place about four or five days 
ago on the Diu border, where the po­
lice there had to indulge in what is 
called **mild lathi charge* on some  ̂
volunteers who were endteavouring to* 
enter the Portuguese territory in Diu:.
I do not blame the palfce for that,, 
because the police got into a difficult 
situation when they were heing stonedt 
by those volunteers. Of course—if:
I may say so in parenthesis—the so - 
called *satyagraha  ̂ takes a very curi­
ous turn in India. Nowadays every­
thing is ^Batyagraha* however vfblent;. 
however aggressive and however far 
removed from our own conception of 
satyagrahq it might be. Anyhow, the
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poor police were put in a somewbiit 
difficult position when they being 
stoned and, apparently, they indulge 
in some kind oi a lathi charge which 
Injured some people. Axit. that apiiirt, 
I was grieved by thkit, because it iii 
mot tiie function of our police or our 
people to Indulge in any kind of vio­
lence In this matter. Suppose we de­
cide—as we did decide—that it is 
better for large groups or bands of 
Indian nationals tiot to go into Portu­
guese possessions in India; that we 
should discourage them; that may be 
a right or wrong policy, but, certainly, 
it does not mean that we should in- 
•dulge in violence and give effect to 
that policy. We made that oerfectly 

-clear to the State Governments and to 
‘the police concerned.

I should like to refer to another 
matter. I am told—I was not here 
then that an hon. Member objected 
to our having ^ven recognition to the 
Pope on the ground that it was wrong 
to give recognition to any religious 

•dignitary. Further, he added that the 
Pope has created so much trouble for 
us in regard to Ooa. Of course, both 
those statements are completely wrong. 
We recognised the Pope not in his capa­

city as a religious head—that, of 
•course, is there—but as a temporal 
head of an independent State. It is 
true that he is the temporal head; 
sovereign head of an independwt 
State that follows from his other oosi- 

'tions, status etc. It is not our recojf  ̂
nising any religious head as  ̂ such, 
1*ough, of course he is the religloiis 
head of a very big, large and wld^ 
spread community. Further, it is 
quite wrong to say, and I do repudiate 
it, that the Pope has given us any 
*trouble in regard to Ooa. In fact, the 
•dignitaries of the Catholic Church in 
India—I am not talking and I cannot 
o f  course speak about every Individual 
here,—but the reUgioua leaders of th«i 

‘Catholic ChtirCh in India—-publicly ex- 
-pwssed themselves in favour of the 
xtiovement of the Goans for merger 
'With India.

in fact, the House Will remember 
that ohe 6f tJife rt̂ îh artittnehts ad­
vanced by the Prime Minister of Por- 
tilgal in this respect was, that Goa 
was a Chri^ian, ^hd hibre ];)ttrticular- 
ly, a HOman Catholic sanctuary with 
remains of Francis Xavier, and that, 
somehow or other, if Goa betatne in­
tegrated with India, thfese remains and 
the place will be desecrated arid all 
that; which was, of course, an absurd 
statement to make. It showed either 
coniplete ighoranCe of the fact that 
five million Roman Catholics live In 
India and have every opportunity to 
live, practise their religion and such 
other activities as they might indulge 
in. They are equal citizens as anyone 
else. Also because reference was made 
to St. Xavier, perhaps many Members 
of the House will know that in Bom­
bay City, St. Thomas is supposed to 
have existed and I believe St. Thomas 
Mount is there.

Some Hon. Members: In Madras.

Shri Jawaharlal Nchm: I am sorry
I said Bombay, but I meant Madras, 
and nobody has yet complained about 
anything being done to the relics of 
St. Thomas there. So, the Catholics 
of India have very clearly shown and 
demonstrated that they are non-politi­
cal people who are quiet, but even the 
non-political people have clearly de- 
mbhstrated that they are in favour of 
the popular movement in Goa for mer­
ger with India.

Two days ago. day before yesterday, 
I met some leading Goans—and Catho­
lics. I think, most of tliem were who 
came to me—who, I believe, call 
themselves the Goan Liberation Coun­
cil. I was glad to meet them because 
they were a different iyv>e of persons 
from what one normally meets in poli­
tical afTskirs, that is, they wefe not 
pdlitiCians, they were professors, pro- 
fesisibhal men and others who hdd 
nothing to do with politico as such. I 
believe one or two of them have re­
ceived decorations from the Pope and 
ftom the Portugese Government too
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in the past, so that they were not poli­
tical people, but because of the deve­
lopment of the situation in Goa, they 
were moved out of their normal non­
political existence and they had form­
ed themselves into a Council, or what­
ever it is, for this particular purpose, 
to help in this. That is a very signifi­
cant thing. There is, of course, the 
Goan National Congress and there are 
various other organisations who have 
been working for the liberation of Goa 
for many years, but in a sense, it was 
more significant that these sage and 
sober people, who have nothing to do 
with all politics, also felt the urge of 
the times and came forward. Many of 
these are Catholics and it is very un­
fair, I think, for any Member of the 

House to say that the Catholic Church 
or the Head of the Catholic Church, 
that is, His Holiness the Pope, are, in 
any sense, coming in the way of this 
movement or encouraging the Portu­
guese Government in its conduct.

Shrl Kottukappally (Meenachi): As 
a Catholic, I endorse every word of 
yours.

Shrt Jawaharlal Nehru: Thank you. 
One or two other matters I wish to 
say.

Mr. Asoka Mehta asked: Why was
not Japan invited to the Colombo Con­
ference?—I am sorry it is not Japan 
but Nepal—Why was not Nepal invit­
ed to the Colombo Conference? Mr. 
Asoka Mehta should know that we 
were neither the sponsors of this Con­
ference nor those who issued the invi­
tations. It was the Prime Minister of 
Ceylon who invited us and we went at 
his invitation, and he decided to invite 
the four countries that you know at and 
not others. He could very well have ex­
tended this invitation to others. Then 
Mr. Mehta quoted from a letter which 
he had received from Acharya Naren- 
dra Deva about the danger of the cry 
of ‘Asia for Asians\ If I may say so, 
with all respect, I entirely agree with 
what Acharya Narendra Deva said in 
that letter and I do not wish that our
446 LSD

people should associate themselves 
with any such cry. What we have said 
is something rather different. What 
we have said is that other people 
should not interfere in Asia, which is 
a different thing, whether it is Europe 
or America or any other place, and 
that Asia should be left to develop ac­
cording to her own wishes or genius. 
Asia, of course, is a huge territory 
and one may talk about it, of course, 
but to consider Asia as a big unit is 
to delude oneself, Asia is not only 
big but there is enormous variety in 
it. It may be, I believe it is true, that 
there are certain features which may 
be said to be similar and one of the 
major features is that a great part of 
Asia has suffered for a hundred or 
two hundred or more years under 
foreign domination, whether it is 
direct colonial domination, whether it 
is indirect, but Asia has been, during 
all these years, chiefly under European 
domination. That fact alone has given 
a certain commonness of outlook, the 
struggle against foreign domination, 
etc., and, therefore, as I have said pre­
viously, hon. Members or I or any 
Indian can perhaps understand the 
mind, let us say, of a Burman or an 
Indonesian or anyone else a little 
better just as an Indonesian can under­
stand our mind a little better than 
perhaps a European or an American 
might do. That is because we have 
had common experiences, common 
sufferings and common struggles, and, 
therefore, we react more or less in a 
common way. Naturally we differ, 
our backgrounds differ to some extent, 
they lire similar to some extent, and 
I do not think of this business of 'Asia 
for Asians’, 'Europe for Europeans' 
and so on except in the sense that no 
country or no group of countries 
should be dominated over, should be 
interferred with by other. As a matter 
of fact, all this talk is rather out of 
date because in the modern world, to­
day there can be no isolation of a 
country or even of a continent. We 
have to pull together, whether we like 
it or not; the world is too closely knit 
together to be thought of in terms of 
even national units or continental
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units. We overlap and everything hap­
pens together, but the very cry—you 
might even say that we respect so 
much and feel so much— t̂hat is, the 
very idea of nationalism itself is be­
coming somewhat out of date. It is 
true that it is not out of date again, 
if you compare it with something like  ̂
let us say, provincialism or communa- 
lism. It is not out of date because 
provincialism and communalism and 
the like are retrograde and reaction­
ary, and nationalism is a shining bea­
con and an example for us to follow 
when compared to that, but nationa­
lism itself becomes a narrowing force 
progressively in the modem world. 
All that is true. So, in effect, we have 
to be at the same time nationalistic 
and international just as in our coun­
try we are at the same time talking in 
terms of centuries; most past and pre­
sent centuries are represented in this 
country at the same time. We are 
passing through this tremendous phase 
of transition. But let us not do any­
thing which will narrow our vision or 
come in the way of our growth. But 
intense feeling of nationalism, as op­
posed to some idea of world interna­
tionalism, will be bad. Nationalism is 
good; nontheless at the present 
age because there are forces which 
oppose unity; nationalism is a uniting 
force or liberating force and it conti­
nues to be a liberating force. It may 
become a narrowing force. We have 
to beware. The House knows that 
nationalism has sometimes a curious 
history; that is to say, the very natio­
nalism that struggles for freedom has 
in the past, in some cases, denied 
freedom to other countries; it has be­
come aggressive; it has even become 
imperialistic. All these things merge 
into one another and one has to be 
careful lest even a good custom does 
not bring harm to us or injure us.

Japan: how and when? We have had 
very friendly relations with Japan and 
We continue to have them. It is true 
that in the larger policies that we are 
pursuing, Japan is not wholly in line 
with us; that is perfectly true. In 
these larger policies that we pursue 
there are many countries  ̂ m Asia— 
some outside Asia—that are friendly to 
us and they co-operate with us either 
in the United Nations or elsewhere. 
But in effect the two countries that are 
closest to us are Burma and Indonesia 
in South East Asia area. The Arab 
countries are close to us and we are 
friendly with them but they are so 
tied up with their local problems that 
they tend to concentrate too much on 
them whether it is the Palestine pro­
blem or the like problem. But be­
cause of common interests and com­
mon backgrounds o f  many things. 
Burma, Indonesia and India have pro­
gressively functioned together and 
been drawn closer to» each other. J 
welcome this development. Of course 
we welcome Ceylon too; Ceylon has: 
also functioned with us since the 
Colombo Conference. To some extent 
we would like Pakistan and we would 
like every other country to do so but 
I mention two or three. In this con­
text, it is perfectly true that Japan’s 
policy has been somewhat diflferent. 
We are not coming into conflict in any 
sense because we are functioning in 
different spheres but merely we are 
not wholly in line. What Japan’s 
policy may be in future. I do not 
know because we must remember 
that Japan has gone through a terri­
ble criais—war and defeat—and subse­
quently all that has happened. They" 
are a great people, hard-working people 
and they have built themselves up 
again. But which way Japan will ga 
In the future, I da not know.

I do not know if there is any other 
minor matter for me to deal with. 
Someone stated—I forget in what con­
nection; perhaps Shri Asoka Mehta 
said—that Japan was ignored. It i« 
not quite clear to me: who ignored

Now, there is another matter. Seve­
ral hon. Members have referred to 
Tibet—‘the melancholy chapter o f  
Tibet*. I reallv do not understand. I 
have given the most earnest thought 
to this matter. What did any hon.
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Member ot this House expect us to do 
in regard to Tibet at any time? Did 
we fail or did we do a wrong thing? 
I am not going into that matter now 
but I would beg any hon. Member who 
has doubts about this question to just 
consider and try to find out what the 
background* the early history and the 
late history of Tibet and India and 
China have been what the history of 
the British in Tibet has been and what 
the r.elationship of Tibet with China 
or India has been. Where did we come 
into the picture unless we wanted to 
assume an aggressive role of interfer­
ing with other countries? Many things 
happen in the world which we do not 
like and which we would wish were 
rather differont but we do not go like 
Don Quixote with a lance in hand 
against everything that we dislike; we 
put up with these things because we 
would, without making any difference, 
merely get into trouble. We have to 
fee all these things in some larger con­
text of policy.

Big things have happened in the 
world even since the last war. And 
among the big things has been the 
rise of a united China. Forget for a 
moment the broad policies it pursues— 
communist or near-communist or 
whatever it maybe. The fact is—and 
it is a major fact of the middle of the 
20th century—that China has become a 
Great Power-united, strong and great 
power. I do not mention that in the 
sense that because China is a Great 
Power. India must be afraid of China 
or submit to China or follow the same 
policy in deference to China— n̂ot in 
the least. The fact of the matter is, 
with all respect to all countries of the 
world,—today or, looking into the 
future, even today of course— t̂he two 
Great Powers striking across the 
world are the United States of America 
and the Soviet Union. Now. China 
has come into the picture with enor­
mous potential strength not so much 
actual strength, that is, developed 
strength, because remember this, even 
now China is far less industrially de­
veloped than ̂  even India is. Let us 
not forget it—these facts. Much is being

done in China which is praiseworthy 
and we can leam from them and we 
hope to learn from them but let us 
look at things in some perspective. 
India is more industrially developed 
than China—India has got far more—  
let us say—communications, transport 
and so on which are also essential for 
development of China. China no 
doubt, will go ahead fast; I am not 
comparing or criticising but what I 
said was that this enormous country 
of China, which is a Great Power and 
which is powerful today, is potentially 
still more powerful. This is a country 
which inevitably becomes a Great 
Power. Leaving these three big coun­
tries, United States of America, the 
Soviet Union and China for the 
moment leaving them aside, look at 
the world. There are great countries, 
very advanced countries, highly cultur­
ed countries and all that. But if you 
peep into the future and if nothing 
goes wrong—wars and the like—the ob­
vious fourth country in the world is 
India.

3̂  p. M.

I am not speaking in the sense of 
any vain glory and all that but I am 
merely analysing the situation and 
given—much has to be given—the eco­
nomic growth, given unity, given many 
factors, India, by virtue of her general 
talent, ability of her people, working 
capacity, geographical situation and 
all that, will rise. Countries like China 
and India, once they get rid of two 
things—foreign domination and internal 
disunity— înevitably become strong; 
there is nothing to stop them. They 
have*got the capacity; the people of 
India or the people of China have got 
the ability and the capacity. The
only thing that weakens is internal
disunity or some kind of external do­
mination. As soon as the external
domination is removed from India, we 
go ahead. We may go faster: that
is a different matter. But inevitably 
the force, regardless of the Individuals 
or the governments that may have to 
do an3̂ hing with it. is at work. Ulti­
mately, if the people have it in them, 
they go ahead. Even if governments
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are stupid, they go ahead. Acharya 
Kripalani completely agrees with me I 
So here we have these great historical 
forces at work, historical transforma­
tions taking place. These great coun­
tries, after some hundreds of years of 
being submerged, are coming up. You 
have to realise that. Do not get mixed 
up and tied up with these rather sup­
erficial arguments, important as they 
might be, of communism and anti­
communism. Communism is important 
as a force. You may like it or dis­
like it; you may like it half and dis­
like it half, as you like. But they 
somehow confuse the issue. There­
fore it is far better to forget these for 
the moment in order to analyse the 
world situation. And the misfortune 
has been that in western countries, or 
in some of them, they are so obses­
sed with communism and anti-com­
munism that they completely fail to 
see the forces or anything working in 
the world. We are not obsessed with 
that thought. We may like it or dis­
like it, but We are not obsessed with 
that thought of communism or anti­
communism; because we think of other 
things also, we think of ourselves we 
think of our own good, we think of 
how We shotild progress, etc. So other 
countries get rather irritated at us 
that We do not see the light as they 
see, that we are perverse or that we 
are blind, because they can only see 
one thing and nothing else. What to 
us appears a lop-sided view on their 
part, to them it appears perversity on 
our part, whatever it may be. So 
there are these great historical Itorces. 
No doubt in time to come they will 
adjust themselves, something new will 
emerge. ,

Let us look back on history, le  ̂ us 
look at European history a hundred 
years, or a hundred and fifty or a 
hundred and sixty years ago, at the 
time of the great French Revolution. 
The reaction on the Europe of the day 
was terrible. It was a kingly Europe. 
It was tremendous. They thought the 
end of the world had come. And even

when Napoleon came with his counter* 
revolution and all that. Napoleon be­
came the devil incarnate to all those 
people in Europe. And if you read 
the books written then, the newspapers 
written then, you see the passion there 
was behind these feelings. If one 
compared that with the present day 
and with the passions that are roused 
today, well, one somehow begi/is to 
look at things in a little more pers­
pective. These passions come and go 
and the world adjusts itself. For 
hundreds and hundreds of 'years, as 
you know, Europe and Western Asia 
struggled over the crusades, Christia­
nity versus Islan. Several hundred 
years these things lasted. Fortunately 
for our country we have had no major 
religious conflicts, at any rate except 
recently. Europe had these conflicts 
Thirty Years War, Hundred Years 
War. Each of them appeared then to 
put an end to civilization and every­
thing. And there were these crusades 
which lasted hundreds of years. Well, 
things adjust themselves somehow, 
and oddly enough, certainly Christia­
nity did not win in the crusades: nor, 
you might say, did Islam remain as it 
was. So that, you have to look at 
things in their perspective and not get 
over-heated or over-excited over things 
that are happening today, and think of 
them as mighty crusades of com­
munism on the one side or anti-com­
munism on the other.

It is my conviction—I speak for 
India, but it may apply to other coun­
tries too—that we can only progress 
according to our own light and reason. 
We can and will no doubt profit by 
things We learn from other countries, 
forces, movements, ideas. But we must 
have our roots in the Indian soil. 
Keeping our roots in the Indian soil 
is important, but it is also important 
not to be just a root and nothing else. 
It is, because there is a tendency to be 
just a root. And one has to grow and 
put out branches and leaves and 
flowers. And in the world today, as I
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said a little while ago, it becomes difi&- 
cult to be ju8t even narrowly nationa­
list, So many ^things develop which 
are common for the world.

Now. about this talk of the Com­
monwealth and objection or disappro­
val of our continuing the Common­
wealth link, some Members seem 10 
imagine that thereby we are doing 
violence to the pledge we took on the 
banks of the Ravi in 1929-30, as 1929 
turned into 1930, or subsequent Inde­
pendence pledges. Well, I should like 
you to refer to those pledges and see 
what our condition is. I say we have 
kept to those pledges hundred per cent. 
That has nothing to do with the desir­
ability of keeping the Commonwealth 
link. We may or may not keep it. 
Because when we talked there of 
breaking away from the Common­
wealth, that meant something definite. 
Breaking away from that overlordship 
of Britain or the monarchy of Britain 
or the crown of Britain and all that, 
it meant something definite. And even 
though that overlordship was rather 
theoretical, not practised, even then it 
was there. We had to break away 
from that. Well, we did break away 
from it and are now a Sovereign 
Republic. We are not a Dominion in 
the Commonwealth. We are as inde­
pendent and free a sovereign republic 
as any in the wide world. As the 
House knows, there is nothing in our 
Constitution, no mention of the Com­
monwealth link or anything. It is by 
an agreement.

Acharya Kripalani said: have a trea­
ty. I should like him to consider how 
a treaty is better than this particular 
agreement. A’ treaty Is more binding. 
A treaty involves give and take. A 
treaty Involves assurances, all kinds of 
things. Here we are as free as ever 
to do what we like, whether domesti­
cally or internationally, with nothing 
to come in our way. And our whole 
record of the last four or five years 
bears witness to that. Nothing tomes 
in our Aray. If we had a treaty we 
would be bound at least by the terms

u£ that treaty, whatever they are. And 
to that extent we would be limited.

This whole question has to be view­
ed, not from a background of senti­
ment this way or that way but, if 1 
may say so, pure advantage, advantage 
to our country nationally, advantage 
to the policies we might pursue inter­
nationally. That is the only test, does 
it come in the way or does it help? I 
do submit that our association with 
the Commonwealth has not come in 
our way in the least. Everybody 
knows that there are countries in the 
Commonwealth with which we do not 
get on well together. We are. in fact, 
completely cut off from the Union of 
South Africa. Although we do not 
fight actually, we are as much in con- 
fiict as two countries can be, who are 
not fighting. We have no representa­
tion in each other’s countries. Unfor­
tunately, we are not on very cordial 
terms with Pakistan.

I should like it to be; I hope the 
time will come when it will be. That 
has nothing to do with the Common­
wealth. Merely because we are neigh­
bours, people of the same root and 
branch, it is a sad thing that we should 
be ranged against each other. Our 
relations with any country and the 
Commonwealth have not been govern­
ed in the slightest or affected by the 
Commonwealth link. They are indivi­
dual separate relations. Of course, the 
country that counts most in so far as 
international relations are concerned, 
in this matter, is the United Kingdom. 
Caniftla counts also. So do other comP 
tries to some extent. In what way 
have our policies been changed, inter­
fered with, by this link? That is the 
point that we have to consider.

I submit that in no way, in either 
the internal economics, or external 
policy or anything, has this come in 
our way. On the other hand, it has 
been definitely helpful to us and help­
ful to the cause of world peace. If 
that is so, that is a big thing. Acharya
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Kripalani, as I said, was over-generous 
in his praise of our foreign policy.

Baba Ranmarayan Singh CHazari- 
bagh— West): Partly.

Shri Jawaharlal Nehru: Partly:
apart from certain exceptions which 
he enumerated. I put it to him and I 
put it to the House to consider how 
far in pursuing that foreign policy, we 
have been helped, not helped directly, 
but nevertheless helped indirectly or 
psychologically by the fact that we 
were associated with the Common­
wealth. It has helped. You may say 
that our being in the Commonwealth 
has been of some advantage to the 
United Kingdom. I agree. I do not 
say it is a one-sided affair. Nothing 
is one-sided. It has been of some ad­
vantage, if not actual physical advan­
tage, advantage in terms of prestige 
and all that. May be so. My point is 
that in these international affairs, the 
fact that there was this thin tenuous 
link with the Commonwealth has help­
ed the cause of world peace. Hon. 
Members must have noticed that the 
relations between the People’s Republic 
of China and the United Kingdom are 
growing a little more friendly than 
they have been. It is rather difiElcult 
for me to refer to private conversa­
tions. But many people— Î am not 
talking of Indians or British people, 
non-British, non-Indian people—who 
were surprised at first at our continu­
ing the Commonwealth link, have con­
fessed that we were very wise in doing 
so, because it has helped in inter­
national affairs and also in our work 
for world peace. Therefore, I submit 
that the test is whether it is helpful or 
not. I say it does not liinder in the 
slightest degree.

Shri H. N. Mukerjee talked some­
thing about our Commander-in-Chief 
going to Camberley. Or you may refer 
to some economic contracts we may 
have with England. That has nothing 
to do with the Commonwealth link. 
We may or may not have those econo­
mic contracts. They are independent

of the Commonwealth link. You may 
have economic contacts with America; 
there is no Commonwealth there; with 
France or with the Soviet Union. No­
body can stop us from doing that. So 
that, that has to be eliminated. You 
may dislike the economic contacts. 
Say so. But, do not connect that with 
the Commonwealth link, because it is 
independent of that. It is true that 
our Commander-in-Chief has gone in 
the last two or three years to Camber­
ley to take part in certain military 
excercises there. We have .sent some 
senior officers. It is also true that 
from time to time our little Navy puts 
out to sea and either goes to the Medi­
terranean or the eastern waters. 
South East Afiia, etc. In doing so, we 
encourage it to come in contact with 
the British Navy for some exercises. 
The Cruiser **Delhi** cannot have exer­
cises by itself. It cannot go round and 
round itself. It has to keep itself in 
exercise; it wants t!hat.

Siui Sadhan Gnpta: What is the
charm in the British Navy?

An Hon. Member: What is the charm 
in the Soviet Navy?

Shri Jawaharlal Nehru: The charm 
of the British Navy is this. If hon. 
Members want us to have exercises 
with different countries annually, that 
is not a practical proposition. One 
cannot do that. The hon. Member, if 
he knew anything about a Navy, would 
probably understand what I said. One 
cannot do this kind of thing. Ab a 
matter of fact, we have had exercises 
with the French Navy; we have had 
exercises with some other countries: I 
forget now where we have gone. It 
so happens that, among the several 
things we have, the House knows very 
well, our Navy more particularly, has 
grown up after the pattern of the 
British Navy, They are British ships 
which we have got. We have been 
trained by them. Our methods of 
training are British. We may change 
them tomorrow. But, so long as we 
have those methods of training, etc., it 
is easier for us to fit in exerdses on 
that basis, than independently of them. 
For a mere matter of convenience, we
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sent the Commander-in-Chiel aryij two 
or three senior officers to take part in 
these exercises. We can send them, 
we wIU send them if invited, to the 
Soviet Union or China if the opportu­
nity occurs, to take part in their exer­
cises. I may tell you that we have in­
vited to our exercises representatives 
of various countries, including the 

Soviet Union and China. Of course  ̂
our exercises are in a small way. We 
do not pretend to teach anything to 
the Soviet Union. It is not like that. 
So far as we are concerned, we treat 
these countries on a level. It is true 
that our contacts, not because of the 
Commonwealth link, but because of 
historical factors, may be this or that, 
are greater with the British. We can 
get greater advantages and facilities 
than with the rest. That is helpful to 
us.

Another thing in connection with the 
Commonwealth link is this. There are 
large numbers of Indians living in 
other countries. The question of Cey­
lon comes up; true. There are quite 
considerable numbers still living in 
various countries, Malaya, Fiji, Mauri­
tius, and other territories. It is going 
to be a problem. It is going to be a 
digger problem in the future. That is, 
their future is going to be a problem. 
In regard to Indians abroad* we have 
taken up a Arm line regarding those 
Indians who are living in what may 
be called independent countries. We 
have said that we do not want them 
Id remain apart from the people of 
those countries where they are living  ̂
and that they may associate them­
selves. It is perfectly open to them 
to become nationals of that country or 
remain our nationals. They may 
choose. They are welcome to be our 
nationals. If they remain our nationals, 
they cannot participate in the life of 
that country to the same extent, natu­
rally. They cannot become voters 
there. If they become their nationals, 
culturally they are connected with us, 
but otherwise they are not. They are 
not our concern. The connection la 
cultural, not political. We have en­
couraged them to do that, and In

Africa etc., we have said repeatedly 
that we do not want Indians there i^ 
the slightest degree to exploit the peo* 
pie, to develop any vested 
interests which are against the 
people of the country and 
that they will get no protection 
from us as against the people of that 
country, i.e., the Africans. But now. 
questions arise about Ceylon— difficult 
questions. In other places like Malaya 
and elsewhere, apart from the political 
and other questions there, the fact 
that there is the British link, the Com­
monwealth link, makes the situation of 
these millions of Indians in those 
countries somewhat easier in the sense 
that while retaining Indian nationality, 
if they so choose, they can get civil 
privileges there, which they cannot 
otherwise. The time has not come for 
them, they are not compelled to 
choose, to have this or that. They can 
have both, and we do not wish to put 
them in this dilemma of having to 
choose till the time comes. It will 
come some time or other. All these 
are minor considerations I admit. The 
major considerations are different. 
But I say even the major considera­
tions point to the fact that we should 
continue this very loose association 
which does not come in our way and 
which helps us in many ways.

Now, hon. Members—some Members 
and some others outside, too—fre­
quently criticise us, sometimes even 
my humble self: “Oh, you are saying 
this and that, criticising countries. 
Why do you not criticise or condemn 
Soviet imperialism?” Perhaps, hon. 
Members who care to read what I 
write or hear what I say will appre­
ciate that I seldom criticise any coun­
try, whether it is in the West or in 
the East, a country as such;—I may 
sometimes pass a remark—deliberate­
ly I avoid doing so. I may say some­
thing about imperialism or colonia­
lism, but I would try to avoid saying 
something about a specific country. 
Why is that? That does not mear I 
am hiding anything, but because I 
have found there is far too much of 
mutual recrimination, running down 
and passions roused, when you cannot
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consider a question calmly. Either 
you are out to convince the other 
party or convince their friends about 
a certain position. For instance 
there are many things that have hap­
pened in Russia, in the Soviet Union, 
in the past especially, which have 
pained me exceedingly. I do not know 
all the facts. I cannot pasS final judg­
ment about any incident, and I am not 
competent to do that. But, broadly 
speaking, whatever information has 
reached me distressed me greatly. 
Well, I did not shout out from the 
house-tops. There are many things 
which have occurred in other coun­
tries, in Western countries, which 
have distressed me. There are things 
which are occurring today in the con­
tinent of Africa, which I think are 
horrible in the extreme. And I re­
strain myself because I feel that if I 
went about just giving expression to 
what I feel all the time, well, it will 
be neither good for me, nor for others.

Somebody asked me in a television 
interview in London last year: “You 
are in the Commonwealth and you go 
about criticising the Commonwealth or 
Commonwealth countries. Do you 
think that is quite fair for a member 
of the Commonwealth?'' He said: “ Is 
it fair for you as the Prime Minister 
to do this?”  So, I said: ‘'I realise fully 
my responsibility as the Prime Minis­
ter, and I have exercised tremendous 
restraint on myself because of that 
-and on the whole succeeded. If I had 
not been Prime Minister, I would be 
sti outing from the house-tops all the 
time.” So it does not help, I**feel. 
Somehow we have got, I think it is a 
bad thing, to suppress truth. But, if 
one shouts out unpalatable truths al̂  
the time, you do not convince or con­
vert people, you merely create a feel­
ing of greater conflict

Now, before coming to the larger 
issues of the world, I shall say a word 
about Ceylon. I should not like to say 
much because the Prime Minister of 
Ceylon is coming here in about ten 
day^ time and it would not be fair or

courteous to him for me to discuss 
these matters. But I would say this* 
that the so-called agreement that we 
arrived at many months ago has not 
proved a success. There are various 
matters connected with it, but the 
principal question is about the fate of 
a considerable number of people of 
Indian descent—remember, people of 
Indian descent, not Indian nationals— 
who are in Ceylon. What is their 
future going to be? An hon. Member 
who is himself connected with this 
question very much mentioned some­
thing about the large numbers of 
Chinese who are in various countries 
of South-East Asia and elsewhere. It 
was a perfectly relevant observation. 
There are considerable numbers of 
Indians too in other countries. In 
fact, in discussing other questions 
with the Prime Minister of China, I 
pointed out to him the large number 
of Chinese in South-East Asia and a 
fairly considerable number, not quite 
so much, of Indians too; and I said to 
him that both because of the size of 
our respective countries—we are both 
big—and because our populations have 
overflowed into other countries, it is 
not diiflcult to understand that the 
other and smaller countries round 
about us are a little afraid of us—afraid 
of China or afraid of India, it depends 
upon where geography puts them. And 
he said that is pe^ectly true and we 
must do everything in our power to get 
rid of this fear in so far as we can.

Now, in regard to Ceylon unfortu­
nately—or both fortunately and un- 
fortiinately—there is this fact that 
Ceylon is a relatively small island 
very near to India, and because of 
this there is a fear,—-which I think 
is completely unjustified,—a fear that 
India may overwhelm Ceylon and 
absorb it. I have repeatedly said 
that, so far as I know, nobody in 
India thinks that way. We want an 
independent Ceylon, a friendly Ceylon, 
a Ceylon with which we have the 
closest contact, a Ceylon which is 
nearer to us in every sense than any
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other country outside India cultural­
ly, historically,'linguistically, as you 
like, in a religious sense and all that. 
Why should we look with greedy eyes 

on Ceylon? We do not. But the fact 
remains, there is fear, and because 
there is this fear, I would beg this
House, Members of this House, not
at any time to say things which might 
add to that fear. He talked of econo­
mic sanctions and the like. 1 de­
precate that kind of thing, although 
I have been deeply pained by many 
events in Ceylon, because I want this 
House and this country to look ahead. 
We are a country. I hope, and I 
believe, with a great future. There­
fore, look at the future. Do not get 
lost in the present. Have some vision 
of that, and do not do things now
which may come in the way of that
future, whether It is Pakistan, or 
whether it is Ceylon, or whether it is 
any other country. Now, therefore, 
we have to treat and continue to deal 
with Ceylon in a friendly way, even 
though Ceylon's resiwnse might be 
unfriendly.

Now, coming to this Agreement, 
the question is about these large 
numbers of people who are now some­
times called Stateless; that is to say, 
they are not our nationals, and if 
the Ceylon Government does not 
make them their nationals, for the 
moment, they have no regular con­
stitutional position of being attached 
to one State—of course, they are in 
Ceylon.

This raises legal, constitutional 
issues, as well as issues of social 
well-being and decency. In the past 
two or three decades, these questions 
have arisen in another context. 
When Hitler started his career as 
Chancellor in Germany, Members 
will remember that large numbers of 
people fled from Germany, and they 
became stateless, because no other 
state would father them, and Hitler, 
far from fathering them, was after 
their blood. So. this question of 
Stateless people became an important 
constitutional issue in Europe and 
elsewhere. Much has beeq written;

in fact, books have been written on 
the subject. I do not mean to say 
that that question is at all compar­
able to this question. It is a quesiioa 
of people of Indian descent in Ceylon, 
but I am merely referring to a cer­
tain constitutional aspect, which is 
important. Normally speaking, peo­
ple are not driven out of a country, 
even if they are the nationals of 
another country. They are not driven 
out; individuals may be sent out 
because they misbehave, but whole 
vast crowds, tens and twenties and 
hundreds and thousands of people 
are not sent out. It is almost un­
known, excepting under these very 
abnormal conditions which prevailed 
under Hitler and the like.

So. this is the background. We 
shall gladly meet the Prime Minister 
and his colleagues, when they come 
here, and talk to them in a friendly 
way. At the same time, we hold cer­
tain views about these matters* and̂  
we shall put them before them.

Now, coming to this broad world, 
aspect that we have to face, I men­
tioned something about. it yesterday 
in this House. I was talking about 
the Commonwealth link. Now, you 
will observe that our links at present 
with Burma and Indonesia are far 
closer than the links with the Com­
monwealth countries. That does not 
come in the way. It is natural; it is 
a natural growth. And because of 
our Commonwealth link, we can 
serve many causes a little better than 
we might otherwise be able to do.

Anyhow, we have to face in the 
world a very difficult situation. 1 do 
not wish this House or anybody to 
feel overwhelmed by the difficulty of 
the situation, because as long as we- 
have the perspective, we shall get 
over these difficulties, and the world 
will get over them. Undoubtedly, we 
are passing through a very big period 
of transition. The first thing in this 
situation is. as far as I can see. to 
avoid war, and especially world war 
because if that war comes, it destroy .̂ 
ever3̂ hing that we or anyone else is.
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working for. Therefore, our policy— 
and the policy of many other count- 
ries—becomea one of avoidance of this 
war, in so far as we can. I do not 
pretend to say that we can make 
much difference in the worlc}, but 

in so far as we can» we try to do that, 
and in trying to do that, we try to 
avoid that type of bitter controversy 
which has taken the place of the old 
stogie diplomacy now, the diplomacy 
of running down and cursing each 

other, because we think that it wiU 
not lead to any peaceful solution. It 
was from that point of view that we 
talked about an area of peace; and 
our Kieighbours, Indonesia and Burma 
also talked about an area of i>eace, 
and welcomed that approach.

But there are these great fears. 
How are we to get rid of this fear? 
How are we to get rid of the fear of 

this great colossus, the Soviet Union, 
overwhelming other countries, or the 
other colossus overwhelming some 
other country? Look at the world 
today. It is quite extraordinary. 
Each party accuses the other of en­
circlement or encircling. Some 
countries accuse the Soviet Union of 
activities, subversive activities and 

the like—there may be some truth in 
it. The Soviet Union accuses the 
United States of America of encircl­
ing it with bases all round—and there 
is truth in it. Look at the map. 
There are hundreds, literally 
hundreds, about two hundred, I be­
lieve, bases encircling the Soviet 
Union and China from the Atlantic, 
the Mediterranean, the Indian Ocean 
and the Pacific Ocean—and I do not 
quite know what is happening in 
the North Pole. Now, obviously, each 
is afraid of the other, afraid not in 
the narrow sense of the word, but 
afraid of the consequences that this 
might bring. How can we get rid 
of it?

Now, it is my submission that you 
do not get over these fears by these 
pacts and alliances against each 
other. Certainly I cannot suggest to 
any country to trust in good luck and

do nothii^ at all to prepare itself—I 
cannot say that as a responsible per* 
son. But these pacts and alliances do 
not help. And even if they helped at 
an earlier stage, we have arrived at a 
stage when it does not help but 
hinders. It is perfectly clear today 
that if either party, either of these 
great colossuses, commits any major 
act of aggression anywhere in Asia or 
Europe or Africa or an3rwhere, that 
will lead to world war. It is not the 
pact that prevents that, it is the fear 

of world war that keeps the peace 
today. There is no doubt about it, 
that if there was aggression on 
either side, any major aggression, 
there would be world war. There­
fore, there is no chance of major 
aggression today. The chance is that 
some petty thing might bring about 
this conflict. Now, we have to de­
velop an atmosphere—the Geneva 
Conference helped in developing that 
atmosphere; it was good. Now, the 
SEATO arrangement comes and in 
some degree, upsets that atmosphere. 
It is a bad thing in the sense—quite 
regardless of what they arranged—it 
does not add to their defensive 
strength; whatever it was, it was 
there; it merely led to this habit of 
dealing with the other party with 
threats. Of course, it is not a very 
oolite habit;—apart from that, it is 
not practical, because the other party 
happens to be fairly strong too—it 
is not that you should frighten the 
other party. So, it is in this larger 
context that we felt It.

There is talk about this com­
munism, anti-communism and the 
like. As an Indian and as an Asian, 
it is a matter not only of great 
surprise to me but of distress that 
the racial policies of some countries 
do not seem to excite much notice In 
Europe or America. There is the 
racial policy of the Union of South 
Africa which is, in no sense, differ­
ent from the racial policy of Hitler, 
except that they have not gone to 
those extremes that Hitler went to. 
But the theory is the same: the
practice may be different—somewhat
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milder. Or take other parts of 
Africa. We tolerate that. We talk 
about the bird’s-eye-view which is 

different from the view of those who 
are crawling on the earth. So also 
the view from different places of 
the earth’s surface is different. If 
we look at the world from Delhi, our 
view is one. A person looking fit 
it from Washington or Moscow—-his 
view is different. The whole picture 
is . different, not the same, and the 
perspective is different. Anyhow, 
this particular example that 1 gave 
of racialism running rampant in 
Africa and of the United Nations be­
ing unable to deal with it passing 
resolutions, is. in our eyes, a very 
important thing and at least as 
important as all this business of 

rcommunism and anti-communism— 
both of them.

Now. I have taken a lot of time 
and I have yet to deal with Goa in 
particular, because Acharya Kripalani 
was good enougL to deal with this 
matter at some length. I shall 
endeavour to explain our policy 
which, in its basic approach might 
not change, I hope, but which certain­
ly, in so far as the steps we take or 
do not take are concerned, may change 
at any time. Acharya Kripalani 

took exception to our not permitting 
Indian nationals from going there. 
He will be perfectly right in taking 
exception to it; if I state that as a 
principle, as a maxim, Indian 
nationals have every right to go 
there. (Interruption) . But every 
right has to be exercised in the right 
way and at the right time. Hon. 
Members may have the right to 
walk along the road, but if they
walk along the wrong side of the
road, they get run down.

Acharya Kripalani: it is for the
Government to send them in the
right way.

Shrl Jawaharlal Nehm: That is a 
different matter. But my point Is 
that I want to remove this mis­
apprehension in anyone’s mind that 

-w e think that it is not the right or

sometimes even the duty of an Indian 
non-Goan national to go to Goa. It 
may well be. But we did think about 
it. I do not differentiate at all; and 
I even agreed with the hon. Member 
when he said that such a thing might 
be the right of an individual in any 
other country to join in Goa too. I 
agree, but all those rights have to be 
considered in the context of parti­
cular situations and events. They 
may create grave embarrassment and 
difficulties to them, to their country 
and to others. It was in this con­
text that we considered this matter 
of Goa round about the 15th August. 
A tremendous propaganda was taking 
place, encouraged by people who did 
not like our policies very much, a pro­
paganda to indicate that the Goan 
people were in love with Portuguese 
rule they did not want a change, 
they were quite happy as they were: 
Goa was a peaceful idyllic spot 
where quiet and calm reigned while 
in India there was trouble all over, 
and in this peaceful and idyllic place' 
where the people were completely 
happy and satisfied, hordes of Indians 
from outside were sweeping down 
nn^compelling, forcing ahd coercing 
them to accepi their domination. That 
was the propaganda. Of course, hon. 
Members think it is absurd; it is 
absurd. But that was the propaganda 
believed in by numbers of people 
elsewhere. We had to meet that pro» 
paganda, we had to meet that position 
and to show what the real fact 
was. And the real fact was that 
the jeople of Goa themselves wanted 
their freedom and their association 
with India. How are we to show it? 
If we had allowed at that time large 
crowds of Indians to go, I have no 
doubt at all that the fact that the 
Goans wanted their freedom and 
were prepared to sacrifice them­
selves for it would never have emerg­
ed, as it is emerging today.

Another aspect I shall bring be­
fore the House which, I am sure, my 
friend, Acharya Kripalani, will 
appreciate. In the old days, when
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we were carrying on our struggle 
for independence, we took up a parti­
cular line in regard to what were 
called the Indian States then. We 
did not come in the way of their 
freedom movements, but we dis­
couraged people from outside 
functioning from outside in regard to 
them. What was the reason behind 
it? Not that we considered that 
there was any difference between the 
Indians in India and the Indians in 
an Indian State—there was never 
any question of difference. But we 
wanted the people of those States 
themselves to wake up, to organise 
themselves and not merely to rely 
on others. Whether it is satyagraha 
or whether it is an3l:hing else, out­
siders can go and help, but a satya^ 
graha completely based on outside 
help with no foundation or strength 
inside, that outside satyagraha is not 
a very potent weapon. Outsiders can 
help, but there must be strength in­
side. I am no professor of satya- 

, graha as the Acharya is. I speak 
certainly with diffidence, but I am 
merely pointing out that even in re­
gard to the Indian States, we assum­
ed a certajn attitude which gradually 
strengthened those Indians. We were 
associated with the Indian States as 
individuals; we associated ourselves 
as President of the All India States 
People’s Conference and all that 
But we did not encourage numbers 
of Congress people and others from 
outside to go and invade a State.

The Minister af Defence Organis­
ation (Shri Tyagi): And the Acjiarya 
issued the circular. {Interruption).

Shri V. G. Deshpande: He himself 
broke the ban.

Shri Jawaharlal Nehru: So this be­
comes a question not of high princi­
ple, but of organising and disciplin­
ing a movement, strengthening a 
movement and striking when the 
right time comes in the proper way. 
Let there be no mistake about it. that 
80 far as Goa is concerned, we con­
sider it a pfeirt of India, of course,

inevitably, and on no account, what­
ever the pressure or whatever might 
happen, are we going to give up this 
claim or the right to work for it and 
to achieve it. I do not think it is 
quite fight for the Acharya to say 
that we have left those people in the 
lurch—I do not think it is quite 
correct. We have not left them in 
the lurch. So far as the Government 
is concerned, it is openly, explicitly 
in favdur of the merger of Goa with 
India. Our public organisations have 
expressed themselves in every way, 
and we have in regard to other 
matters—economic and others—taken 
steps too. But there is such a thing, 
as hon. Members,—especially the 
leaders of the revolutionary movt-. 
ments sitting opposite.—will realise, 
as adventurism which is very differ­
ent from adventure or adventurous­
ness, and no responsible group or 
party should indulge merely in 
adventurism, because adventurism 
leads to reaction. It does not 
succeed. It leads to reaction and 
loss of morale. The success and the 
virtue of satyagraha that some of us 
of the older generation were tauRht 
were very largely due to its dis­
cipline, largely due to our being 
pulled back even when we resented 
it; but at no time did we fail. Suc­
cess might have been postponed a 
little. But at no time were we 
allowed to function in an adventurist 
way.

Now, lastly, the hon. Member Mr. 
Chatterjee—1 was not Jiere then—1«̂  
m y  absence, among other things re­
ferred to me as a '‘fellow-traveller'\ 
Well. I have been a traveller not only 
in many countries, but in many 
avenues of tiiought and I have been 
proud to be a fellow-traveller with 
all kinds of persows. many of whom, 
perhaps, might not be considered 
quite respectable by Mr. Chatterjee. 
It is rather embarrassing for me to 
talk about myielf and i  db noit wish 
to do so. But I do belii^ve that 
Sbme things are gdod and Ubttie things 
tite bad. Of course, there 1^^ g i^ t



3901 Motion re: 30 SEPTEMBER 1954 International Situation 3902

deal in between to choose from. I do 
believe firmly and absolutely that 
evil means lead to evil ends, that bad 
means should never be adopted even 
to'gain right ends. If you tell me 
that I do not always act up to that 
you may be justified, because we 
are weak persons having to deal with 
complex and difficult situations from 
day to day. But anyhow I firmly be­
lieve that means are important and 
bad means always produce bad re­
sults.

I believe also that hatred and 
violence are bad—intrinsically and 
absolutely bad—and it is largely be­
cause of this abundance of hatred 
and the spirit of violence in the 
world that we have come to this 
quanary. Violence today is represent­
ed by the atom and the hydrogen 
bombs. I do not think it is very 
helpful for me to criticise this country 
or that country because it indulges 
in hatred or violence, or because 

it does not care for the means. 
Many of my basic differences have 
been because of that. If you dis­
cuss economic i>olicy with me, I may 
agree with you or you may disagree 
with me slightly. I do not mind con- 
^ddering with a completely open 
mind the communist, or the Marxian 
or any economic policy. It does 
not matter whether I agree or 
not; only, as I said, they must 
have roots in the Indian soil; they 
must be related to Indian conditions 
and the ideals we might have. If you 
align them to dubious means and 
dubious methods, then I dislike it. 
It is because of that chiefly that I 
have felt not only recently, but pre­
viously, very much out of tune with 
things that were happening, whether 
in India or outside.

One tries to function to the best 
of one't ability, realising that the 
success of the objwtives one seeks 
is seldom attainable, nevertheless, 
one tries to do one’s best.

Mr. Depot^-Speak^r: 1 shall now 
put amendments No. 4, 7, 13 and 19

to vofe, and then put amendment No. 
1 1 .

The question is:
That for the original motion, the 

following be substituted, namely:
*‘This House having considered 

the international situation and 
the policy of the Government of 
India in relation thereto is of the 
opinion that although in many 
respects our foreign policy has 
contributed to the securing of 
world peace and easing of inter­
national tension, yet it has some 
serious drawbacks which are not 
only contrary to the interest of 
world peace but positively pre­
judicial to our national interest 
and humiliating to our national 
dignity and honour. In parti­
cular. the House fully endorses 
the five principles embodied in 
the Chou-Nehru Declaration but 
strongly resents and disapproves 
of the policy of banning parti­
cipation of Non-Goan Indians in 
the struggle for liberation of the 
Portuguese enclaves at the inter­
vention of Britain, the continued 
tie-up with the British Common­
wealth, the failure to secure the 
removal of all the United States 
personnel from the U. N. Obser­
vers Team in Kashmir and weak­
ness otherwise shown in favour 
of imperialist war-mongers.’"

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
Tlj^t for the original motion, the 

following be substituted namely:
‘This House having considered 

the international situation and 
the policy of the Government of 
India in relation thereto is of 
the opinion that the policy of 
neutrality followed by Govern­
ment has completely failed and 
the Government of India should 
follow a definite foreign policy 
which would not isolate thi* 
country in world politics.’*
The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

That lor the original motion, the 
following be substituted, namely:

'This House having considered 
the international situation and 
the policy oi the Government of 
India in relation thereto is Of 
the opinion that—

(a) Government has . completely 
failed in its foreign policy 
by pursuing a policy of un­
necessary interference in 
China, Indo-China and 
Korea affairs and thereby 
antagonising Powers which 
would have been helpful to 
us:

(b) the Government of India 
has done great harm to the 
cause of liberation of Por­
tuguese possessions in India 
by involving itself in 
negotiations for International 
Observers and placing a ban 
on the entry of non-violent 
satyagrahis in the Portuguese 
India territories:

(c) Government is persisting in
its policy of weakness to­
wards Pakistan resulting in 
danger to the interests of 
Hindu minorities in Pakistan 
and even threat to India's 
integrity; and

(d) Government has failed to
take proper cognisance of
threat to India's integri^ by 
the Pak-American military 
alliance and has failed to
make sufficient defence pre­
parations to meet the threat.”

The motion was negatived,

Mr. Depaty-Speaker: The question 
is:

That for the original motion, the 
fbllowing be substituted, namely:

‘‘This House having considered 
the international situation and the

policy of the Government of India 
in relation thereto regrets:

(a) that in spite of professions of 
neutrality between two power 
blocs and allegiance to the 
idea of enduring international 
peace the Government has> 
entered into serious eco«io- 
mic and military entangle­
ments with the United State® 
of America and Great Britain,, 
which will ultimately force 
India into war or to serve as 
the war-base of belligerent 
powers;

(b) that Government has not 
only not taken any steps to 
rid the country of Common­
wealth commitments, but has 
taken steps to integrate the 
defence of India with the 
defence of British empire 
more closely than ever be­
fore;

(c) that by its policy in Indo­
China it has lent support to a 
patch-up compromise which 
has only prolonged the life 
of French colonialism in that 
country, instead of stopping 
cold-war tension in the South 
East Asian region;

(d) that it has completely failed 
to build such peripheral de­
fensive and mutual-aid alli­
ances which would broad- 
base and strengthen the 
security of India against 
aggression; and

(e) that it has failed to uphold 
the dignity and honour of per­
sons of Indian origin in 
Ceylon, South Africa and 
British colonies in general, 

including British Guiana, or to 
take any single effective step 
in the matter of liquidating 
foreign pockets from Indian 
soil/'

The motion wa$ negatived.
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Mr. Deputy-Speaker: The question
la:

3906

That for the original motion, the 
following be substituted namely:

'This House having considered 
the international situation and the 
policy of the Government of India 
in relation thereto approves of the 
foreign policy of Government 
which has not only enhanced 
India’s prestige abroad/but has 
also promoted the cause of world 
peace by easing tension among 
nations and by propagating, inter 
alia, the idea of peaceful co-exis­
tence and of respect for each 
other territorial integrity/*

The motion was adopted.

Mr. Deputy-Speaker: All the other 
amendments are barred.

4. P.M.

AUTOMOBILE INDUSTRY
Sardar Hukam Singh (Kapurthala- 

Bhatinda): Mr. Deputy-Speaker, how
important this automobile industry is 
in the economy of a country and what 
effect it has got on other sectors of the 
industry in any particular country can 
best be illustrated by reference to a 
pamphlet that I have got, which is en­
titled ^American Trucking*, It oiily 
deals with goods transport vehicles. 
And, about U.S.A., the figures given 
are that there are more than 
eight million motor trucks and 
trailers. They provide direct 
employment for over five million 
workers and pay 1,161 million dollars 
a year in special highway taxes. These 
vehicles use 568 million quarts of oil 
a year ; they use 8,400 million gallons 
of anti-freeze a year, as also 85 mil­
lion gallons of gas a year. I need not 
go into the further details that are 
given. But, what quantity of Iron, tin 
plates and steel and other things are 
used in this industry is very well given 
in that pamphlet.

The Importance of the industry in 
our country too was realised by the

Planning Commission. And, they have 
laid very great stress on the manufacv 
ture of vehicles in our oww country,, 
tor no country which want^ to advance 
can depend for all times bn the im­
ports from outside. We have been* 
mostly dependent on ifnports. We hav9 
aboiiit eleven assemblers here. Whe»' 
they were asked to submit proposals 
for manufacture, five did come up with 
their own programmes but six dec­
lined to do that for they found that 
the demand was low and they could 
aot carry on the manulacture.

As I said just now, this was rea­
lised by our Plamilng Commission as 
well and it was thought that we should 
have our own induistry. The Plan­
ning Commission thought that two 
points of importance arose m connec­
tion with the purchase of transport 
vehicles.

(I) standardisation of vehicles used 
by the State transport services and 
co-ordination of programme of re­
placement and expansion of the 
transport fleet with the development 
of the indigenous automobile indus­
try, and *
(ii) use of diesel versus petrol-dri­

ven vehicles.
The Planning Commission said that 

these two issues have been referred by 
the Central Government to the Tariff 
Commission in connection with the in­
vestigation into a claim for 
protection for the indigenous auto­
mobile industry. The State transport 
services should adjust their program­
mes in accordance with the recom­
mendations that may be made by the 
Tariff Commission.

The Tariff Commission was assisted 
by a German expert. Vbrwig by name, 
and he has made certain useful re­
commendations and given sound advice. 
On page 10. he says: that this country 
is far behind others so far as road’ 
transport is concerned. He gives a 
table on pages 16 and 17 and he com'̂  
pares our country with other countries. 
We find that India is almort At the- 
bottom. He says, 'IhdlA’s road deve­
lopment Is far behind most other coun­
tries as the following chart shows^
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Then he gives the road miles per 1,000 
sq. mire$. Whereas Belgium has 2,441, 
U.K. 1.949. Netherlands 1*919 and 
France 1,852, India has only 612. Aus­
tralia and Canada are, perhaps, the 
two countries that come even lower. 
In the other table, 'Number of motor 
vehicles on 1.000 miles of road*, U,K, 
has 14,874. U.S A. 12.416, Belgium 8.385 
and so on other countries, India comes 
lowest in the rank with only 829.

Mr. Deputy'Speaker: What are these 
numbers? What do they relate to?

Sardar Hukam Singh: These are 
numbers of motor vehi'cles on 1,000 
miles of road.

This expert gave his advice to the 
Tariff Commission and they formulat* 
■ed their recommendations. As adviMd 
by the Planning Commission, the State 
Governments should adjust their pro­
grammes according to the advice given 
by the Tariff Commission, and it is 
very pertinent to know what the Tariff 
Commission has said about this.

The Tariff Commission is very clear 
in making the recommendations and 
it is said that the greatest obstacle to 
the advance of our automobile industry 
is the low demand in our country. I 
feel that the high prices also may con- 
tribuite something to it. But we can 
also conclude that high prices and low 

-demand, perhaps, go together. One may 
’have great effect on the other. If the 
price is high, the demand must remain 
low. That must be the purchaser’s 
point of view. But vice versa also, 
industrialist can put forward the nfttmi- 
facturer’s case that because the dem'^nd 
is low the price must remain high. 
And. for that purpose, our industry has 
to find out why demand is so low in 
our country. That was discussed by 
the Planning Commission and they 
came to certain conclusions. They say 
on page 50 of their Report on the 
Automobile Industry:

“There are, however, certain factors 
operating to prevent an increase In 
demand. It was brought to our no­
tice during ihe <oourse of the inquiry

that private operators were putting 
off purchases of new commercial 
vehicles as long as possible owing to 
the fear that nationalization of road 
transport might put them ouit of 
business at any time. As the total 
number of vehicles belonging to pri­
vate operators in May, 1952 was 
100.855. it seems impossible for State 
Governments to find funds within the 
next five years to nationalise road 
transport by replacing all the private 
operators, especially as there are 
other projects, more important and 
of higher priority, fol' which available 
funds would be required. We thlnft 
that if State Governments decide upon 
a policy of suspending further na­
tionalisation of road transport for the 
next few years, it will remove the 
fear from the minds of private ope­
rators and induce them to purchase 
new vehicles and extend their ser­
vices. The annual replenishment 
would on the basis of an average 
life of 10 years for a vehicle work 
out to at)0ut 10,000 vehicles. Another 
factor which limited the demand was 
the high prices of vehicles. In these 
circumstances, an estimate of the 
future demand will be in the nature 
of a pi^ediction. However, if a 
favourable climate is created aU 
round, the demand for new vehicles 
might increase to about 25,000 and 
more within the next three years.”

But, what do we find? We find that 
the demand almost remains static. The 
demand for vehicles comes from three 
sectors. One is the Government 
demand—civil and defence. That is al­
most stationary. Unless there is some 
emergency such as war, that demand 
remains static at some figure. It can­
not appreciably increase In normal 
times. The second source of demand 
is from users of private cars. That 
demand also cannot increase unless 
there is improvement in the standard 
of living of our people. As the Plan­
ning Commission has said, even with 
the completion of our planning period 
there might be an increase of only 
about 11 per cent, we cannot think that 
there will be a very high increase in
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the demand so far as private cars are 
•concerned. The third source of demand 
i$ from users of commercial trucks. 
Only here there is much scope and I 
l:iave already read from this Planning 
•Commission's, and the expert’s reports 
that they also support this fact that 
there is ^ v ery  large scope so far as 
commercial trucks are concerned. The 
Tariff Commission has accepted this 
view.

Then. Sir, what is that scope in 
commercial vehicles?. We want more 
TOads. If more roads were built we 
-wall require more vehicles. We have 
many ambitious programmes so far as 
these roads are concerned and when 
they are completed, perhaps, we will 
have some demand then. But, without 
making those additional roads, there 
is also greater need for more vehicles 
•on existing roads as well.

, Mr. Deputy-Speaker: How long will 
the hon. Minister take to reply?

Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
Ten minutes wiU be enough.

Mr. Deputy-Speaker: The hon. Mover 
has already takjen 4̂ minutes.

• Sardar Hukam Singh: I will stop as 
soon as 1 am asked.

. Mr. Deputy-Speal50r; I am only sug- 
;gesting to him that he can have 15
minutes in all. The hon* Minister will' 
take ten minutes. Now that he has 
-gone on. he can have another 5 minutes 
more; that is, in all 20 minutes. Thefe 
are four hon. Members who have given 
their names expressing their desire to 
take part in the discussion.

Sardar Hukam Singh: Sir. I will
finish in 5 or 6 minutes.

I was saying, that more vehicles are 
required on the existing roads also. As 
1 have read from the report o f the 
Tariff Commission, private operators 
are prevented from purchasing new 
vehicles. They have given the reasons, 
also, that it is due to the licensing 
policy of several States. They have 
restricted it so sternly that there is no 
446 LSD

security at all and the sword of Damo­
cles Is kept hanging on the head of the 
operator that he 'Cannot think of pur­
chasing a new vehicle so long as thttl 
policy continues.

There is not much scope in the Gov­
ernment demand and in the demand for 
private cars. Therefore, we have to 
see. certainly, how we can increase the 
demand for commercial vehicles. If 
the Tariff Commission comes to this 
view that this policy has to be revi.sed, 
then, certainly, we will have to inves­
tigate what difficulty it is creating and 
the obstacles it is putting in the way 
of increasing the demand.

Ordinarily, the life of the permit that 
the operator has got under the Motor 
Vehicles Act life is from 3 to 5 years. 
Then there are renewals under section 
58, but instead of resorting to normal 
methods and renewing those licences, 
many States have been taking abnormal 
action under section 62. Temporary 
permits were being issued for four 
months only. That section provided for. 
seasonal traffic or for temporary needs, 
but here, in normal times. Instead of 
renewing the permit for 3 years, the 
State Governments restrict them to four 
months.

Pandit Thakur Das Bhargava (Gur- 
gaon): Four weeks or even o!ie week.

Sardar Hukam Singh: I am coming to 
that. Now. it is valid only for 4 
months. In that case it cannot be ex­
pected that any operator who had only 
that permit renewed for four months 
would replace his truck during that 
period. Section 62 was agitated in 
several High Courts as well and it was 
declared that the policy of the Gov­
ernment was not according to law. As 
uras intended, some States brought cer­
tain amendments under section 62, but 
others have gone on with the same 
policy. The Punjab Grovemment—I 
might specifically say—have extended 
these permits upto 30th June. 1954. 
Then there were applications for re­
newal, but they were kept pending and 
directions were given that they should 
not be renewed and permits have been
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given for a period varying from 7 to 
30 days. It caii be very well imagined 
whether a truck owner having his 
licence renewed for 7 days can ever 
think of replacing his truck by pur­
chasing a new v«»hicle. Thus, tliese 
25,000 trucks which are on the road 
and which happened to be on the road 
for so long a time, have not been re- 
Dlaced at all.

To illustrate my point, I might give 
h particular instance. That is not a 
solitary instance of its kind, but it 
rather gives a clue to the general policy 
that has been followed. I have here 
one licence of & truck-owner which was 
first issued for 3 years. It expired in 
1948. Since 1948 it has been renewed 
for not more than 4 months at a ̂  time. 
It has been renewed upto this date. 
For six years he has carried on but
never had he that security that he
would be able to continue for six
years. If this had been in the very
first instance extended for a normal 
period, I am ccrtain that he must have 
purchased one vehicle at least. It is 
very interesting to note that from 1948 
the office concerned has been making 
this note. I draw the attention of the 
hon. Member A to this fact. The noting 
is; ‘This office is short of temporary 
permit books, and therefore, this chit 
of temporary permit granted under 
Section 62(c)\ This appears first in 
1948 and the same reason has conti­
nued for five long years— 1949, 1950,
1951, 1952 and 1953. The same short­
ness of temporary permit books conti­
nues and the Government has not been 
able to get their temporary peynit 
books ready. I now draw the attention 
of the Commerce and Industry Minis­
ter to the fact whether under these 
circfUmstances. any orderly implenien- 
tation of the plan is possible, on which 
we hang altoRther as the Finance Min­
ister said in his last speech in the 
Budget Session, and If that is not 
possible, whether this industry can 
ever develop to the extent that we 
want. This Government has given ins­
tructions to State Governments. I got 
that letter from the Planning Com­

mission as well, and I have read the 
case of a truck about which it nas been 
definitely said by the Planning Com­
mission that there shall be no nation­
alisation until 1961, the expiration of 
the second plan period. If that be the 
case, what reason is there for the fact 
that the State Governments do not 
care for the directions and advice o f 
the Planning Commission and proceed 
as they like. They have some other 
motives as well because they have the 
patronage in that they can employ 
fresh persons, that is one thing. They 
have opportunities to purchos*j veht- 
cles, that is the second thing, and 
while purchasing those vehicles they 
always go for diesel en#?ine trucics be­
cause in the ultunate analysis they are 
cheaper, ^nd they have another ad­
vantage also, namely, that they de­
fraud the Central Grovernment or de­
prive the Central Government of the 
petrol tax that might have been charg­
ed by the Centre, and they get that 
benefit also for themselves.

It is curious that they should have 
the opportunity of importing new 
vehicle*; from outside in utter disre­
gard of the directions and advice of the 
Planning Commission and should re­
tard the implementation of the Plan 
which we have before us. If we want 
this industry to develop and if, as I 
have said, the low demand is the obs­
tacle, then we shall have to remove 
that obstacle and the reasons that are 
there for the obstacle

Mr, Deputy-Speaker: Dr. Krishna- 
swami.

Pandit Thaknr Das Bhargava rose—
Mr. Deputy-Speaker: Has Thakur

Dasji given notice?
Pandit Thakur Das Bhargava; I have 

sent in a note to you.
Mr. Deputy-Speaker: I shall give five 

minutes to each hon. Member. They 
will only state their points instead of 
arguing the matter. The hon. Member 
has taken 25 minutes and of course^ 
it is a very interesting and important 
subject, but then there is the Question
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of time-limit, 
begin now.

Dr. Krishnaswaml may

Dr. Krishnaswami (Kancheepuram): 
I may claim some credit /or having 
initiated the debate on the automobile 
industry about a year and a half ago. 
I then put forward a point of view 
before the hon. Minister which has not 
found favour with the Government. It 
is a human and economic problem 
which is being distorted beyond recog­
nition hy special pleading indulged in 
on behalf of automobile interests 
which have powerful advocates in this 
House. I should like, however, to 
place before this House a point of 
view which is not fashionable, and 
which has hitherto not been considered 
at all. We argue in a vicious circle. 
The consumers complain that prices are 
high and hence, demand is low. On the 
other hand, the militant automobile in­
terests complain that demand is low 
and that, therefore, prices are bound to 
be high. When we are discussing this 
question, we have to find out what our 
policy is going to be in the long run. 
About a year and a half ago when I 
raised this issue, the hon. Minister was 
good enough to point out that he would 
consider all the aspects that I raised and 
decide accordingly. Since then, the 
Government seem to have decided defi­
nitely on giving the manufacturing in* 
terests an advantage. I do not go into 
the merits of this decision now, but I 
should like to point out that even if it 
were possible for me to suggest that we 
should go back to the stage of as­
sembling and nationalising the stra­
tegic aspect of our demand, it may not 
be quite practical because mar.v other 
things have happened since then of 
which the most important is the Gov­
ernment’s assurance to the manufac­
turers. I wish to point out to the hon. 
Minister that it is most important that 
he should consider this question to- 
riously from a fundamental point of 
view. The suggestion that there has 
been a great ballyboo—I say it with­
out meaning any offence to any of the 
automobile interests— îndulged in on 
behalf of the automobile interests to 
keep up the prices of these rars on

the pretext that demand is low has 
some plausibility. I suggest to the 
Government that they can certainly in­
tervene. and intervene very effectively 
on behalf of the consumers to bring: 
down the piices of cars and buses; 
the suggestion that 1 am making Is 
essentially a very simple one. We have 
the army which has a demand for 
vehicles and we have many State Gov­
ernments which have demands for 
transport vehicles. Let Governments, 
both Central and State, place a Arm 
demand for vehicles for military and 
State purposes with the automobile 
manufacturers and then tell these manu­
facturers—they are five or six only- 
that they have to redujce the prices 
of cars and buses. I do not have- 
anything against any particular auto­
mobile manufacturer, but why for ins­
tance should a Hindustan motor car 
be priced at Rs. 9.600 or Rs. 9.800? Why 
should it not be sold for Rs. 7,600 or 
Rs. 8,000 at the most. It can be done 
if for instance, the Government now 
gives the automobile manufacturers a 
definite assurance of demand and if  
these powerful interests are made to- 
realise that they will possibly lose 
Government orders if they do not 
bring down the prices of cars and 
buses.

There is another aspect of the ques­
tion which I desire to place oeforer 
this House.

Mr. Deputy Speaker: What is the
price of other cars?

Dr. Krishnaswaml: There are only 
three other cars and they have all ap­
parently come to a certain agreement. 
Previously when Austin was being sold,. 
Hindustan was priced a bit lower. I  
am suggesting that when we are gi vlu<c 
the automobile industry so much protec­
tion, it is essential that we should also* 
have a certain degree of control over 
the prices of cars. In the long run, the 
automobile industry must be <>ilher 
nationalised or be brought undor na­
tional control. When we talk of na­
tional control, I do not see any reason 
why in the case of the automobile in­
dustry, once we have assured them a 
definite demand over a long period, we 
should not control the prices of these
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commodities. Probably hy making ihit 
prices of these cars lower, we w ould 
be able to stimulate demand on a 
much largev scale. Where are we 
today? It is within ttie know of the* 
hon. Minister for Commerce and Indus­
try that about fifteen years ago, those 
between the ages 25 and 35 were able 
to acquire a car and enloy possession 
o f it. A s it is. the desire to have a oar 
is now becoming a rarity among the 
age group 25-35 on the simple ground 
that it is becoming most expensive to 
have a car.

As a result of cars being priced high, 
•even secondhand cars are priced high 
and this in turn makes it ditHcult for 
a new market being created for these 
secondhand cars. Also, the prices of 
spare parts and accessories have to be 
taken into account. It is within the 
common knowledge of most hon Mem­
bers of this House that when we have 
a new car, the spare parts that go 
with it are much cheaper then when 
we attempt to renew them after 
awhile. I, therefore, suggest that even 
here we ought to have a deflnite policy 
"Whereby we are able to reduce the 
prices of these spare parts, so that it 
may be possible for us to increase the 
<Jesire for possessing cars.

One more point and I have done. 
There is unfortunately in the field of 
automobile industry quantitative res­
trictions in the shape , of imoort con­
trols. I slrould like my hon. friend to 
consider the possibility of doing away 
with Quantitative restrictions for the 
import of motor accessories. I would 
like to go into this question at cQusi- 
derable len^tii but time is the great 
obstacle esoecially in a one hour debate 
where many other hon. Members have 
much to say and say -it with greater 
lorce

As regards, the. other questiofti< about 
which I d^alt last ti«ne, coneominig^r 
tflxa.tipf) of molqgr vehicles by States  ̂ I 
th^nk it is, a , matter which has-to be 
«one into in a xi^Jit^rgte manner; it 4s v, 
no use heaping, cqals of wvath ônfi 
Sijaiieŝ  The States, have also to. tod;: 
the wh,erejyi^l)ftl, tp cawy , on, thetet.

functions The Central Government 
should decide to share a portion of 
their tax on petrol, import and other 
duties on automobile spare parts with 
the State Governments. Probably, the 
hon. Minister is waiting for the report 
of the Committee of Taxation and 
Finance to make up his mind. Never­
theless we should like to have some 
inkling of the intentions of the Gov­
ernment from him when hi replies.
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Shri Bangal (Jhajjar-Rewari): 1 am in 
general agreement with wkiat Shri 
Hukam Singh and Pandit Bhargava 
have said before me. I do not want 
to make a long speech bccause my 
time is very short and I would just 
like to enquire of the hon. Commerce 
and Industry Minister as to what has 
the Govemnient done to a large num­
ber of recommendations made by the 
Tariff Commission. I particularly refer 
to the recommendation of the Tariff 
ComiiHsslon ;n regard to the nationalis­
ed road transport. They had said: “It 
is essential that State road transport 
departments or corporations should en­
courage manufacturers of motor vehi­
cles in India by purchasing their vehi­
cles provided they are of the type re­
quired by them. When manufacturers 
are unable to produce vehicles of the 
Tcype required by them they may bfa 
given licences to import such vehicie» 
trom abroad.’ ' It is well known that 
a large number of States are importing 
inese vehicles through a number ot 
aid schemes. Under the Colombo 
Plan, a large number of vehicles were 
allowed to be imported and I think 
tnat practice is still going on. I would 
like to know from the hon. Commer*:e 
Minister whether this practice has 
been stoppea......

Mr. Deputy-Speaker; Are those im̂  
porta all paid for?

Shri Bansal;
the aid funds.

They are paid out of

Then the other recommendation 
made by the Tariff Commission was in 
regard to the high rate of freights. 
They had suggested that the railway 
freight should be reduced to about 50 
per cent, for the transport of complete 
motor cars from the manufacturing 
centres to the selling centres. They 
had made another auxiliary recom- 
mttndation in regard to the difficulty
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in having covered wagons on the rail­
ways. I would like to know if any­
thing has been done about these.

The most important recommenda­
tion was in regard to taxation of road 
transport. They had said and I am 
in fact reading the Government’s reso­
lution; 'Gk)vemment agree with the 
Commission that the present system 

-of taxation of road transport by diffe­
rent authorities at different rates, 
.sometimes very high, has been a 
.powerful factor in reducing demand 
for vehicles, particularly for transport 
vehicles. Any change in this regard 
^«hould be after discussion with State 
Governments and Government of 
India propose to take necessary steps 
in consultation with the State Govern­
ments in order to evolve a system of 
taxation which will be conducive to 

^he development of motor transport...”
I would like to know if anjrthing has 
sbeen done about this and if so, with 
what result. Jujst now*, jny hon. 
friend sitting to my right informed 
me that in certain States, particular­
ly in Andhra, a passenger bus has to 
Tjay as much as Rs. 470/- per quarter 
and if the bus Roes to another State, 
it has to pay twice as much per 
•<iuarter.

Shri Vishwaaatha Reddy (Chittoor); 
That is for lorry, transport vehicle for 
.goods.

Shn Bansal: That is for transport
goods vehicles. For passenger buses it 
is six thousand rupees per year. This 
-may be a peculiar case of Andhra and 
certain South Indian States. But it is 
well known, and the Motor Vehicles 
'Taxation Enquiry Committee reported 
that as much as Rs. 64 crores are earn­
ed by the various state Governments 
through these taxes. In our country 
we have hardly three lakhs of motor 
vehicles plying, which means that 
every bus or car has to pay annually 
about two thousand rupees by way of 
taxation alone. In view of this high 
tax it is very obvious that there can­
not be a high demand for motor vehi- 
d es  in this country.

I would like to know one particular 
thing from the hon. Minister of Com­
merce and Industry in regard to the 
import figures and production in Dur 
country. • I find that in 1951-52 we im­
ported about 14,000 cars and vehicles; 
in 1952-53 only 8,797; and in 1953-54 
about 10,000. Our production has been, 
in the comparable years, roughly 
22,472, 15,288 and 13,920.

M r. Deputy-Speaker: It has been
going down. '

Shri Bansal: This has been the pro­
duction in India.

A n Hon. Member: This includes as­
sembled cars also?

Shri Bansal: Naturally, cars which
are assembled either completely or 
partly. I would like to know, if the 
import in 1953-54 was only 10,000 how 
is it that the production was 13,920? 
How is the disparity between the im­
port figure and the figure of produc­
tion. which includes assembled cars 
also, explained? I can understand the 
disparity for previous years. But for 
1953-54, after the Government of India 
have disallowed import of complete 
vehicles, it 1b different to explain this 
disparity.

Another thing is, what is the reason 
for this steady fall in the demand? I 
can understand that in the immediate 
post-war period there might have been 
a big pent up demand which must 
have required a comparatively larger 
number of vehicles to satisfy that de­
mand. But after that it has been al­
most continuously going down from 
fouyteen thousand In 1951-52 to about, 
ten thousand in 1953-54.

Now, I agree with Dr. Krishnaswami 
and Sardar Hukam Singh that the 
price of the cars must be brought 
down if the demand is to increase. 
Only the other day I was talking to 
the Vice-President of Hindustan 
Motors. I asked him what was the 
sale of their motors in 1953. He said 
lit w^s of the order of 2,500 per year— 
Hindustan Fourteen. And the price, 
on the road, is about Rs. 10,000. I 
asked: suppose you make the price
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Mr. Deputy-Speaker: Dr. Natabax
P ^ dey  and Sirdar Akarpuri, wh'> 
have giv'en tlieir names are not here* 
Then X will call upon the hon. Minis­
ter.

Shrimati Tarkediwari Slnha
(Patna—East): t  want to say some­
thing.

Mr. Deputy-Speaker: Why did shê
not. give notice? And the other hon 
Mem^)ers do not speak, they only put 
some questions. All right, 1 will make 
an exception.

Shrimati Tarkeshwari Sinha: l waar 
to ask a question about the rate of in­
terest charged on hire purchase cura 

an instalment basis, because the 
rate of interest charged varies froni 
12 to 16 per cent, and sometimes it 
goes to 18 per cent. So I would ask 
the hon. Minister: is there aav possi­
bility of decreasing that rate of inte­
rest, because it is so high.

Mr. Deputy-Speaker: And the hon* 
Member, Shri D. C. Sharma wanted 
to say something?

Shri D. C. Sharma (Hoshiarpur): F
wanted to ask how long this debate 
will go on.

Mr. Deputy-Speaker: We shall coiv 
elude at five o’clock.

Shri D. C. Sharma: And I wanted
to ask also whether there is any place 
in the world where the rate of interest 
is 80 per cent.

Shrimati Tarkeshwari Sinha: Not
eighty, eighteen.

Shri T. T. Krlshnamacharl: I am
grateful to my hon. friend Sardar 
Hukan; Singh for having raised this 
discussion. Contrary to the usual 
type of criticism that Government 
have to face in regard to Govern­
ment’s policy, I think the speech made 
by my hon. friend is one for which 
the Government have to be grateful. 
He gave an extremely balanced 
picture of the situation. And I must 
agree with him that the facts he men­
tioned were all absoluteljr correct:
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about 8,000, will not the demand 
go up to about seven or eight 
thousand? He said: we do not think. 
And he made an offer to me: if you 
can give a guarantee of selling eight 
thousand cars, I am in a position to 
give you at the rate of Rs. 8.000 per 
car straightway. Of course, Sir, I was 
not in a position to accept that offer. 
But the fact remains it could not be 
that the manufacturers do not want 
to reduce the price. After all, what is 
the position? If you see their balance 
sheets, they have not been able to pro­
vide for the depreciation. In Hindus­
tan Motors, depreciation has accumu­
lated to about Rs. 150 lakhs. Surely 
no manufacturer would like to conti­
nue his demand restricted if he could 
increase it by merely reducing the 
price.

In this connection I would like to 
make a suggestion to the hon. Minister 
of Commerce and Industry. The im­
port duty on motor parts is about 40 
per cent, and in respect of some parts 
which are beginning to be manufactur­
ed here the duty is higher. Let this 
duty remain at 40 per cent, on import­
ed parts. But where a large number 
of parts are manufactured here, ins­
tead of the others having to pay a high­
er duty on those parts, my suggestion 
is that those who are manufacturing 
parts here should be given some rebate 
on some workable basis, so that they 
are in a position to bring down the 
costs, and at the same time so far as 
those people who are not producing 
those parts here are concerned their 
cost of production also does not go^up 
very high. By this way I think the 
cost of a medium size car may be 
reduced by about five hundred rupees 
and in the case of a bigger car, in the 
case of which a large number of parts 
are still imported, the price differen­
tial may be even one thousand or one 
thousand and five hundred rupees. 
These are figures which I am giving 
off-hand. But I think this is a sug­
gestion which the hon. Minister of 
Commerce and Industry will very 
kindly consider.
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The deductions therefrom may differ 
from the point of view of the hon. 
Member and myself. I do not pro­
pose therefore to deal with the facts 
he has presented because/ as I said, 
the facts are correct.

It is true that automobile manu­
facturing in this country is lagging 
behind. It is i l̂so true that consump­
tion in this country of automobiles, 
whether they are pleasure cars or 
trucks and st on/ is not rising; it is at 
a dull and stationary level. It is alsb 
true that we have no co-ordination 
l^olicy either in regard to roads or in 
regard to general road transport or 
in regard to taxation of transport or 
even, for that matter, in regard to 
the manufacture of automobiles.

Sardar Hukam Singh:
balanced view.

very

Shri T. T. Krishnamacharl: We
have a saying in our part of the coun­
try that you cannot hide a pumpkin 
by the rice that you put on your leaf. 
I cannot hide facts.

Mr. Deputy-Speaker: If you
the pumpkin you can do it!

cut

Shri T. T. Krtehnamachari; The
pumpTtin can be tttat, ancF there will 
be a lot of water!

There is no denying that in a country 
like ours, so big, with railway trans­
port not adequate—35 thousand miles 
or 48 thousand miles ihcludiiig rail­
way lines—there is a large scope for 
road transport to improve. In fact, 
long before I ever came into politics, 
I was also as enthusiast as Dr. Krish- 
naswami described it a man frijfht- 
fully keen bn roiad transport. To a 
certain extent, at a time when pro­
bably a private citizen had no in- 
flti^nce at all with the Government, 
in 1931, I was very largely instru­
mental in raising an agitation as a 
result of which the Madras Govern­
ment abolished tolls. Between 1931 
and 1939, road trattsport ih Madras 
gneW oiit of alf jproportioh to what it 

previous to 193̂ 1, In the matter 
of the ritimber o f viiHicles,  ̂Madras had

the first place, as against all other 
parts 6i Itfdia: Ther^ is therefor^ no 
denying that some kind of rational 
taxation policy does help the stimul­
ation of road transport.

There are various difficulties. Some­
times, I suppose, in our enthusiasm 
for starting an itidUstry in the coun­
try, we overlook certain concomit­
ant circumstances that arise from. 
th'(d Implementation of a policy of that 
liature. We might have been
a ' little too previous in this
matter. In a war-worn eco­
nomy, with a shrinking purchasing, 
power, and the prices of motor vehi­
cles being very high, the possibili­
ties of any increase in the number of 
motor vehicles on the road now un­
doubtedly low. Perhaps, we have
attempted the manufacture of motor 
cars and trucks at a wrong time, at a 
tinie when consumption would have- 
gone down in any event. That may 
be a question of wrong timing. But, 
W(B have to accept the position as it 
is. Government have adopted a cer­
tain policy. We have more or less, 
asked the assemblers in this country 
to igo out. We have fixed upon five 
companies to manufacture in this 
country. Every one oi them has got 
a manufacturing programme. We 
are now trying to whip them up by 
periodical visits of experts attached 
to the Commerce and Industry Min­
istry, to see that they keep to their 
programme. That is one part of the 
question.

The other part is how to stimulate’ 
the purchase of motor vehicles. Sardar 
Hiitahi Singh was perfectly right 
wherj he sfaid that our expectation in 
reglard to private cars cannot be very 
high. My own feeling is that the 
number of private cars will increase 
only -tirith the increase in taxis. I 
think what my jroung friend Shrimati 
T&irk^shwari Sinha mentioned is 
qiiite Hght, though Government have 
nothitig to do with that. Hire pur- 
chA^e business is done by private 
companies. They charge a rate that 
the ti*af!ic will bear, if  a company 
can miake some money by charging 9,, 
1 0 ‘o r '18 per cent, by being able to 
fi^m people V h o  are prepare to pay^



39^7 Automobile Industry 30 SEPTEMBER 1954 Automobile Industry | 3928

[Shri T. T. Krishnamachari]
they charge that rate. We have no 
rational system of hire purchase in 
this country. Hire purchase business 
in this country has, practically, not 
^rown. We do not even afford credit 
for the goods that we buy from the 
^hops.

Shri D. C. Sharma: That is not the
criterion. Because a person is pre­
pared to pay, he should not be charged 
18 per cent. That is not fair.

Shri T. T, Krishnamachari: We
are not going into that question. II 
you have a good financing organisa­
tion, for persons who could buy taxis, 
possibly some of the unemployed may 
go in for taxis and the number of 
taxis will go up. The possibility of a 
person owning a car in this country 
is getting progressively more and 
more difficult. A  car in the overall 
•costs about Rs. 400 a month. If you 
allow for depreciation, wear and tear 
and sometimes for a chauffeur, it does 
costs Rs. 400 a month. There are 
very few in this country who could 
afford Rs. 400 a month. Therefore, 
ihe possibility of expanding the 
market for the pleasure car is through 
the means of taxis.

But, the main question happens to 
be, as Sardar Hukam Singh men­
tioned, the road transport vehicles 
which are public service vehicles. In 
fact, speaking in the Industries Ad­
visory Council the other day, and 
more or less speaking aloud in re­
gard to the targets, I said, I do not 
see why we should not aim at a t^get 
of 100,000 vehicles by 1961. We have 
always held the view that with a 
rational road policy and a rational 
taxation policy, that target can be 
achieved. It is not difficult to achieve. 
But, there is no possibility of people 
increasing their purchases of motor 
vehicles as the things are at present. 
It is not merely the taxation policy 
that stops it. A man who buys a 
truck does not buy for pleasure. 
He buys it as an investment, as a 
means of livelihood. If he has to pay 
Us. 18,000 for a truck and then go . 
on paying all the incidental and an­

cillary charges running from Rs. 1,400 
per year to Rs. 4,800 according to the 
capacity of the Finance Ministers of 
the various States, to devise their road 
vehicle taxation, that is an inhibitory 
factor in his case. There is no deny­
ing that. It is also true, as Shri 
Bansal said, that we have not been 
able to implement some promises 
that we made at the time that we 
issued a Resolution on the Tariff 
Commission’s recommendations. We 
thought of getting all the States to­
gether to come and discuss this ques­
tion of a rational road taxation with 
us. They would not do it. Some 
hon. Member asked me the other day 
if the sales tax on motor vehicles is 
not an inhibitory factor. It would be 
wrong to identify any particular 
State with this fact. It is true. We 
levy an import duty on the parts that 
come: 40 per cent. The States levy a 
sales tax on the purchase. It is not 
a question of sales tax on the pleasure 
car, but also on the truck. A truck 
costs Rs. 18,000 and the sales tax 
ranges between 5 per cent, and 6i  per 
cent. That is an appreciable sum. 
My young friend here the Deputy 
Minister for Railways charges some­
where about Rs. 600 or 700 from the 
place of manufacture to the destina­
tion by way of railway freight. On 
top of that, the man has got to pay a 
lump sum immediately for obtaining 
a licence which may be anything up 
to Rs. 1,200 in the case of buses. It 
may be Rs. 400 or 300 more in the 
case of trucks, because most States are 
well above the Rs. 1,000 mark so far as 
truck taxation is concerned. It 
may be that the sales-tax is the last 
straw. It may be that the high rail­
way freight is the last straw. It may 
be that  ̂ road taxation is the last 
straw. Anyway, the cumulative effect 
scares away the purchaser. Some­
times, it happens that careful road 
haulers practically rebuild their 
machines. I know of one instance 
where people make their buses run 
for eight years by opening up the 
parts, re-facing them, spraying iron 
on them, again grinding them and put­
ting them into the cars and making
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them run for another three years. 
That is a possibility. These things 
are happening. Many more of these 
trucks for which they pay Rs. 18»000 
would have been on the road if they 
were charged Rs. 8,000. People would 
not repair and pay high prices for 
the parts for old truck. All these 
factors inhibit the growth of this par­
ticular industry. I recognise the 
truth in what Sardar Hukam Singh 
has said.

But, the remedy is more difficult 
than an analysis, because this is a 

- federal Government, and we have to 
bring all the people of the States 
round a table. We are trying. In the 
last session of the National Develop­
ment Council, an attempt was made. 
Even now, there is a Planning Com­
mittee under the Chairmanship of 
the Secretary of the Transport Minis­
try, which has. for the last six months, 
been struggling to get an agreed re­
commendation that we should put 
forward before the States. Human 
ingenuity is not bereft of finding ways 
and means of getting over a situa­
tion. There are however certain 
factors which are difficult. Take the 
question of State taxation, I think 
probably Dr. Krishnaswami mention­
ed about the possibility of some re­
commendation coming from the 
Mattai Commission. That is true in 
one sense. We would not like at this 
time to suggest any changes in the 
State taxation until we know what 
the full picture of the Taxation En­
quiry Committee’s recommendations 
would be.

D r. Krlflfanaswami: I should like 
the hon. Minister to consider the 
possibility of sharing some of the 
Central taxes with the States and thus 
using it as a bargaining power for 
their lowering the vehicles tax.

Shri T. T. Krishna machari; It is an
extremely human suggestion. But, 
sharing also implies a certain amount 
of ability to share. I must have 
something to share. I must be able 
to share it. My hon. friend, clever 
as he is, would not be able to get 
answer out of me. This question of 
•sharing is equally difficult. If I

share what I have with the States, I 
want something else to give to the 
States. After all, the Central Gov­
ernment here exists not for the sake 
of running a Government here, but to 
help the States. In some other direc­
tions, the funds which will be 
placed at the disposal of the States 
will have to be curtailed. I do not 
want to take the time of the House 
any more except to say that we are 
conscious of the defects in regard to 
our automobile policy. We are grate­
ful to the hon. Members for the sug­
gestions which they have made. I am 
at present not in a position.......

Mr. Deputy-Speaker: What about 
encouraging the industry by Central 
and State Governments purchasing 
these local manufacturers?

Shrl T. T. Krishnamachaii: That is 
being done. As a matter of fact, 
today nothing is being imported. 
There may be occasionally a double­
decker but, if the Bengal Govern­
ment wants for Calcutta a double­
decker which is not being manu­
factured in the country, we allow the 
import, but I am very rigorous about 
permitting State Governments to in­
dulge in their own fancies or extend 
their patronage to particular types of 
motor vehicles other than assembled 
in this country.

The Colombo Plan thing that Hon, 
Members Mr. Bansal mentioned was 
about more than two years back when 
the Canadian Government gave us a 
gift of about 1,500 vehicles. But there 
is one fact which my friend Mr. Bansal 
doer, not understand. Even the vehi­
cles which we might have purchased 
locally at that time were vehicles 
imported from America, not manu­
factured in this country— îmported 
engine as a block, chassis as a block, 
wheels separately, all in separate 
cases. So, it would have not have 
resulted in manufacture of vehicles in 
the country. It would have resulted 
in local assembling of imported 
vehicle parts to a small extent.

I think prices have to some extent 
come down, not very visibly, but as I 
said there is the other alternative. The
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railways have increased their freight 
from October, 1948. When I brought 
a ciar from Madras some time early 
ih October, 1948 1 remember to have 
paid somewhere about Rs. 400 but 
tdSay if you want to bring a car from 
Madras you have got to pay over Rs. 
700. The railways have come in for 
their share of Rs. 300. The Rs. 300 
excess price you pay goes to the Gov­
ernment of India again.

Mr. But that is
in relation to a car which has been 
already purchased.

Shri T. T. K r i s h ^ n ^ l ^ :  On any
car you bring you* will have to pay, 
and cars are assembled either in 
Calcutta or in Madras, and they have 
got to come to Delhi. From Calcutta 
it costs about Rs, OPO, from Madras 
Rs. 700 and odd.

The question of price is still being 
watched, but I can tell hon. Members 
one fact, that none of these companies 
are in a flourishing state. It is not 
a question of any of them making 
money. None of them have declared 
a dividend. At the time I took charge 
of the Ministry, the shares of one of 
the companies, Hindustan Motors, 
were quoted at Rs. 3-5-0 nominal. I 
was told that I could purchase the 
shares at Rs. 1-12-0. It would have 
been a good tip to hpn. Members if I 
had told him that I ŵ âs going to 
give active support to the industry. 
Today, it is selling at Rs. 10 or above 
par. Though confldencje has come 
none of the companies has been able 
to pay a dividend. ^

For instance, Hindustan Motors are 
now manufacturing a little over fifty 
per cent, of the parts. I think by 
the end of the year, they will pro­
bably reach almost the optimum of 
about 66 per cent. The other people 
are manufacturing engines. The point 
made by Pandit Thakur Das Bhar- 
gava is if a war comes whether we 
would be able to manufacture them. 
Yes, we will be able to manufacture 
them.

PanOtt. Tlud^ur D a« Bluurgava: W e
will be spared .of Jeepi scandals also.

Sliri T. T. KrMinamaAagi; Scan-- 
d ^  are endamic. ^ e r e  is no ques* 
tion of getting away from scandals* 
Whether it is this Government or 
some other Government, scandals are 
always endemic. Scandals will be 
there because how can people live 
without scandals, the people that 
manufacture scandals?

Anyway, I have no desire to take 
up th^ time of the House. I wish 
once again to express my gratitude 
to th^ hon. Members who took part» 
anĉ  I can tell them that the useful 
suggestions thfi,t they have made will 
be carefully noted by Government, 
an<J I dp hope in another six months 
we inight have another discussion 
when I will be able to give a reply 
which will be a little more hearten­
ing than what I have given today*

Shri Baasal; Just on a point of in­
formation, the hon. Minister referred 
to my understanding or lack of un­
derstanding of the Colombo Plan deli­
veries. I was only reading from th& 
Tariff Commission’s report which was 
published not two years back but 
about a year and a quarter back. I 
was only reading from that, and i f  
there was any lack of understanding, 
I am in very good company.

Shri T. T. KriMh ifiharl: I re­
cognise the Tariff Commission is a» 
fallible as any of us.

MESSAGES FROM THE RAJYA 
SABHA

Sir, I have to report the 
following three messages received 
from thp Secretary of the Rajya. 
Sabha:

(i) ‘In  aqporda^e with  ̂thie pro­
visions of sub-rul^ (6) o f rule 
162 of the R ul^  of Prooen 
du^e and, Conduct of Business 
in thf̂  RaJyft.Sabhe, I am, 
directed ta retwirn herewith;, 
th^, Madhy#, 3 h w ^  T ^ e s  on̂  
Iivwne, (Validatioiv), BiJl. 
19ft4i.,wWch w m p m ea  bŷ th|̂ ^
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Lok Sabha at its s i t l ^  
held on the 27th SeptenfliBfi 
1954, and transmitted to 
Rajya Sabha for its recoiti^ 
mendations and to state that 
this House has no recommen­
dations to make to the Lof( 
Sabha in regard to the sfliS' 
Bill.”

(ii) ‘*In accordance with the pro­
visions of sub-rule (6) of rule 
162 of the Rules of Proce­
dure and Conduct of Business 
in the Rajya Sabha, I am 
directed to return herewith 
the Appropriation (Ndi 3) 
Bill, 1954. which was passed 
by the Lok Sabha at its sit­
ting held on the 28th Septem­
ber, 1954, and transmitted 
to the Rajya Sabha for itff 
recommendations and to

state that this House has no 
recommendations to make to 
the Lok Sabha in regard to 
the said Bill ”

(iii) “In accordance with the pro­
visions of rule 125 of the 
Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha. I am directed 
to inform the Lok Sabha that 
the Rajya Sabha, at its sitting 
held on the 29th Septem­
ber, 1954, agreed without any 
amendment to the Adminis­
tration of Evacuee Property 
(Amendment) Bill, 1954, 
which was passed by the Lok 
Sabha at its sitting held on 
the 25th September, 1954.”

The Lok Sabha then adjourned 
sine die.


	lsd_01_07_30-09-1954_pI
	lsd_01_07_30-09-1954_pII

